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HOUSE OF THE PEOPLE 
Tuesday, 22nd July, 1952, 

The House met at a Quarter Past 
Eight of the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

TRUNK LINES 

01951. Sardar Hukam Singh: Will the 
Ministp.r of Communications be pleas-
ed to state: 

(a) whether it is proposed to, take 
the important trunk lines undergrouud 
in cables: and 

(b) if so, whether any important 
lines have been so laid up till now? 

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) The 
overhead trunk lines Bombay-Thana 
and Calcutta-Asansol are being re-
placed by trunk cables. The question 
of replacement of open wire sections 
in other places by trunk cables is under 
consideration. 

(b) Orders have been placed for the 
~ables to replace the open wire' routes 
10 the above sections. and the stores 
are being received. The work is ex-
pected to be taken in hand this year. 

Sardar Hukam Singh: What are the 
specific advantages of having these 
overhead lines over and above these 
open lines? 

. Shri Raj Bahadur: Greater economy; 
It also provides stable fault-free com-
munications. 

Sardar Hukam Singh: Could there be 
,any advantage in the shape of having 
lesser mterruptions? 

Shri Raj Bahadur: Yes; it will be so. 
170 P.S.D. 

1960 

"O.Y.T." SCHEME 

01952. Sardar Uukam Singh: (a) Will 
the Minister of Communications be 
pleased to state whether the "Own 
Your Telephone" scheme has been 
extended to all important stations? 

(b) What was the deposit received 
under this scheme during the year 
1951-52? 

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) It 
has been extended to 16 stations only. 

(b) Rs. 59.90.500. 

Sardar Uukam Singh: May I know 
the total number of connections so far 
given under this scheme? 

. Shri Raj Bahadur: 12.021. 

Sardar Hukam Singh: Have Govern-
ment provided all the connections that 
were desired under this scheme? Are 
there any applications pending so far? 
If so, how many? 

Shri Raj Bahadur: Certain applica-
tions are pending. We hope to be able 
to satisfy the demand made under this 
particular scheme. 

Sardar Hukam Singh: Were there-
any cases in which such applications 
were refused? 

Shri Raj Bahadur: I am not aware 
of that. 

Shri A, C. Guha: Can the hon_ 
Minister give a break up of this num-
ber 12021 city-wise? 

Shri Raj Bahadur: Amritsar-137, 
Bombay 4968, Calcutta 2844.-1 have 
given this information more than once. 

Mr, Speaker: I think it had better 
be placed on the Table of the House. 
Next question. 
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DEVELOPME:XT SCHEMES 

*1953. Shri S. N. Das: Will the 
l\Iinister of Hllme Affairs be pleased 
to refer to the renly }o starred ques-
tion '\0. 2011 asked on the 28th March, 
1951 a"d lay on the Table of the House 
a St2t2-wise statement giving the 
amOUl';S of grants-in-aid that 
\vere given to various States for deve-
lop,-:.1cr.: ,s:-ncrnes ui:der Article 275 of 
the CJn:-::it).:tion for the welfare of the 
Sch~d\lled Tribes in the year 1951-52? 

The Minister of Home Affairs and 
states (Dr. Katju): Attention is invited 
to the reply given to Shri Barman's 
Starred Question No. 962 on the 18th 
.June 1952. 

Shri S. N. Das: May I know when 
these development schemes were 
received by the Government and when 
allotments were made? 

Dr. Katju: For this year or for the 
last year? 

Shri S. N. Das: For 1951-52. 
Dr. Katju: : I should like to have 

notice of the question. 
Shri S. N. Das: May I know whether 

the 5( hemes for 1952-53 h>tve been 
rec.eived and allotments made? 

Dr. Katjn: The answer was, for the 
last year. the distribution of this sum 
of Rs. 180 laklrs among the different 
States is under examination. 

Sbri S. N. Das: May I know whether 
any report has been received on the 
working of the schemes that were 
sanctioned in 1951-52? 

Dr. KatJu: Notice. 
Jonab Amjad Ali: Under article 

275(1) of the Constitution, special 
mention has been made of the State 
of Assam requiring payment of the 
average excess of expenditure over 
the rellenues during the two years 
immediately oreceding the commence-
ment of the Constitution. May I know 
how far the Government of A...~ ... am 
have asked for the improvement of 
the tribal areas of Assam in respect 
of communications. education, and 
such other things? 

Dr. Katju: Notice. May I respect-
fully suggest that if han. Members can 
pet specific questions on specific points. 
I shall be able to give specific answers 
immediately .. 

Sardar Hukam Singh: Have the 
dc\'elopmcnt schemes under this sec-
tion. received from the Part A and 
Part B States. been examined by the 
Centre and conclusions arrived at? 

Dr. Katju: Not yet. I hope to do it 
shortly. 

~ ~i~: 'FIT ll';;rR ~ ~ 
fif; f'if;;r f'l'i'l' ~ ;f 3uf<:'1if"'41 iF 
~'f; ~3ffofT~~ 

~ '!it.,if -.hIT oW 'FIT ~ 
~ ~ "l7'm' ;f ~ ~ iF full 
~ 'fii fum? 

Mr. Speaker: The question of stop-
ping grants has not yet arisen, as I 
understand. 

Dr. Katju: I do not think so. 

Dr. p. S. Deshmukh: Because of 
schemes not being sent. 

~;jf~: 'FIT 'If ~ ~ if 
fi!i f'if;;r f'I;;f Rif ;f 311 f<: 'I i f"l <fi 
;tt~iF~~~m;tt 

~~~, ~~'fiTim 

~ flt;1n om ~ ~ ~ ~ 'fiT 
~lfIi ~ ~;f 'JR' ~ ~ 

'1i':~? 

WTo ~3!: l!;ff ~ ~ ~ I 

Sbri S. N. Das: May I know whether 
there has been any increase. in the 
number of Scheduled areas since the 
first order was made by the Presideat? 

Dr. Katju: In size? 
Shri S. N. Das: In number. 

Dr. Katju: That depends on the 
census; I cannot give an answer 
straightoff. 

J51T ~ : 'FIT ~ lj-;ft ~ 
fif;'FIT~~~fif;lf'!:4'~~if 

"1:. ~~'\Z-'\~ iF full 3I1f<\'1if"l4l ;tt 
~ iF ~ ontt 1l'~ tm 'fii ;tt 
~, f;rnil; ~ ~q:.-s 'liffi: ~ 
if 'JR' ~ 'f'<: ~;f onT fu:nrf~qr ;tt 
~ ? 

., 0 ~: 'If';f arr:re- f.rar~'f fif>/fT, 

3f'l'1': 3tT'l W ~ <nT ~ ~~ eft 
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'" ~ ;;r<ITii ~ ~'llT, fif; in:r ~ 
~~#crga~~1 

'''It tT1J!Ilfu U1'I': 'flIT llTrRm +fft 
'1{I~" ~ ~ ~ fif; ~ ~ ~
~ 'fiT m ~ "fPT ~ #~ 

;;rr;'!1 ~ ? 

~o !fim!,: ;;iT Qt, ~ ('f1IT'I" ~ 

if 'fQ ,,'flIT ~!l1 ;;rmr ~ :-

Agricultural development including 
minor irrigation, educational advance-
ment including 1I0stels, scholarships, 
public health including anti-malarial 
operations, village roads, development 
of cottage industries. 

Jonab Amjad Ali: For further infor-
matiOl' on this subject, would the hon. 
Minister for Home Affairs be pleased 
to admit a short notice question? 

Mr. Speaker: Order, order; admis-
sion rests with the Chair. 

Jonab AmJad Ali: Would he answer? 

Mr. Speaker: If admitted. That is 
problematical at this stage. 

Jonah Amjad All: He has not 
answered. 

Mr. Speaker: Order, order; next 
question. .. 

Shri S. N. Das: One more question, 
Sir. May I know whether there has 
been any increment on the lumpsum 
provisions for this purpose over last 
year? 

Dr. KatJu: Last year, to my recol~ec
tion it was 150 lakhs; this year it is 
180 lakhs. . 

STUDY GROUP OF INLAND WATERWAYS 

·1954. Shri S. N. Das: Will the Minis-
ter of Transport be pleased to state: 

(a) whether the Indian team of ex-
perts which was deputed on a tour of 
Europe and the U.S.A. to study the 
!echnological advances in regard to 
l'.'land water transport in those count-
rIes has submitted its report; 

(b) what are the important sugges-
tions that they have made on their 
return; and 

(c) whether these experts have sub-
mitted any definite scheme for the 
deve!opment and improvement at 
navigational facilities? 

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) TIle 
Study Group has submitted an interim 
report to the Economic Comrnissioll 
for Asia and the Far East, copies of 
which have been received by the 
Government of India. The final report 
is awaited. 

(b) A statement is laid on the Table 
of the House. [See Appendix IX, 
annexure No. 35.] 

(c) No. The Group has recommend-
ed the pilot project drawn up by the 
Government of India for the purpose 
of demonstrating the feasibility of 
using shallow draft tugs on shallow 
stretches of the Ganga and its tribu-
taries for towing barges. 

Shri S. N. Das: May I know whether 
this Indian team was asked by the 
Government to submit a definite 
scheme for the development of inland 
navigation? 

Shri L. B. Shastri: Yes; they will 
submit a scheme. We are awaiting 
their report. 

Shri S. N, Das: May I know whether 
the recommendations have been con-
sidered by the Government and deci-
sions taken thereon? 

Shri L. B. Shastri: Not yet. We 
expect to get the final report within 
the next two or three months. We 
shall then consider the matter and take 
our decision . 

Sbri S. N. Das: May I know whether 
it is a fact that the U. N. Technical 
Administration were asked to suPPlY 
an expert on inland navigation? 

Shri L. B. Shastri: Ye~; we have 
asked for an expert. It IS expected 
that he will arrive here in October. 
1952. 

Shri S. N. Das: May I know whether 
there is any pilot project immediatelY 
to be given effect to? 

Shri L, B. Shastri: That project is 
still under consideration. The main 
problems are being studied. As soon 
as the expert comes, the pilot project 
will be formulated. 

Shri S. C, Samanta: May I know 
whether the Ganga Barrage scheme is 
being considered in the light of the 
interim recommendations of the stud7 
group? 



1965 OTal Answers 22 JULY 1952 01'C11 Answers 1966-

Shri L. B. Shastri: The interm re-
port is still being considered. It has 
come to us and it is still under con-
sideration, and we are awaiting the 
final report which we expect to receive 
within two or three months, when 
specific proposals will be considered. 

Shri Velayudhan: May I know, Sir, 
wbether. apart from country boats and 
.team and motor boats for inland 
water transport, any other technical 
device is available from any other 
country? 

Mr. Speaker: The question is per-
haps too wide. 

Sbri A. C. Guba: May I know if the 
scope of the study is limited only to 
the Ganges or it extends also to the 
tributaries and subsidiaries of the 
Ganges in lower West Bengal? 

Sbri L. B. Sbastri: Tributaries also. 
Sbri Bansal: May I know who were 

the members of this team? 

Sbri L. B. Shastri: There were three 
representatives from this country: 
Mr. M. L. Sood. Director, Navigation, 
Central Water and Power Commission. 
Shri K. A. Bhata. Inspector of Boilers 
and Steam Vessels. Government of 
Bihar. and Shri P. Basu. Assistant 
Director of Navigation. Central Water 
Bnd Power Commission. 

~ ~ U1'I' : 'flIT lfR'ft<r #;ft 
\R ~ if; 'ff11 GImIT ~ ~. ~ 

~ ~ i\lf (Expert team) if 
f.mr ~ ~ am: \R 'R 'l1'mf m:<fin: 

'liT ~ 'l;'l'!lT oR garr ~ 7 

~ ~o .rro ~: 'ff11 aT ~ ;f 
~~I\R'R~~flgarr~ 

~ <rga 'Pf ~ I cit ar:nm:T if; full aT 
m~'l;'l'!lT '!f'f garr~am:~~ 
it; ~ (Nominee) ~\R'R ~ 
m 'l;'l'!lT '!f'f gatT ~ I 

TEA-ST~LS AND REFRESHMENT ROOMs 

*1955. Shri S. C. Samanta: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that the 
rents of and collections from tea-stalls 
and refreshment-room" and canteens 
on Indian Railways have been en-
hanced; 

(b) if so, from which date~ 
(e) what is the enhanced amount. 

received in 19M-52; and 
(d) what was the amount received 

in 1950-51? 
The Minister of Railways- aad 

Transport (Shri L. B. Shastri): (a). 
Yes. The very low licence fees includ-
ing rents which were formerly fixed 
for refreshment rooms, tea-stalls and 
platform vendors have recently been 
enhanced. No canteens, however, for 
the use of passengers, are run by the 
railways. 

(b) Generally from 1st July 1951, 
the actual dates however. varying from 
railway to railway and also on the 
same railway in some cases where 
enhancements were given effect to in. 
stages. 

(c) Rs. 17,49,616. 

(d) Rs. 12,54.179. 

Shri S. C. Samanta: May I know 
whether the stuff of food and the 
method of service of food to passen-
gers h,l\'e deteriorated by the increase 
of rents? 

Shri L. B. Shastri: That is not so, 
Sir. 

Shri S. C. Samanta: May I know 
what steps the Government is going 
to take in the matter of altering the 
contracting basis when the Central 
Advisory Council is not in existence. 

Shri L. B. Shastri: What is the 
question? 

Shri S. C. Samanta: Before this, the 
Central Advisory Council went into 
the basis of the contracting system. 
May I know when this Council is not 
in existence, what steps Government 
will take to do that work? 

Shri L. B. Shastri: As far as the 
Advisory Council is concerned, well. 
that is not in existence, but we are 
considering the appointment of a 
different committee. We will place all 
these matters before that committee 
wlrich I hope will be constituted very 
soon. As regards a change in the sys-
tem, it has been advised that the 
licensing system is perhaps better than 
the tender or contract system, and 
therefore we have adopted this method. 
As far as the increase in fees is con-
cerned, in fact, it was very low before. 
So we have now increased it. 

~ .pro ~""o ~~: ir<:r ~~ ar-r-
~ fit; ~ ;;m:r if; rom if am: ~. 
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it; ~ ~ ~ if ;rr;m: <tt ~ 
~ l!mf rmvi ~ ~ ~, <m 1Wf-

;fi1< ffi ~ 'fit '!lIT rn fif; ~ 
<fllT ~ ~ fif; ~ ~ ~ q~ 
~~·{f)~~~~m ... 

Mr. Speaker: He is going too mucb 
into detail and giving information. 
'His question assumes so many things 
which it is not probably possible for 
the Minister to accept. 

11ft ~o ~<'S 0 uqT: iru ~ 
~~fif;~"fTliif;~ifm ~ 
it; ro;iT if ~ <tt ~ <tt ~ 
~~<m~~~~?<m~ 

~'Ii'tt~~~ ? 

11ft If'So ;ITo ~: ~ aT ~ 
~~;;iT~~orr&mf 

~. 3li<: ;;iT 'Kffi ~ m <rrm ~
~T ffi'Ii ~ ~ ~ ~ 3li<: 3l'r.ft 
ft<fii ~ ~ I ~ <f'!; m 'fit ~ 
~ <min: 'fit 3li<: ~ 'fit ~ if 
~ ~ 'Iii. ~r ~ I ~ aT orr:m: if 
<iT 'fiT'it \<fU<r molT ~ ~ I ~ 

~ ;;iT fu:r)~ ~ ~ ;m~ ~ ~ 

<tT ~n l't5<tr~~T ~~~T <fi ~r,,;f q~ 
'11~~ ~ 3IT~ ofT'!>n l'tsomqrU 'liircT 'fit 
im <:r<l ~ ~ ;mil; ~~) 
~ 'liT '!i1imr rn ~. I 

qm,. ~~ ;re ~~: <m 
"")~ l'tlft ll'T:;f.,r ~ fif; ar~ ~IJfT if; 
~ if "fTli 'fit mm 3li<: l$fR 'fit 
"fm 'fiT ~T 'fit ~ w.ft ~ 
&iT ~, ~ ;;iT 'Ii'tt 3fT 'Ii<: ~ 

'!i<:CfT ~ ~ ~ ~ ron ~ 
~I 

''IT ~<'S 0 111 0 ~w.fi: ;;iT ~, ~fui<!; 
'1ft ~lft ~ ~ ~ '3"~ 3l'!.m~ ~ 
~ am :mro <rW~ 'fiT ~ 

f~'lr ;;rr Qf ~ I 

Dr. p. S. Deshmukh: May I know it 
the rates of refreshments bave recently 
been increased very largely. and if 
this bas any connection with tire __ 
hancement of rent? 

Shri L. B. Shastri: No, it has no 
connection with that. In fact, as I said 
before. the rates were low, and we 
have increased it on account of that. 
They are getting considerable pro1lt 
out of tlrese refreshment rooms and 
hotels. So the Railways thought it 
proper to inere; se. 

Shri S. C. Samanta: The contract 
catering system and the departmental 
catering system, both exist at preseDt. 
May I know how they compare? 

Shri L. B. Shastri: In the opinlon 
of the Railway Officers. tire licensJDc 
system is better than the contract 
system. 

CENTRAL SECRETARIAT CLERICAL SEItVJQ 
SCHEME 

*1956. Shri S. C. Samanta: (a) Will 
the Minister of Home Affairs be pleas-
ed to state whether the Central 
Secretariat Clerical Service Scheme 
has been finally drafted and approved 
by tbe Government of India? 

(b) Have all the Ministries concern-
ed been consulted while draftinl/: the 
Scheme? 

(c) What were the reactions of the 
Ministry of Finance? 

(d) Is the final decision of the Gov-
ernment of India being worked out or 
when is it expected to be worked out! 

The Minister of Home Affairs and 
States (Dr. Katju): (a) The Central 
Secretariat Clerical Service Scheme 
has been drafted and is under con-
sideration. 

(b) and (c l. All Ministries includ.-
ing the Ministry of Finance were con-
sulted and they have agreed generally 
to the Scheme. 

(d) A decision is expected to be 
reached very slrortly. 

Shri S. C. Samanta: The second 
division system was abolished in 1939, 
and it has again been re-introduced. 
May I know whether the clerks that 
were in office have been given all 
facilities that are due? 

Dr. Katju: This is a very compli-
cated matter. and deals with a very 
large number of clerks employed in 
tire Central Secretariat. It is not possi-
ble for me to deal with special cases 
and special groups individually in sup-
plementary questions. 
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Shri S. C. Samanta: Is Government 
aware that some Upper Division Clerks 
serving for more than ten years are 
not being promoted as yet in the Com-
merce and Industries Ministry? 

Dr. Katju: I require notice for this 
question. 

Il1\" ~o ~o froT : ;f ~ 
Ii'ft ~ ~ ~ ~ fiI; '!<IT ~ ~ 
~ ~ ~ <n: ~ mr srmfu<f ~ 
<rnft~~ ? 

Mr. Speaker: His question is: Will 
this system be extended to the Part 
uen States? 

I),r. Katju: This is for the Central 
secretariat Clerical Service. It has 
nothing to do with Part' "C" States. 

';fi(f ~ «f ~; ~ 

~it~~lf'lIT~ii 

~~lIT~~? 

~o~: ~ilQ"AT~~ 

tim~~~:~ 

~it~13~iilIT~ii 

fif;o;ft ~ lIT ~ ~ ~ ? 

Shri Damodara Menon: May I know 
whether in preparing this Central 
Secretariat Clerical Service Scheme the 
Government have taken into con-
sideration the demand of the third 
division clerks that their pay-scales 
must be revised and that they must 
he given permanency in service, and 
if so. how far the scheme is calculated 
to satisfy their grievances? 

Mr. Speaker: This question amounts 
to a representation on behalf of the 
employees. Such questions should not 
be put in the House as far as possible. 

Shri Velayndhan: May I know 
whether the scheme will be submitted 
to the Union Public Service Commis-
sion before it is finally settled? 

Dr . Katju: I do "ot think so. 

'" ~ ~; '!<IT ~ *ft 
~~<rnmm~fiI;~ 

'1fT ~ (NT Wni~ ~~ 

'!iT e<n'f ~ ~ ~ ~ it 
<f;'mif '!iT +it ~ ~ ~ 'flIT 

~ 

.AGRICULTURAL STATISTICS 

*1957. Shri S. C. Samanta: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether the system "f collec-
tion of agricultural Statistics in India 
has been changed: 

(b) if so. what are the changes made; 
(c) how many statisticians have 

been sent abroad to receive further 
education in International Training 
Centres and Seminars; and 

(d) how many field experts from 
abroad have come to India to assist 
in developing appropriate agricultural 
statistical systems? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a) 
There has been no change in the sys-
tem of collection of agricultural 
statistics as such in India in recent 
years. There has. however, been con-
si,Perable improvement in the coverage 
as well as the substitution of the eye 
estimation method by the sample 
survey (crop cutting) method in a 
number of areas. 

(b) Agricultural Statistics being a 
State subject. the State Governments 
are responsible for their primary col-
lection. The Ministry of Food and 
Agriculture at the Centre collect and 
publish them on an aU-India basis. 

(c) One. 
(d) None so far. 
Shri S. C. Samanta: As the agricul-

tural statistics that are available noW' 
is alleged to be defective may I know 
what steps the Central Government 
have taken to improve the method of 
collecting data, and what instructions 
have been given to the States in this 
behalf? 

Shri Karmarkar: In regard to agri-
cultural statistics, the sample survey 
statistics which is better and more 
reliable is being adopted. For instance, 
this year in Bihar, Uttar Pradesh, 
Bombay and West Bengal, the data 
were collected on that basis. We wish 
very much that the same method is 
followed in other places also. 
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Shri S. C. Samanta: May know 
whether the question of cO;lect:on of 
data by the methodological process has 
been taken inw consideration by the 
Government? 

Shri Karmarkar: The sample survey 
method is a type of methodology, and 
it has not been possible to find out 
any other better method. 

Shri Barman: May I psk what was 
the discrepancy found in last year's 
crop statistics as between the official 
method and the sample survey method? 

Shri Karmarkar: Where the more 
accurate method was adopted. the less 
accurate one was not adopted. So, we 
cannot give the exact disparity between 
the statistics as found by tire more 
accurate and the less accurate methods. 

Shri K. K. Basu: Does this collec-
tion of agricultural statistics come 
under the control of the Statistical 
Laborawry at Calcutta? 

Shri Karmarkar: Statistics, as I said 
eMlIer, form a State subject. We only 
try to co-ordinate and help furth~r 
research if such research is possible. 

Shri Raghavaiah: From what coun-
tries are we getting experts to advise 
us in these matters? 

Shri Karmarkar: We are expecting 
from the F.A.O. two experts to advise 
and assist the I.C.A.R. in their re-
search programmes and statistical 
plans. and also in their programmes of 
research relating to improvement of 
crop and livestock statistics. 

COMMUNICATIONS DEVELOPMENT PLAN 

*1958. Dr. Ram Subhag Singh: Will 
the Minister of Communications be 
pleased to state: 

(a) whether it is a fact that radio, 
telegraph and telephone services bet-
ween Madras and overseas countries 
are to be expanded under a foreign 
communications development plan 
sanctioned by the Government of 
India; 

(b) if so. whether preliminary work 
nn this expansion project has started; 
and 

(c) what is the estimated cost of 
that project? 

The Deputy Minister of Communi-
alions (Shri Raj Bahadur): (a) Yes. 

(b) Yes, steps are being taken to 
select and acquire a suitable site for 
setting up a station at Madras for the 
services proposed under the Plan .. 

(c) Rs. 23'25 lakhs. 

Dr. R"m Subhag Singh: May I kno~v 
tc. '.v!1.ch ior~igB x.:'Juntry Ivladras 1S 
link<:'d at present ~ .. j with what kind 
of route? 

Shri Raj Bahadur: At present, there 
is tele-communicaL·'Jn sys_.:.m by c.;:ble. 
So far as wireless telegraph SErvice is 
concerned, Madras is linked only with 
Rangoon. 

1,,;pO::T OF RICE FROM BURMA 

*1959. Dr. Ram Subhag Singh: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) whet:1er Government have im_ 
ported any auantity of rice throu~h 
private channels from Burma; and 

(b) if so, what quantity of rice has, 
so far, been imported thrQugh private 
channels? 

The J>eputy Minister of Commerce 
aDd Industry (Shri Karmarkar): (a). 
Yes, Sir. 

(b) 69,766 tons upto 11th July, 1952. 
Dr. Ram Subhag Singh: May I know 

how the import of rice from Burma 
is regulated in the case of the private 
trade channels? 

Shri Karmarkar: I should like to 
find out the details as to how the 
rice comes for private channels. But 
merchants here are permitted to 
import rice from there. 

Dr. Ram Subhag Singh: May I know 
how the merchants '\vho are allowed 
to import rice from Burma are 
selected? 

Shri Karmarkar: I am not sure of 
the position with regard to private 
channels. But I know this as a fact 
that so far as the Burmese exporters 
are concerned. a certain quantity i.e.,. 
about 250.000 tons or thereabouts is 
permitted to come on a State to State 
level. and the Burmese Government 
promised under this agreement 120,OO() 
tons to private exporting channels 
there. But as to whether it is permit-
ted through private importers here. I 
should like to find out. 

Dr .. Ram Subhag Singh: May I know 
whether the price of rice imported 
through private channels is the same 
"S that of the rire imported on Govern-
men t to Government basis? 

Shri Karmarkar: Owing to the fact 
that the Burmese Government had put 
up these exports to tenders, the rice-
that comes through private channels 
from Burma is about 20 per cent. more-
costly than the rice impo!'tf>~:)1 
Government to Government basis. 
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Shri Raghavalah: Are the Govern-
ment contemplating the question of 
~iving priority to the famine affected 
areas in the case of distribution of 
ihis rice imported from Burma? 

Shri Kannarkar: The question re-
lates to distribution. I should like to 
nave notice. 

LoCUST MENACE IN PERSIA 

'1960. Dr. Ram Subhag SiDch: Will 
the Minister of Food and Agriculture 
be pleased to state the total expendi-
ture incurred by the Government of 
'India in filthtinlt locusts menace in 
Persia by sending insecticides and 
other equipments during the last six 
months? 

The Deputy Minister of Commeree 
and Industry (Shri Kannarkar): The 
total expenditure incurred by the 
Government of India in sending aid 
to Iran for fighting the locusts menace 
there amounts to Rs. 1.35,000, of which 
about Rs, 62,000, being the cost of 
airlift. will be reimburseti to us by the 
F,A.O. 

Shri Dabhi: How far has the locust 
menace in India been averted by these 
steps? 

Shri Kannarkar: I think it was 
partially affected. but I should like to 
have notice. 

Shri S. N. Das: May I know whether 
the Government of Pakistan also has 
~pent any amount over this? 

Shri Karmarkar: Am I expected to 
answer this question relating to 
Pakistan? 

Mr. Speaker: If the hon. the Minis-
ter Ims the information available with 
him, he may give it. 

Shri Kannarkar: I have no infor-
mation about Pakistan, Sir. 

RAw JUTE 

-1961. Shri L. N. Mishra: (Il) Will 
the Minister of Food and AgrieuHlUe 
be pleased to state whether the Gov-
ernment of India have any pilot 
scheme to find out the cost of pro-
duction of raw jute? 

(b) If so, what progress has been 
made so far under that scheme and 
what are its details? 

The Deputy Minister of Commeree 
and Industry (Shri Karmarkar): (a) 
The Government of India have at 
present no proposal to conduct a pilot 
survey to find out the cost of produc-
tion of raw jute. The Economic Re-
search Section of the Indian Central 
Jute Committee have, lrowever, been 
carrying out investigations into the 
cost of production of jute in certain 
centres in the principal jute-growing 
areas of the country. 

(b) A statement showing the cost 
of production of jute for the two years 
1949 and 1950 in a few centres based 
on the investigations carried out by 
the Indian Central Jute Committee is 
placer! on the Table of the House. 

STATE~tENT 

Centra 

::IIonoharpur (We"t Bengal) 

Belakoba (West Bengal) 

Purnea (Bihar) 

Kendrapara (Orissa) 

Nowgong (Assam) 

Average. 

(Rupees psr maund) 

Cost of Production of Jute 

1949-50 1950-51 

Rs. AS. PS. Rs. A.B. PB. 

28 5 0 49 0 

27 7 0 28 14 0 

24 4 0 26 0 0 

19 6 0 23 5 0 

28 5 0 25 0 0 

26 12 0 28 13 0 

NOTE :-Adverse weather told h.avily all the jute crop in 1950 (e'l'c'pt at Nowgong) 
as a result of which th13 cost per ID').und was gen'3rally high'Jf in 195) tha.n 
in the previous year. At Manoharpur, larg9 areas had to b""l ab3ndon'3d. at 
the weeding stage, because of adverse wea.th9r con1itions. Consequ)ntly the 
yi~ld per acre there was very low, leaiing to high C()!lt of pro.luction. 
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Shri L. N. Mishra: From the state-
ment, it appears that due attention 
has not been paid to the problem. 
May I know whether in view of the 
demand for fixation of a minimum 
price for jute, the Government have 
under consideration any proposal to 
carry out some intensive and extensive 
pilot scheme in this connection? 

Shri Karmarkar: Ai; regards the cost 
·calculation scheme, I do not agree with 
~he hon. Member that the rates fixed 
by Government are not satisfactory. 

·Government bave done the best they 
.could to find out the actual cost of 
-production, as far as possible. 

Shri A. C. Guha: May I know 
"Whether the Government has any i(fea 
'whether the price now being paid for 
.raw jute is economic or not? 

Sbri Karmarkar: So far as the past 
-two months are concerned the prices 
'have gone down very very much, but 
'taking the average on the whole, the 
'Government is satisfied that the prices 
raw jute fetched on an average was 
.quite above the production price. 

JUTE PRICES 

*1962. Sbri L. N. Mishra: (a) Will the 
Minister of Food and Agriculture be 
pieased to state whether it is a fact 
thm the "Prices Sub-Committee", was 
-apPClinted by t:1e Governrrlent of India. 
10 prevent jute prices from falling 
bc~')w ::: 1'0::<': b;tt:);~l rni·.1~f!lU~:1? 

(b) Is it a fact that the present 
slump in the Indian market has affect-
·ed the price of raw jute adversely and 
the prices that are offered for Bihar 
jute. of even superior quality. do not 
cover the cost of its production? 

(c) If so. what steps do Government 
propose to take to guarantee a re-
munerative price for jute and to safe-
guard the interests of the jute-growers 
of India? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a) 
The Prices Sub-Committee of the 
Policy C:ommittee on Agriculture. 
~orestry and Fisheries was appointed 
10 .1945 to consider tire principles on 

'WhICh producer's prices of agricultural 
and animal husbandry produce of all 
descriptions should be fixed and the 
means by which such prices can be 
made effective and an assured market 
provided. and to make recommenda-
tions. The terms of reference of the 
Sub-Committee thus covered the ques-
tlOn of minimum prices for raw jute. 
. ,(b) Prices of jute, including Blba! 
Jute Irave been falling since January, 
1952. but there is no evidence to in-
1iieate that taking the 1951-52 Jute 

Season as a whole the jute cultivators 
of Bihar have suffered a loss. 

(c) Does not arise. 
Sbri L. N. Misbra: May I know, Sir, 

whether the Prices Sub-Committee bas 
recommended that it is obligatory ~n 
the part of the State to prevent' 'jb:te 
prices from falling below a rock bot-
tom minimum? 

Shri Karmarkar: Sir, if that implies 
an obligation on the part of the State 
to purchase jute if it goes down below 
a rock bottom, there is no such S7&-
tem. 

Shri L. N. Mishra: May I know, Sir, 
the recommendations of the Jute PJ.an-
ning Sub-Committee appointed by the 
Central Jute Committee in connection 
with the prices of jute? 

Sbri Karmarkar: About that parti-
cularly, I should like to have notice. 
I have the recommendations of the 
Sub-Committee in generaL 

Dr. P. S. Deshmnkh: Is this Prices 
Sub-Committee in existence today, and 
if so. what is the personnel! 

Shri Karmarkar: I suppose normally 
after it finishes its work it expires, 
but I shall find out. 

Shri L. N. Mishra: From the state-
ment given by tire Minister in answer 
to question No. 1961. it, appears that 
the cost of cultivation of jute is some-
thing like Rs. 28 per maund. l\lay I 
know what is the ruling price in the 
Calcutta maTket at present? 

Sbri Karmarkar: Sir, I have under 
this question the Calcutta price of 
Bihar jute. For 'northern bottom' as 
against July 1951. the price on June 4 
this year was Rs. 33 per md. 'western 
bottom' from the monthly average of 
Rs. 64-13 for July 1951, the present 
price is Rs. 27; and what we call 
'jungle bottom' has come down from, 
as against July 1951 Rs. 64-7, to May 
average Rs. 21-1. 

Shri L. N. Misbra: In view of the 
fact that the prices have fallen below 
the cost of production. do the Govern-
ment propose to Irave some minimum 
price for jute? 

Shri Karmarkar: We are considering' 
the matter. 

DRUGS A!W PHARMACEUTICALS 

*1963. Shri S. V. Ramaswamy: (a)' 
Will the Minister of Health be pleased 
to state what is the number of Indian 
firms which manufacture drugs and 
pharmaceuticals? 

(b) Have there been complaints that 
such manufacturers do not always 
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conform to the prescribed formulae or 
to International Standards? 

(c) If so, what steps are being taken 
to ensure that only guaranteed pro-
ducts are put on the market? 

The Minister of Health (Rajkumari 
Amrit Kaur): (a) The number of 
licences for manufacture issued under 
the Drugs Act in Part A States and the 
Part C States of Delhi, Ajmer and 
Coorg is 2,026. In the Part B States 
and the remaining Part C Statll? where 
the Drugs Act was introduced only a 
short time ago the implementation of 
the Act is only just starting and infor-
mation regarding licences issued for 
manufacture is not yet available. Most 
of the licensees are understood to be 
small concerns. 

(b) There have been comulaints 
regarding drugs which are not up to 
standard. 

(c) The Drugs Act. 1940. and the 
rules made thereunder provide penal-
ties for the manufacture. and sale Df 
drugs which are not of the prescribed 
standards of quality. The State 
Governments which are responsible 
for enforcing the Act have their en-
forcement staff consisting of Inspecto", 
and Licensing Officers. 

Shri S. V. Ramaswamy: If drugs art 
not up to the standard. what is the 
action that the Government take? 

Rajknmari Amrit Kaur: Well, Sir. 
the Drugs Act provi~es. for punishm~nt 
and, in my opinion, It IS all a questIOn 
of inadequate machinery in the States 
to see that the Drugs Act is enforced. 

Shri S. V. Ramaswamy: Are dru.gs 
like vitamins and hormones made In 
India? 

Rajknmari Amrit Kaur: Y~s, Sir. 
Shri S. V. Ramaswamy: What is the 

value of tne imports of such drugs? 
,Rajknmari Amrit Kaur: I cou.ld. not 

give that figure off-hand. The MmIstry 
of Commerce is also concerned. 

Shri Velayudhan: May I know. Sir, 
whether any action is being contem-
plated by the Government in order to 
check spurious drugs manufacture? 

Rajkumari Amrit Kaur: As I. ha,:e 
already said the Drugs Act obtams m 
all the States. But I am in touch with 
the States in regard to certain amend-
ments which, I think. would help to 
bring these offences under trial by 
making them cognizable. 

Sardar Hukam Singh: May I know 
the number of certificates granted for 

patent and proprietary medicines 
Ul1Ller the Drugs Act? 

Rajkumari Amrit Kaur: I would like 
to have notice. 

Shri R. K. Chaudhury: l\lay I know. 
Sir, if the same complaint is made 
against some foreign firms who have 
established their factories here, suel). 
as May and Baker and others, and 
whether this deficiency is due to want 
of the necessary materials in India? 

Rajkumari Amrit Kaur: I have 
received no complaints against these 
firms. 

Shri R. K. Chaudhury: Is this com~ 
plaint due to the fact that the neces-
sary ingredients are not available in 
India and cannot be imported froIn 
outside? 

Mr. Speaker: The reply i~ that there-
is no basis for it because she ha» 
received no cJmplaints. 

_\lYSCfE STATE RAIL\VAY 

*1964. Shri M. S. Gurupadaswamy= 
W;lI the M',li.,ter of Railways be 
pleased to s,ate: 

(a) how many employees have been 
discharged from the old Mysore State-
Railway (Southern Railway) since-
January 1949; and 

(b) what are the reasons for 
discharge? 

The Minister of Railways 
Transport (Shri L. B. Shastri): 
367. 

their 

and. 
(a) 

(b) These include unauthorised' 
absence, misconduct, reduction or-
establishment. thefts. inefficiency and 
medical unfitness. 

Shri M. S. Gurupadaswamy: May I 
know Sir, whether the Government 
have received any representation from 
these discharged persons for reinstate-
ment? 

Shri L. B. Shastri: Well, every em-
ployee who is discharged has a right. 
of appeal. I cannot say about each and 
every case. whether they had sent any 
representation or not. 

Shri M. S. Gurupadaswamy: Is it a 
fact. Sir, that persons in similar cir-
cumstances in Bombay. Madras and 
other neighbouring States have been 
reinstated? 

Mr. Speaker: I think it is more or 
less argumentative. 

Shti l\:f. S. Gurupadaswamy: May I 
kn'ow' Sir, whether these discharg15' 
have been made after the integration. 
of railways? 
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Shri L. B. Shastri: No, that Is not so. 

Shri M. S. Gurupadaswamy: May. I 
know Sir. whether the Government IS 
going to consider their case in the 
near future? 

Shri L. B. Shastri: Well, we really 
feel sorry when such steps are taken, 
but when there is slackness, defiance 
of orders. inefficiency and corruptiOn. 
we have to take stringent measures. I 
have all my sympathy with the wor~ers 
and officers both. but I am agalIlst 
showing leniency in tire matter of 
dereliction of duty. 

Shri M. S Gurupadaswamy: Is it a 
fact. Sir. that at the time of the inte-
gration of these railways with the 
Centre a guarantee was given to the 
Mysore State Government that these 
persons would be reinstated? 

Shri L. B. Shastri: I am not aware 
of that. 

CENTa'L ROAD RESERVE FUND 

*1965. Shri Shivananjappa: Will the 
Minister of Transport be pleased to 
state: 

(a) whether the Union Government 
have made allotments of Grants to 
States from the Central Road Reserve 
Fund for 1951-52; and 

(b) if so. the details of allotments 
made to each of these States? 

The Minister of Railways and 
Transport (Shri L. B. Shastri): (a) 
and (b). Grants from the Central 
Road Fund (Ordinary) Reserve are 
not sanctioned on an annual basis. 
Proposals are invited periodically for 
allotment of grants from the available 
balances in the reserve for suitable 
schemes Grants which were offered 
for schemes in this way during the 
year 1951-52 were: 

(lY Assam 
(2) Ajmer 
(3) Bombay 
(4) Madras 
(5) Madhya Bharat 
(6) Orissa 
(7) Rajasthan 
(8) Uttar Pradesh 
(9) West Bengal 

Rs. lakhs 
0·34 
0·44 
1'17 
3·62 
1'24 
9·68 
2·85 
3·00 
4'31' 

(l0} Village Road Develop-
ment in all States ];,. 00 

(11) Road Research and E!x-
periment 1'94 

43'59 

Shri Shivananjappa: May I know. 
Sir. the amouni allotted for national 
highways and that allotted for inter-
village roads? 

Shri L. B. Shastri: Well. I shall 
require notice for that. But for village 
road development we have provided 
Rs. 15 lakhs for all the States. 

Dr. P. S. Deshmukh: May I know. 
Sir. what is the reason why no amount 
has been given to Madhya Pradesh? 

Shri L. B. Shastri: Well. it is for the 
States to ask for it. Whenever they 
have written to us we have made no 
exception. It seems Madhya Pradesh c 

has been slack about it. 

~ qto am:o ~1.(; ~ ~ 

't; ~ fl!i<r.lT ~<: fit;m lflIT ~ ? 

o.ft ~. <ito ~: ~ lJT<? m 
~ fit;m lflIT ~ ~ ;;im if ;f ~ 
f.!; ~ ~ it; foro; fur<f qis ~ I <IT ~ 
~3rruft~ ~~ ~~ 
~~~~~firo~1 

Shri A. C. Guha: What has been the' 
total collection in the Fund so far? 

Shri L. B. Shastri: About Rs. " 
crores. 

Shri S. C. Samanta: May I know 
whether it is a fact that" most of the 
amount allotted to West Bengal will 
be spent for building the demarcation 
line between West Bengal and Eastern 
Pakistan? 

Shri L. B. Shastri: Well, the pro-
jects and plans are prepared by the 
State Governments and it is for them 
to decide and fix the priority. If they 
think that the demarcation line is 
more necessary they will spend the 
amount on that. 

Shri Pataskar: May I know if the 
grants to the States are made for speci-
fic purposes or only generally? 

Shri L.' B. Shastri: They are made· 
for a specific purpose except in the 
case of grants for roads in the rural 
areas. 

Shri Achuthan: May I know whether 
any amount is diverted from this Fund 
for national highways? 

Shri L. B. Shastri: No. not for the 
national highways. 

Shri Madiah Gowda: What is the 
principle followed in making these c' 

allotments? 
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Shri L. B. Shastri: This Reserve is 
specially utilised for financing specific 
:projects which call for such grants. It 
is meant for selected, important road 

'projects in backward areas which can-
not be financed by the States them-
selves. Special grants are made for 

:selected road projects '-or 'mportance 
'connecting more than one unit of 
.administration or for the Union as a 
-whole. It is also meant for other 
watters of common interest. for exam-
.-ple, training of road engineers. 

~(Nl<mf 

*!~U. 'lit ~ : 'flIT Ilm t'f1fT 
·tifv lift ~ ~ ,.". ~ m fit; 
'Iilm iFn om!f if; ~ ~ 'fi1 'ff-
~am:~mif;fuli 
~ ;l 'fll'[ q<f :a-OTIf ~. 7 

The Deputy Minister of Commerce 
·.and Industry (Shri Kllfiiiarkar): The 
States of West Be!lgal, Bihar, Orissa 
and MadhYa Pradesh who are the pro-
ducers of Tasar get all possible financial 
assistance and technical guidance from 
the Central Silk Board set up by the 
Central Government. Uemonstration 
and experimental work on an indi~e
nous improved type of Tasar reeling 
machine which is exnected to help tne 
Tasar reelers in these .States to in-
crease quantity. improve qU2.1ity and 
reduce production cost is done by the 
technical staff of the Board. The B~a"d 
also sanctioned a grant of Rs. 5,000 
in August. 1951 for a special Tasar 
Development Scheme in Orissa. 

The Indian Lac Cess Committee has 
been constituted for improving and 
developing the cultivation. manufacture 
and marketing of lac. It has sane· 
tioned three main schemes which aim 
at dissemination of results· of research 
work with a view to their adoption 
by appropriate interests, namely, 

(1) Intensive Demonstration Scheme. 

(2) Extension of lac cultivation. 

(3) Training and advice in respect 
of industrial uses of lac. 

Shri Jangde: May I know whether 
any research has been made for the 
qualitative and quantitative growth of 
tasar? 

Shri Kannarkar: I said so, Sir. 
Shri Jangde: May I know whether 

Government is contemplating to 
'Establish a research centre at Chaivasa 
""hicn is the growing centre of tasar? 

Shri Kannarkar: I have no idea that 
we are contemplating at present IUl7 
such scheme, but if the State GoverD-
ment proposes a scheme we shall very 
happily consider It. 

Stlri Jangde: Has Government taken 
into account the number of persons 
employed in the tasar industry wtricb 
manufacture cloth? 

Shri Kannarkar: We have a rough 
estimate of~the number of people 
engaged in the silk industry as a whole, 
that is the raw silk growers. About 
the exact number employed in the tasar 
industry, I should like to have notice. 

IIlTI l!;jift'''''I: 'flIT ~ lift 
'fi1~~~fit;~1l'em:"'" 
~ lflit ~ ~ I "R ~ dflifNir.Uq(O) 

~31'R"""'CR~~~!iI11f: 
I!Wf iiT wft ~ I 'flIT Ij'q,fik ~ m 
ll'~'fi1:~~am:'fi1:~~eft'fln 
'fi1: ~ ~? 

"1') ~:~ em: 'fiT 

'f-n 'lTU i!t~ ~ ~ ~ ~ ~. am: 
c~ m ll' ~ Ik~ if; 'fiTPf1-
~r~ it ~ ft:r;;op ~I ~ <r.Uft ~ 
~ '1fT ~T 'ffi ~ am: f;rn;n- +IT 
iiT ~ ~ ~ ~r 'fi1 ,Pl1c: 'fi1:il 
if;fuli~~~~~~am: 
em: 'fi1am:~~,.".~ 

~T'fi1~~~'1 

..n '!;j'!;j'iMl: i'ro ~ ~ ~ 
fit; "'1?1RtlF~I'l" ~ lfTif if; 3fA 
'!ft~~~+ITqm~if~~ 
lfTif qfq m ~ ~ am: if em: 'fi1 >fTlI': 

~ ¥ ~ ~ ~. I ~ fuli Ij'q,f-

iR: ;f~~~llT~am:~~ 
eft 'flIT ~ ~ ? 

..n ~: 'flIT ~ ~ 

'fiT ~ ~ ~ fit; dfl<ffRtlf~lq(O) fu<"I> 
./fiT ~ ~ 'fi1:;;[ ~ ? 
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Mr. Speaker: That is what he sUi-
gests. 

Shri Karmarkar: I see. I will take 
that suggestion. 

Shri Jangde: Has the Central Cottage 
Industries Board taken into account 
that the tasar industry is not declined? 

Mr. Speaker: Order, order. 

~tto~o~:~~ 

!!iT ~ ~;f if; m 'flIT ~ m:<m: 
!!iT mumr m:<m: m ~ ~ 
""'!i'lT ~ ? 

'1ft ~: aNT ~ "In: qtq 

~~~~~~~ffi~ 
~~~~~am:W'l>f1fif; 
W;lf~am:~~~ 

m ~ ~ orli ~ 'R: f<Rn: 
~I 

~ t!;o ~o ~: 'flIT ;:n:-

'fiR 'fiT ~ ~ ~ fif; ~ if; 
~#~~~~ffi~~ 
am: ~ ~ ;?;f if; m 'flIT 

m:<m: m ~ ~ ..". ifilfmT 
~? 

m~: ~~~ 

m~~ 

SEPARATION OF JUDICIARY FROM THE 
EXECUTIVE 

·1967. Shri M. S. Gurupadaswamy: 
Will the Minister of Home AlIairs be 
pleased to state: 

(a) how far the principle of separa-
tion of the Executive from the judiciary 
has been implemented both in the 
Centre and the States: and 

(b) when this separation will be 
complete? 

The Minister of Home AlIairs and 
8,tates (Dr. Katjn): (a) The separa-
bon of the Judiciary from tire Execu-
tive is primarily the concern of the 
State Governments. Schemes of separa-
tion are in force throughout the States 
of Madhya Bhalat. Hvderabad and 
Bombay and in certain districts of 

Madras. Uttar Pradesh, Madhya Pra-· 
desh and Bihar. 

(b) Tire han. member will appreciate 
that I am not in a position to fix any' 
time..limit. 

Shri M. S. Gnmpadaswamy: May l' 
know whether it is not a fact tlrat the 
Preventive Detention Act takes away 
many of the powers that legitimately 
belong to the judiciary and transfers 
them to the executive? 

Mr. Speaker: It is a matter of inter-
pretation of the Act. 

Dr. Katjn: I suggest that my hon. 
friend should read the Preventive Deten-· 
tion Act and the schemes whiclr have 
been prepared in many of the States. 

Shri V. P. Nayar: Is it not a fact 
that the theory of separation of 
powers still remains an ideological 
fiction here? 

Mr. Speaker: He is asking for an 
opinion. Opinions may differ. 

Shr; M. S. Gumpadaswamy: May I 
know whether Government is aware 
that in certain States many civilian 
officers are being posted as magis-
trates? 

Dr. Katju: Civilian officers posted 
2'~ n18(';"istrates? ;Vhat is the idea be-
hind the question? 

Mr. Speaker: In view of the answer 
already given. it is no use pursuing. 
it further. 

Shri Velayndhan: May know' 
whether this separation has te.ken 
place in Part C States? 

Dr. Katjn: I do not think so. Sir, 
so far. 

CENTRAL SECRETARIAT SERVICE 

*1969. Shri A. K. Gopalan: (a) wm 
the Minister of Home AlIairs be pleased 
to state w:,ether it is a fact that certain' 
persons not fulfilling the requirements. 
of the Central Secretariat Service (Re-
organisation and Reinforcement) 
Scheme have becl! included in the 
initial constitution? 

(b) On what criteria or considera-
tions have these nersons been includ-
ed in the scheme? 

The Minister of Home Aft'airs and-
States (Dr. Katju): (a) and (b). In 
addition to eligible candidates Minis-
tries were authorised to recommend. 
"hard cases" of officers who were 
technically ineligible but whose ex-
clusion from consideration would; 
operate harshly on them. One parti-
cular category of such officers were' 
displaced Government servants who-
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had held Supervisory Posts in Pakistan, 
but not in India. 

Shri A. K. Gopalan: !\lay I know 
whether several senior n:.en who have 
put in long ser\'ice and deserve pro-
motion have been altogether excluded 
in ~he ir:i[ia: constitution of the re-
organised Cedral Secretariat Service? 

Dr. Katju: I c~nnot give a definite 
answer to this i!ldefinite question. but 
I K!lO\'" this much. that the various 
IVlinistries recommended approximately 
1.000 cases. These were referred to a 
Special Recruitment Board and the 
Board recommended 300 out of these 
1.000 cases as suitable for favourable 
consideration. 

Shri Nambiar: Are Government 
aware of the great discontentmem 
prevailing among the staff over the 
'way in which this whole re-organisa-
tion scheme has been put into effect? 

Dr. Katju: I require notice. 
SCHEDULED CASTES ~LOYEES 

(CONFIRMATION) 

*1970. Shri Jatav-vir: Will the 
Minister of Home AlIairs be pleased to 
state: 

(a) whether it is a fact that the 
Government of India had agreed to 
confirm all the Scheduled Castes 
assistants/clerks, etc. serving under 
the Central Government prior to 
31st December 1947; 

(b) if so, whether all such persons 
.have been confirmed so far; 

(c) if not, the reasons therefor; and 
(d) whether the Government of 

India have' under consideration any 
similar proposal in respect of such 
persons who have been employed after 
31st December. 1947? 

The Minister of Home AlIairs and 
States (Dr. Katju): (a) Yes. Tempo-
rary employees belonging to Scheduled 
Tastes who were recruited upto the 
31st December 1947 as Assistants or 
clerks in the Secretariat or Attached 
Offices and who were educationally 
qualified for the posts th~y held ~re 
eligible for confirmation up to the 
maximum of 12! per cent. available 
for direct recruitment in the Grades 
in \vb;ch they are emp10yed provided 
thev have rendered at least three 
years' service R:1d their sevice is con-
sidered satisfactory by the Ministry 
concerned. 

(b) and (c). With the exception of 
a few cases in which the employees 
were !lot recommended by the Ministry 
concerned or the preliminaries neces-
sary before confirmation have not yet 

been completed. all such persons have 
been nominated by the Ministry of 
Home Affairs for permanent appoint-
ment. 

(d) This matter is being considered 
as flart of the arrangements for the 
future ma!!1tenance of the Assistant's 
Grane ann l!l connection with the 
Central Secretariat Clerical Service 
(ReorgJn;satic)n) SChC111C which is 
being formulated. The proposal is that 
per~')ns who PClve Pllt in one year's 
service as Assistants or clerks by 1st 
July 1952 should be appointed to the 
Regular Temporary Establishment of 
Assistants or to the Clerical Services 
as the case may be. 

A decision on this proposal is ex-
pected to be taken shortly. 

~ ;jfmf m: 'Pn ~ <m:f ~ ~ 

flF ~ ~ if ~ ~ <r.f 31M' lI>1' 
~if~~~om:~~~m 

~'Pnlit~~? 

Mr. Speaker: From whom. represen-
tation from whom? 

Shri Jatav-vir: From the Members 
of Parliament to the hon. Minister for 
Home Affairs. 

~o~: i't't 3m: ~ 

~<rg<r~~~~~om:~ 
'lhffi~. I '3"f 'f<: ~ ;;IT ~ litm ~ memvr 
~~~om:~''f<:~~ 
'lft~~I~~~~~ 
~ ~ ~ m <rnT 1Jf~ lit ;;rrm 

~I 

... ) 1f) 0 tr-f 0 ~: 'Pn 1I'it 
~~~~flF~~ 
~ ~~ om: ~." 'f>'T f'Rr;fr 
<f1i'llT ~ ? 

'l'To ~>i!.: <m ~ ~ ~, 
II .rtfur "f~ ~ I 

~ ~ m: 'Pn ~ <m:f ~ ~ 

flF ar.r ~ ~" om: ~." 
~. an<: m ~ ~~ ~ ~ rnr 
~ ? 
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~T 0 If.'R""!.: l1' <T S'R ~ '1'FC!T 

~, <T "3"'--P" 'f.0 'T'V!T 'f. i:rt ~ 
if "Pg""f J<:[T"J ~ I ~l'1;f lPn:T 'l11l 

~ 'f.~T I .r mIT 'fT '1([f ~ 
'T'V!T. ;;, ~{'1 ;;7 "P1 'JC3 fimfl t 

So .f3!' :~3 ~C'r;::0!;S h~\'e been nominated 
as Assistants and 203 persons have 
been nominated as clerks under this 
.concession. 

Shri M. R. Krishna: May I know 
the conditions governing the promo-
tion of scheduled caste government 
servants? I want to know whether they 
are given any special consideration in 
regard to promotion. 

Dr. Kaiju: I have answered this 
question during the last six weeks 
several times. One concession has been 
the relaxation of the age-limit. The 
other concession has been, by executive 
instructions. that they should be nealt 
with intelligently. 

Sbri Vela.yudhu: May I know if 
even after five years of temporary 
service the scheduled caste employees 
are not made quasi.-permanent? 

Dr. Katju: I would request the Iron. 
Member to put a specific question. I 
-shall then be in a position to give a 
:specific answer. 

Sbri Veeraswamy: May I know how 
many scheduled caste men are workilll~ 
as gazetted officers in the Central 
Government Secretariat? 

Dr. Katju: I ask my hon. friend to 
bave some mercy on me. It is really 
not possible for me to say just how 
many scheduled caste officers are 
there in the Central Secretariat. 
Mr~ Speaker: I am going to tlte next 

'Queshon. 
TELEGRAPH ENGINEERING AND WIRELESS 

SERVICES 

*1971 .. Shri Tusbar Cbatterjea: Will 
the :lImlster of Communications be 
pleased to state: 

(a) the general system of promotion 
?f officers of !lIe Tdegraph Engineer-
Ing and Wireless Sen' ice class II to 
T.E.S. class I: 

(b) whethe.:- there has been any case 
of promotion where the usual system 
was not followed; and 
. (c) whether. there was any deputa-

tIOn o.f .the saId officers waitinll on 
the Mmlstry of Communications in this 
connection and if so. tOle result? 

Tbe Deputy Minister of Communi-
cations (Sbri Raj Bahadur) : (a) 
Officers of the Tplegraph Engineering 
and Wireless Service. Class II. are 
promo led to the Telegraph Engineer-
ing Service. Class r. on the principle 
of selection by merit. on the recom-
mendations o{ a Departmental Pro-
motion C:1mmittf:'e and with the 
appro','a: cf tb.E: L!110:1 Public Service 
Commission. 

(b) No . 
(c) Yes. The deputation was in-

formed tlrat the existing system was 
worki:1g satisfactorily. It was. how-
ever. invited to furnish details of any 
other method which it considered moce 
suitable. 

Sbri Tushar Chatterjea: May I know 
whether it is a fact that some of the 
promotions made to Class I vacancies 
were not according to the rules and 
complaints were lodged against them 
by the officers concerned? 

Shri Raj Babadur: Unless specific 
cases are pointed out. it is very difti:. 
cult for me to say anything. 

Shri Tushar Cbatterjea: May I know 
whether this scheme of promotion is 
in conformity with tire recommenda-
tions of the Central Pay Commission? 

Shri Raj Bahadur: There is an 
established convention and practice 
governed by certain prescribed rules 
and that is the way in which promo-
tions take place. 

Sbri Namhiar: May I know whether 
these promotions are according to 
strict seniority. of course in conson-
ance with the minimum qualification 
required? 

Shri Raj Babadur:For Class I posts, 
promotions are made strictly on the 
basis of merit. and when qualifications 
are equal seniority comes into play. 

Sbri Ragbavaiab: May I know 
whether there is any relaxation in the 
principles adopted for promotion in 
relation to scheduled caste employees 
in this Department also? 

Sbri Raj Bahadur: There is no re-
laxation of rules so far as Class I posts 
are concerned. 

Mr. Speaker: He is asking in rela-
tion to scheduled caste employees . 

Shri Raj Babadur: I know, Sir. 
There is no relaxation. The cases are 
decided on merits. 
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DELHI HEAL1:H SERVICES 

*1972. Shri Radha Raman: Will the 
Minister of Health be pleased to state: 

(a) whether the tenure system under 
which officers are transferred is appli-
cable to Delhi Health Services; and 

(bi if not, why a different system 
is enforced in Delhi? 

The Minister of Health (Rajkumari 
Amrit Kaur): (a) No. The tenure 
system does not at present apply to 
the Health Services in any Part C 
State. 

(b) Does not arise. I may, however, 
explain that there is at present no 
single Central Health Cadre so as to 
pennit of officers being transferred 
from one post to another. The question 
of fonning a Central Health Cadre is 
under consideration. 

Shri Radha Raman: May I know the 
number of officers who are at present 
in the Delhi Health Service. their dates 
of assuming office. and the province 
or provinces to which they belong? 

Rajkumari Amrit Kaur: It is im-
possible for me to give now the entire 
infonnation. As far as 1. M.S. officers 
are concerned. there are at present 
two in the Delhi State. 

WRITTEN ANSWERS TO QUESTIONS 

1'10 e10 ~ 

* t ~ 'r,l:. ~ tylfq;q «mf: 'flIT 

~ ~ ~ ;rcm;.f '1ft 'l"lT rn 
fir; fim;ft lITaT1mf ~ rnr 
t ~ ..... t -..... ~ 1l ort ...m if; l3<:~ 1l f.Rr;n 
I!R O!{"!f f.f;!rr 'flIT ? 
The Minister of Railways and 

Transport (Shri L. B. Shastri): The 
expenditure incurred by Delhi Road 
Transport Authority on the purchase 
of new buses during 1951-52 was 
Rs. 34'14 lakhs. 

*t~IS~. m. ~ ~:'flIT~ 
¢it ~ ~ '1ft 'l"lT rn: 

( if; ) ~ 1l 5I7it<r if lIfl'f <Wi 
i~ am: mm rn '1ft ~ 
~; 

(~) 'flIT ~ ~ ~ flI; t~ ..... t <'fif; 

~ m ~ ~ q,oo,ooo 

~ '1ft 'f\liTllT ~ ~ ¥ft i ~ 

(tT) ~ ~, m ~ ~ m if; 
~ 'flIT qlT ~ ;;rr ~ ~ ? 
The Deputy Minister of Communi-

cations (Shri Raj Bahadur): (a) 
1,85,432 telephones on 1st April 1952. 
Information regarding radio sets is not 
available. 

(b) The total outstandings on 1st 
April 1950 in respect of telephone bills 
was Rs. 63 lakhs. while on 1st Feb-
ruary, 1952, it was Rs. 47 lakhs. 

(c) A relatively small amount re-
lates to the private subscribers whose 
telephones are discO'l1nected or or<'-
scribed for trunk calls on account of 
non-payment of due,. When personal 
efforts fail, Civil suits are filed against 
the defaulters. A major portion of 
these outstandings relates to the 
Central ar.d State Governments sub-
scribers. This has already attracted 
Government's attention and the Statz 
Governments ailo the various Minis-
tries of the Central Government have 
been addressed. 

It has been dec'ded that Govern-
ment connections a Iso should be pro-
scribed if trunk call dues are not paid' 
within sixty days from the date of 
the bill. 

The question of obt'lining payment 
of teleuhone bills of Government sub-
scribers in cash. instead of by book 
adjustment as at present. is \lnrier 
c~msideration. 

ZOOLOGIC'L SURVEY'" KORAPUT 
DISTRICT (ORISSA) 

*1974. Shri Sanganna: (a) Will the 
Minister of Food and Agrir:ul~ure be 
pleased to state whether it is a fact 
that Zoological Survey was carried out 
in the year 1950 in the mountains of 
the Koraput District (Orissa) ip search 
of Himalayan type of plants and fishes 
in the forests and rivers of these 
mountains: 

(b) If so, w:1at was the result? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a) 
Only zoological survey was carried out. 
under the Zoological Survey of India. 

(b) No Himalayan fishes were found 
in this region. 
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CENTRAL DRUGS LABORATORY 

*1975. Shri H. N. Mukerjee: Will the 
Minister of Health be pleased to state: 

(a) whether Government have decid-
ed to shift the Central Drugs Labora-
tory from Calcutta to Lucknow; and 

(b) if so. the reasons therefor? 
The Minister of Health (Rajkumari 

Amrit Kaur): (a) Yes. 

(b) Attention is invited to the reply 
given to Part (a) of un starred ques-
tion No. 448, dated the 17th July, 1952. 

REPORT ON LOSSES AND DAMAGES TO 
GOODS IN TRANSIT 

*1976. Shri N. P. Sinha: Will the 
Minister of Railways be pleased to 
state: 

(a) whether a Director of the 
Railway Board who has been appoint-
ed to investigate into tne cases of 
losses and damages to goods in transit, 
has submitted any report of his work; 
and 

(b) how far his iurisdiction of work 
extended? 

The Minister of Railways and 
Transport (Shrj L. B. Shastri): (a) A 
Direc~or of Railway Board on leave 
preparatory to retirement was recalled 
to duty to investIgate into the causes 
of losses and damages to goods in 
transit. 

(b) The monthly salary of the 
Officer was Rs. ~,oon per month plus 
Overseas pay of £13-6-8 per month. 

The terms of reference were: 
(i) To investigate into the causes of 

abnormally high compensation claims 
on railways and to suggest and imtiate 
means to reduce them to the minimum. 

(ii) To recommend improvements 
by adopting mechanical processes or 
otherwise in the procedure of booking 
passengers and/or merchandise so as 
to provide more prompt and efficient 
service and reduce the totar cost 
entailed by cumbersome manual 
methods. 

POPULATION PROBLEMS 

*1977. Shri S. N. Das: Will the 
Minister of Home AlIairs be pleased 
to state: 

(a) whether the Government of 
India's opinion has been sought by the 
United Nations Economic and Social 
Council to hold a World Conference 
on Population problems; 

170 P.S.D. 

(b) if so, what are the reactions of 
Government in this regard; and 

(c) the important points that have 
been suggested to be discussed in· the 
proposed conference? 

The Minister of Home AlIairs and 
States (Dr. Katju): (a) Yes. 

(b) and (c). The matter is still 
under discussion with the Secretariat 
of the United Nations. 

FOOD SCARCITY IN PEPSU 
*1978. Shri Chinaria: Will the 

Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that almost 
tbe whole of the Mohendergarh District 
and some parts of the Sangrur District 
of PEPSU in Jind and Narwana 
Tehsils are under famine condi tions 
since last eighteen months; 

(b) W:1at steps have been taken in 
the matter so far; and 

(c) whether the Central Government 
have l1iven any financial help as famine 
relief to that State (PEPSU)? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a) 
It is correct that scarcity conditions 
are prevailing in these areas. 

(b) A statement giving the reWlired 
information is placed on the Taole of 
the House. [See Appendix IX, 
annexure No. 36.] 

(c) Famine relief is the responsi-
bility of State Governments. 

SPECIAL BOARD FOR RECRUITME:I'T OF 
SCHEDULED CASTES 

'1979. Shri Jatav-vir: Will the Minis-
ter of Home Affairs be pleased t<> 
stale: 

(a) whether it is a fact that the 
late Sardar V. Patel when he was 
Home Minister in 1946 oromised in 
reply to Shri N. Shivra.i the then M.L.A. 
to set up a special Board for the 
recruitment of Scheduled Castes; 

(b) if so, what progress has been 
made in tbe matter; and 

(c) whether Government will consti-
tute such a Board and 0001 together 
all the vacancies reserved for the 
Scheduled Castes in all grades of 
service and make recruitment through 
the Board so as to ensure that no post 
reserved for the Scheduled Castes go 
unfilled by a candidate of these Castes 
on the olea of non-availability at 
Schenuled Castes suitable candidates? 
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The Minister of Home Allairs li..Dd 
States (Dr. Katju): (a) A speech 
made by the late Sardar Patel during 
the Budget Debate in 1940 contained 
the following passage: 

"Where the selection is made by 
departments at present and sinC'e it is 
possible that the same amount of care 
which we wish to take is not perhaps 
taken and there Inay be a legitimate 
grievance. I ha\'e decided to appoint 
a Board for the selection of candidates 
to subordinate services which would 
look after the interest of the Scheduled 
Castes and mi:lorities so that their 
grievance may be removed. This will 
ensure selection more or less on the 
same lines as is done by the Federal 
Public Service Commission for other 
services.'"' 

(b) and (c). In December 1947, 
Government approved in principle the 
establishment of a Central Subordinate 
Services Commission, with a vIew to 
secure systen1atic recruit1l1ent through 
an independent agency and also due 
observance of reservations in favour 
of Scheduled Castes and minority lOIl1r 
munities. 

In March, 1948, an Officer on Special 
Duty was appointed to study the 
practical implications and to work out 
administrative details. His investiga-
tions revealed that the task of such 
a Commission would be far more 
difficult and complex than had been 
anticipated and that Government's 
original proposal would have to be 
materially modified. 

Meanwhile, Government were also 
faced with the problem of finding 
employment for a very large number 
of displaced Government servants and 
other highly qualified displaced per-
sons and also of mitigating the human 
suffering caused by heavy retrench-
ment in the Supply Department and 
other orn!1'zations which had grown 
enormously during the war. Govern-
ment were therefore compelled to 
announce that, until further orders, 
priority would be given to these cate-
gories of candidates. Until the task of 
resettlement of these classes is com-
pleted. normal recruitment from the 
open market cannot be resumed. Tnis 
position was explained by the late 
Sardar Patel in his answer to Starred 
Question No. 1199 answered in the 
Parliament of I'oldia on the 29th Maren. 
1950. 

I may add that care is being taken 
to ensure that, even among the priority 
categories, reservations in favour of 
the Scheduled Castes a:nd ScheduleC1 
Tribes are observed. 

DEESA-KANDALA RAILWAY LINE 

*1980. Shri Jasani: Will the Minis-
ter of Railways be pleased to state: 

(a) when the construction of Deesa-
Kandala Railway line is likely to be 
completed; 

(b) how much amount has so far 
been ,pent for the construction of this 
line and how much more is to be spent 
till the completion of work; and 

(c) from w:,en the Goods and 
Passengers services will commence? 

The Minister of Railways and 
Transport (Sbri L. B. Shastri): (d) 
All the works in connection with the 
construction of the Deesa-Kandala 
Railway are expected to be comp:eted 
by the end of year 1953. 

(b) Rs. 3·35 crores have been spent 
upto end of May. 1952 and Rs. 2':>2 
crores more are likely to be spent till 
the completion of the work. 

(c) The line is expected to be opened 
to both passenger and goods traffic m 
October 1952. 

OVER-PAYME",T FOR SUPPLY OF COAL 

*1981. Shri N. S. Nair: Will 
Minister of Railways be pleased 
state: 

the 
to 

(a) how much of the over-payment 
for the supply of coal in 1949 of 
Rs. 56,227 has been recovered; and 

(b) what steps have been taken to 
avoid such over-payments in future? 

The Minister of Railways and 
Transport (Shri L. B. Shastri): (a) 
The hon. Member apparently refers 
to the loss mentioned in para. 20 of 
t,he Railway Audit Report, 1950. No 
recovery has been possible as the Law 
Ministry ad vised that a price notifica-
tion could not be given retrospective 
effect as it affects past financial trans-
actions, 

(b) As recommended by the Public 
Accounts Committee in their report 
issued in April 1952, a procedure is 
being evolved in consultation with the 
Ministry of Production and the Coal 
Commissioner. to ensure better co-
ordination between the two Ministries 
to avoid the recurrence of such losses. 

PURCHASES FROM 'TELCO' 

"1982. Shri N. S. Nair: Will the 
Minister of Railways be pleased to 
state: 

(a). what amounts were paid to the 
'Telco' for purchases during the ,it.." 
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and 'B' periods as provisional pay-
ments; 

(b) whether the prices for the A and 
B periods have been finalised and if 
so, what additional payments were 
made on that score; 

(c) whether the prices for the period 
'C' have been fixed and if so, what 
are the rates; and 

(d) what is the total amount paid 
for purchases from the 'Telco' after 
January, 1949? 

The Minister of Railways and 
Transport (Shri L. B. Shastri): (a). 
Rs. 1.61.70,000. 

(b) Prices for periods 'A' and 'B' 
not yet finalised. 

(c) No; Period 'C' has not yet com-
menced. 

(d) Rs. 1,29,09,000. 

RAILWAY EMPLOYEES (ALLOWANCES) 

'1983. Shri Vittal 
Minister of Railways 
state: 

Rao: Will the 
be pleased to 

(a) whether the Government of 
India have accepted the recommenda-
tion of the 'Joint Advisory Committee' 
regarding payment of Island. Ghat and 
Hill allowances to Railway Employees; 
and 

(b) if the answer to part (a) above 
be in the affirmative why the Railway 
Staff working at Lonavala, Khandala, 
Igatpuri and Mat.heran on Central 
Railway have not yet been paid? 

The Minister of Railways and 
Transport (Shri L. B. Shastri) : (a) 
Yes; Government have accepted the 
Tecommendation of the Joint Advisory 
Committee t~at in granting Island, 
Ghat and HIli allowances to the em-
ployees of the Central Government, the 
practice of the State Governments 
should be taken into account as recom-
mended by the Central Pay Commis-
sion 

(b) Tire Bombay Government are 
not paying any Hill allowance to their 
-staff stationed at Khandala. but they 
are paying certain allowances to their 
staff at Lonavala, Igatpuri and 
Ma theran. No Hill allowance is pay-
able to the Railway staff at Khandala. 
As regards the allowance to be granted 
to the Railway staff at Lonavala Igat-
puri and Matheran, the matt~r is 
under consideration. 

COMPENSATORY ALLOWANCE TO RAILWAY 
EMPLOYEES 

'1984. Shri Vitial Rao: Will ~. 
Minister of Railways be pleased ... 
state: 

(a) whether it is a fact that assur-
ance was given by the MInister for 
Raihvays that t:1e Question of Poona 
being classified as 'B' area for the 
purpose of computing compensatory 
allowance would be considered after 
the Census; and 

(b) if the reply to part ('!). above 
be in the affirmative what deCISIOn has 
since been arrived at by Government? 

The Minister of Railways and 
Transport (Shri L. B. Shastri): (a} 
An assurance was given to the A.l.R.F. 
and l.N.R.W.F. that the question of 
re-classification of cities for the pur-
pose of grant of Compensatory allow-
ance would be taken up when the 
figures of 1951 Census were available. 

(b) The question of the re-classi-
fication of cities is still under con-
sideration and no decision has been 
arrived at. 

CRIMINAL TRIBES ACT 

'1985. Shri N. P. Sinha: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) whether all the States have pass-
ed appropriate legislations to replace 
Criminal Tribes Act which stands re-
pealed with effect from 31st August. 
1952; 

(b) if so, which of the States; and 
(c) whether the title of such a legis-

lation is common in all the States? 
The Minister of Home Mairs anel 

States (Dr. Katjn): (a) and (b). The 
Stales of Bombay. Madras and Rajas-
than have nassed legislation to replace 
the Crimin-al Tribes Act. The Madras 
Restriction of Habitual Offenders Act, 
1948 has been extended to the States 
of Delhi and Ajmer. The States of 
West Bengal. Bihar. Punjab. Uttar 
Pradesh, Hyderabad. Mysore. Saurash-
tra. Madhya Bharat. PEPSU ,md 
Bhopa 1 ar" taking steps to enact such 
legislation. 

(c) No. 

RAILWAY CLAIMS 

·1986. Shri K. K. Basn: Will the 
Minister of Railway'S be pleased to 
state: 

(a) the number of claims cases in 
South, Central and Western Railways 
per year since regrouping; 
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(b) whether there has been any 
increase in such cases in these areas 
since regrouping; and 

(c) average time taken to dispose of 
such claims? 

The Minister of Railways and 
Transport (Shri L. B. Shastri): (a) 
The total number of claims received 
by the Southern Railway from 1st April 
1951 the date of regrouping to 31st 
March 1952 was 48,171. In the case of 
Central and Western Railways the 
number was 27.442 and 21.272 respec-
tively for the period from 1st Novem-
ber 1951 the date of regrouping to 
31st May 1952. the latest period for 
which figures are available. 

(b) There has been an increase in 
the number of claims received in the 
ease of the Southern and Central Rail-
ways and a slight decrease in the case 
of the Western Railway. 

(c) The average time taken to dis-
pose of a claim by Southern. Central 
and Western Railways during 1951-52 
was 79, 87, 78 days respectively. 

STATE OFFICIALS OF MANIPUR (PAY) 

*1987. Shri L. J. Singh: Will the 
Minister of States be pleased to state: 

(a) whether State officials of Manipur 
who were in the service of the State 
Government mior to the accession of 
the State to - the Union of India are 
still getting their pay at the same scale 
as they used to get before accession 
of the State to the Union of India; 

(b) whether it is a fact that these 
officials will be paid at the Assam 
Service pay scales; and 

(c) if so, from when it will come 
into effect? 

The Minister of Home Affairs and 
States (Dr. Katju): (a) Yes. 

(b) The question of revising the 
scales of pay with reference to the 
scales of pay attached to posts of 
corresponding status and responsibility 
under the Assam Government is under 
consideration. 

(c) The revised scales of pay will 
be admissible with retrospective effect 
from the 1st April. 1950 to those 
officials who are retained in service in 
the reorganised set-up after proper 
screening. 

AGRICULTURAL CREDIT FACILITIES 

.1988. Shri M. L. Dwivedi: Will the 
Minister of Food and A~n1ture be 
pleased to state: 

(a) the steps taken by the Govern-
ment of India in connection with Agri-
cultural Credit facilities; 

(b) the number of Committees con-
stituted. meetings held by each with 
the results of their deliberations and 
implemen.tation of recommendations of 
each one of them, if any, in connection 
with "long term a,gricultural credits"; 

(c) whether there are any special 
facilities in existence or in contempla-
tion to be given in this connection; and 

(d) if so, what are they? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a) 
The State Governments are primarily 
concerned with the subject. Action has 
generally been taken in two main 
directions. namely-regulation of 
moneylending by legislation and in-
creasing supply of credit. The develop-
ment of co-operative societies is being 
encouraged by giving grants. subsidies. 
low-interest loans and also by the 
guaranteeing of debentures issued by 
Central Land Mortgage Banks. The' 
Reserve Bank of India is helping in 
the matter by advancing loans to Co-
operative Banks at concessional rates 
of interest and by purchasing certain 
portion of such debentures of Central 
Land Mortgage Banks as are guaran-
teed by State Governments. The States 
are also advancing loans under Land 
Improvement Loans Act, 1883, and 
Agricultu~ists Loans Act 1884. The 
Central Government is augmenting 
the supply of agricultural credit by 
advancing money to State GovCTn-
ments. for disbursement as loans, sub-
sidies and grants under G.M.F. pro.-
grammes. 

(b) Since 1944, four central official 
bodies have given consideration to the 
problem of long-term credit. Infor-
mation regarding the number of meet-
ings held by them is not readily avail-
able. The main recommendations con-
cerning long term credit are given 
below: 

(i) The Agricultural Finance Sub-
Committee (1944) suggested that where 
Co-operative Lqnd Mortgage Banks are 
well developed, they may continue to 
supply long-term credit: elsewhere 
Agricultural Credit Corporations should 
supply long-term credit. 

(ii) The Famine Enquiry Commis-
sion (1945) suggested that Land 
Mortgage Banks should be developed 
for supplying long-term credit not 
only for redemption of old debts but 
also for land improvement and better 
farming. 

(iii) The Co-operative Planning 
Committee (1945) emphasised the ex-
pansion of Co-operative movement a~ 
a solution of the problem. 
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(iv) The Rural Banking Enquiry 
Committee 1950. did not favour estab-
lishment of Agricultural Credit Corpo-
rations and described Land Mortgage 
agencies as the 'most appropriate' for 
long-term credit. 

Besides the above, Committees set 
up by various State Governments have 
also generally recommended the pro-
motion of Land Mortgage Banks. The 
State Governments are aware of these 
recommendations and keep them in 
view while framing their policies in 
·the matter. 

(c) and (d). Yes. the Reserve Bank 
~f India has started purchasing up to 
20 per cent. of such debenture issues 
'of the Central Land Mortgage Banks 
as are guaranteed by State Govern-
ments. It has also recognised such 
~ebentures as eligible securities for 
the purpose of accommodation under 
Section 17 (4)( a) of the Reserve Bank 
llf India Act. 

ASSIGNMENT Plk ... 

*1989. Shri M. L. Dwivedi: Will the 
Minister of Communications be pleas-
-ed to sta te: 

(a) whether the assignment plan 
indicating the actual wave length given 
,to each country in pursuance of the 
suggestion of the Indian delegation to 
1:he Extraordinary Administrative Radio 
Conference held in Geneva between 
August and December. 1951, has been 
-drawn up and submitted to the 
-eo un tries of the world for their ap-
'proval and acceptance; 

(b) if s(). wnether Government will 
'Place on the Table of the House a 
-copy of the assignment plan, the pro-
posal for which was accepted at the 
said Conference; and 

(0) the progress made so far in this 
~onnection ? 

The Deputy Minister of Communi-
'<lations (Shri Raj Bahadur): (a) 
No assii(nment plan was drawn up by 
'the IndIa Delegation for submission to 
the Extraordinary Administrative Radio 
'Conference at Geneva; only a proposal 
indicating the general principles for the 
equitable distribution of frequencies 
was ma<:le. but it did not find favour 
with the other countries. 

.(b) Does not arise. 
(c) Does not arise, 

SCHEDULED TRIBES 

*1990. Shrj R. B. Parmar: Will the 
Minister of Home Affairs be pleased 
to state how much l(rant-in-aid has 
been sanctioned by the Central Gov-

ernment for each Part 'C' State fox 
the Scheduled Tribes and the Scheduled 
Areas? 

The Minister of Home Affairs and 
States (Dr. Katju): The question of 
giving grants-in-aid does not arise so 
far as Paxt C States are concerned. 
A provision of Rs. 15 lakbs has been 
made in the Central budget for the 
Current year and it is proposed ta 
dish i'''ltt' it as follows: 

Manipur 
Vindhya Pradesh 
Tripura 
Ajmer 
Bhopal 

5 lakhs 
3 lakhs 

21 lakhs 
2 lakhs 
2 lakbs 

and small sums for the other States. 
It may be possible to raise the total 
grant to 24 lakhs in which case appro. 
priate increases will be made in the 
sums allotted to different States. 

QUARTERS FOR POSTAL EMPLOYEES 

*1991. Shri Sanganna: Will the 
Minister of Communications be pleased 
to state: 

(a) whether the staff other than the 
Post Masters and signallers of the 
Posts and Telegraphs Department have 
been provided with government 
quarters in every State; 

(b) if so. whet:Oer standard rent or 
nominal rent is recovered from tbe 
occupants; and 

(c) what is the aggregate receipt of 
rent due on such residences per annum! 

The Deputy Minister af Communi-
cations (Shri Raj Bahadnr): (ay' 
Yes. but, it is only lately that Govern-
ment have started building quarters 
for those classes of staff who are not 
entitled to residential accommodation 
being provided by Government as a 
condition of their service. The number 
of quarters constructed upto now is 
therefore not much. 

(b) Rent is recoverable at 10 per 
cent, of the emoluments of the occupier 
or the standard rent. whichever is less. 

(c) Rs, :J.35.l3:j approximately. 

INDIAN-oWNED SHIPS (EARNINGS) 

\,/*1992. Shri Bansal: Will the Minis-
ter of Transport be pleased to state: 

(a) the total earnings made by 
Indian-owned ships in the years 1948 
-1951 by plying in international 
waters; and 

(b) what steps are 
taking to increase the 
foreign exchange by 
ships? 

Government 
earnings at 
Indian-owned 
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The Minister of Ra.ilways and 
Transport (Shri L. B. Shastri): \a) 
A statement showing earnings of Indian 
Shipping Companies is laid on the 
Table of the House. [See Appendix 
IX, ann~ure No. 37,] 

Information regarding earnings of 
Indian-owned ships and Indian charter-
ed ships is not available separately. 

(b) Increased earnings of foreign 
exchange can be achieved only when 
suh.,tantial additions to the Indian-
owned tonnage become possible to 
enable increased participation of 
Indian shipping in the various over-
seas trades. Shipping is in the private 
sector and the initiative for acquisition 
of additional tonnage for the develop-
ment of overseas trades primarily 
rests with the Indian shipping com-
panies. Government have. however, 
taken and are taking active steps to 
assist in this prtlcess. Some of the 
steps taken in this direction are (i) 
supporting Indian shipping companies 
in their negotiations with foreign 
shipp:ng interests to secure member-
ship of "Shipping Conferences" con-
trolling the overscas trades and to 
increase their shnres in those trades. 
(ii) setting up a Shipping Corporation 
on a state-cu-rn-private ownership 
basis. with capital largely financed by 
Government. for acquiring ships and 
operating them in selected oversea, 
routes. (iii) ensuring by means of 
necessary provisions included in tlTe 
Trade TIl{)aties with other countries 
or otherwise that Indian shipping 
companies operating in the overseas 
trades get their fair share of cargoes, 
(iv) making available loans to Indian 
shipping companies for purchase of 
ships from "broad on reasonable terms 
and (v) assisting them in the acquisi-
tion of tonnage by furnishing informa-
tion regarding availabilities and 
arranging liberal release of foreign 
exchanl1\'. 

ApPELLATE AUTHORITY 

*1993. Shri Muniswamy: Will the 
Minister of Home Affairs be pleas-
ed to state whet:ler it is a fact that in 
the case of awarding punishments, the 
Appellate authority has been empower-
ed to issue directions to the initial 
punishing authorities' before awarding 
punishments? 

The Minister of Home Affairs and 
States (Dr. Katju): The 'qucstion is 
not clear. So far as I can understand 
it the answer is in the negative. 

FORD FOUNDATION SCHEME 

*1994. Shrl C. N. P. Sinha: Will the 
Minister of Food and Agriculture be 

pleased to state what steos Govern-
ment oropose to take to oublicise the 
activities of the Ford Foundation 
Scheme in rural areas? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): The 
State Governments will g;ve suitable 
publicity. Measures to improve agri-
cultural publicity on a country-wide 
baSIS are under the consideration of 
the Indian Council of Agricultural 
Research. 

*~9,9,~. trrm C{o ~o ~~ 
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The Minister of Railways and 
Transport (Shri L. B. Shastri) : (a) 
Survey was carried out for a railway 
line between Champa and Korba. 

(b) and (e). The Survey work has 
been completed. 

(d) It has been decided by t.he 
Central Board of Transport that the 
Champa-Korba Project should be taken 
up during 1954-55 and 1955-56 subject 
to the condition that the construction 
of this line keeps pace with the 
development of ccalfieds at Korba. 
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(e) Approximately Rs. 61,133. 

Cf) The estimated cost of construc-
tion of the line is Rs. 88'2 lakhs. 

"GRO\V MORE FOOD" ENQUIRY 
COMMITTEE 

*1996. Shri L. N. Mishra: Will the 
Minister of Food and Ar;riculture be 
pleased to state: 

(a) the findings and recommenda-
tions of the EnQ.uiry Committee set un 
under the Chairmanship of Shri V. T. 
Krishnamac:,ari to examine the work-
ing of the "Grow More Food" 
campaign; and 

(b) the action that has been taken 
on that Report? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a) 
A copy of the report of the Enquiry 
Committee is placed on the Table of 
the House. The summary of findings 
and recommendations is at pp. 68-77. 
[COPli placed in the Library. See No. 
IV.L.3(87).J 

(b) The report is under examination 
of the Government. 

SCHEDULED CASTES CANDIDATES 

*1997. Shri B. S. Murthy: Will the 
Minister of Home Affairs be pleased to 
state: 

(a) whether any posts advertised for 
the Scheduled Castes candidates during 
1950-51 and 1951-52 were not filled in 
for want of suitable candidates; and 

(b) whether any posts reserved for 
Scheduled Castes have been given to 
non-Sc~'eduJed Castes for lack of suit-
able Scheduled Castes candidates? 

The Minister of Home Affairs and 
States (Dr. Katju): (a) and (b). Yes. 

CATTLE MORTALITY 

*1998. Shri Ganpati Ram: Will the 
Minister (j~ Food and i\griculture be 
pleased to state the total number and 
percentage of cattle mortality in India 
in 1950-51 and 1951-52? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): 
Figures of total mortality of cattle in 
India during the years 1950 to 1952 
are not available. Figures of mortality 
of cattle due to major contagi~u, 
diseases in some of (;,e States are 
'lv'lil"bl.e. A statement <hawing these 
is placed on the Table of the House. 

Mortality in regard to these report-
ed cases is lpss than 1 per cent. of 
the cattle population. 

STATEMENT 

Year 

1950-51 

1951-52 

Rinder-
pest 

Ha.emor-
rhagic 

s..pt"" .... -
mia 

27,363 - 33,116 

31,338 35,109 

Black 
quarter 

14,976 

20,817 

Nume of th) Dise!\S:) 

Anthrax 

4,896 

4,631 

Surra 

636 

699 

Fo")t 
and 

Mduth 

1395 

2108 

Pleurop-
nt'nIllolJiu 

816 

379 

Total 

83,198 

95,081 

NOTE :-The ubove ligures pertain to all Sta.tes excE'pt Yindhya Prnrl0sh, Kutch,. 
Bila.apur, Tripura, and Manipur. 

GOPIGANJ-JAUNPUR RAILWAY LINE 

*1999. Shri Ganpati Ram: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that the 
construction of a new railway line 
from Gopiganj to Jaunpur is under 
consideration; 

(b) if so. what important towns and 
villages this line will link and when 
the survey of land for the purpose is 
expected to be undertakan; and 

(c) whether t:le work will commence 
within this year or in the next finan-
cial year? 
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The Minister of Railways 
'Transport (Shri L. B. Shastri): 
The reply is in the negative. 

(b) and (c). Do not arise. 

and 
(a) 

RAILWAY WORKSHOP AT JAGADHRI 

*2000. Shri Ka:rmi: Will the Minis-
ter of Railways be pleased to state: 

(a) whether Government are con-
structing a workshop at Jagadhri for 
Rail\vays; 

(b) whether the said workshop is for 
the construction of new carriages or 
for repairs; and 

(c) whet:,er it is only for the broad 
gauge, or for metre gauge and narrow 
gauge as well? 

The Minister of Railways and 
Transport (Shri L. B. Shastri) : (a) 
Yes. 

(b) For repairs 
Goods Stock. 

to Coaching and 

(c) For Broad Gauge only. 

DELffi-SAHARANPUR RAILWAY LINE 

*2001. Shri Kazmi: Will the Minister 
.of Railways be pleased to state: 

(a) whether Government propose to 
-construct a double line between Delhi 
.and Saharanpur; and 

(b) if the answer to part (a) above 
be in the affirmative, the conclusions of 
Government in that regard? 

The Minister of Railways and 
'Transport (Shri L. B. Shastri): (a) 
and (b). There is double line already 
.between Delhi and Ghaziabad, The 
section between Ghaziabad and 
Saharan pur is single line, but as it has 
spare capacity, the need for doubling 
it has not been felt. 

AERODROMES IN SOUTH INDIA 

*2002. Shri Achuthan: Will the 
Minister of Communications be pleased 
to state: 

(a) how many aerodromes are going 
to be constructed in South India in 
1952-53 for air service expansion; 

(b) w:1ether Kozhicode (Calicut) has 
been included in the scheme; and 

(e) if not, can Kozhicode expect an 
aerodrome in the coming 3 years? 

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 
One, namely the aerodrome which i. 
being constructed at Mangalore and 

whiclr is expected to be ready for use 
by the end of this year., 

(b) No. 
(c) It is rrgretted that no indicaticQ 

can be given at present. 

FOOD SITUATION IN MADRAS 

*2003, Shri A. K. Gopalan: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether Government have been 
keeping in touch with the latest deve-
lopments in the food situation in the 
Madras State after the decontrol; 

(b) whether food prices in that State 
have shown a recent tendency to rise 
and if so, what have been the rates of 
increase? 

(c) whether lowering of food prices 
is taking place in the surplus districts 
of the various towns of the State; and 

(d) whether the Government of 
India is revising its policy of decontrol 
in the light of recent experience in the 
Madras State? 

The Deputy Minister of Commerce 
and Industry (Sm Karmarkar): (a). 
Yes. 

(b) and (c). Prices are fluc~uating • 
rising in some places and faUin~ 10. 
others, 

(d) The question does not arise • 
The Government's policy continues to 
be one of control although in the case 
of some States certain relaxations 
have been allowed. 

CENTRAL COUNCIL OF HEALTH 

*2004. Shri Jhulan Sinha: Will the 
Minister of Health be pleased to state: 

(a) whether there is any proposal 
for establishment of a Central Council 
of Health with a view to coordinate 
and develop measures for the improve.. 
ment of public health in India; and 

(b) if so, the progress made in the 
direction of imp1ementation of the 
proposal? 

The Minister of Health (Rajkumarl 
Amrit Kaur): (a) Yes. 

(b) The matter has been under 
active consideration and orders are 
expected to be issued shortly. 

BARWADIAH-CHIRMIRI RAILWAY PROJECT 

*2005, Sardar A. S. Saigal: Will the 
Minister of Railways be pleased to 
refer to reply: given to pa,t (c) of my 
starred questlOn No. 261 asked on the 
28th May, 1952 and state: 

(a) how much amount has been 
spent for the earth work for Barwadiall 
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;Sarmadih Section etc. of the Barwadiah-
·Chirmiri Project; and 

(b) why the work was suspended 
in 1950? 

The Minister of Railways and 
Transport (Shri L. B. Shastri) : (a) 
Rs. 70'27 lakhs approximately. 

(b) W",.k on Barwadah-Sarmadih 
.construction was suspended in 1950 
.mainly on account of the difficult "ways 
and means" position of the Government 
.of India. The project. however. is due 
tor review in October this year. 

RANGIA-RANGARPARA RAILWAY LINE 
(WAGONS) 

*Z006. Shri K. P. Tripathi: Will the 
Minister of Railways be pleased to 

-state: 
(a) whether it is a fact that there is 

-inadequate supply of bogies and wagons 
in Rangia-Rangarpara branch of the 
North Eastern Railway; and 

(b) whether Government are con-
templating any step and if so, what? 

The I\Iinister of Railways and 
'Transport (Shri L. B. Shastri): (a) 
.:and (b). It has not come to Guvern-
ment's notice that there is inadequate 
supply of wagons in Rangia-Rang~r
'Para branch of the North Eastern Rail-
·way. T~ North Eastern Railway 
Adminish:ation has been asked to 
furnish full information which will be 
Jllaced on the Table of the House as 
.soon as it is received. 

FOREIGN MISSIONARIES 
*Z007. Shri K. C. Sodhia: Will the 

Minister of Home Affairs be pleased 
·to state: 

(a) the number and names of foreign 
missionary societies on their recognis-
ed iist; 

(b) where these are working; and 
(c) in what activities they are 

generally engaged? 

The Minister of Hllme Affairs and 
Stat~s mr. Katjn): (a) and (bl. A 
statement giving the information 'lsked 
for is laid on the Table of the House. 
{See Appendix IX, annexure No. 38.] 

(c) Educational, medical, evangeiical. 
philanthropic, and social welfare. 

MOBILE POST OFFICES 

*2008. Shri Muniswamy: Will the 
Minister of Communications be pleas-
ed to state: 

(a) whether there is any scheme 
under consideration to introduce 

mobile post office system in villages; 
and 

(b) if so, when it will be started and 
in what parts of India? 

The Deputy Minister of Commmd-
cations (Shri Raj Bahadur) : (a) 
The possibility of experimenting once 
again with such a service is under 
examination . 

(b) The stage for taking a decision 
on these points has not yet been 
reached. 

C.A.T.C. ALLAHABAD 

*2009. Shri P. R. Ran: Will the 
Minister of Communications be pleas-
ed to state: 

(a) the number of air-crafts and 
link trainers available at C.A.T.C~ 
Allahabad and their cost and annual 
maintenance charges; 

(b) the number of pilots trained by 
them since its inception; 

.ec) how many foreign national pilots 
are working in India; 

(d) whether there is any proposal 
to replace them; and 

(e) whether Government have any 
proposal to give some of the C.A.T.C. 
equipment, such as link trainers, for 
flying clubs and air-lines? 

The Deputy Minister of Commwd-
cations (Shri Raj Bahadur): (a) 
26 aircraft and 4 link trainers. Their 
cost was about Rs. 40.50.600. Expendi-
ture On their maintenance during 1951-
52 was Rs. 2,02,4QO. 

(b) 47. 
(c) 41. 

(d) There is no such proposal, but 
the foreign pilots will no doubt be re-
placed by Indian pilots when these 
acquire sufficient experience. 

(e) A proposal for sale of some link 
trainers to air companies is under 
consideration. 

~1'1~ ~ iin(nf~!lllf; ft;f~ ~<=r ~ ~.'U 
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The Minister of Railways and 
Transport <Shri L. B. Shastri): Yes. 
A number of representations on these 
lines were received. The Central Rail-
way in consultation with the Orange 
Merchants and Growers and the 
Madhya Pradesh Government arranged 
to provide the maximum feasible 
transport for this traffic by making 
some horse boxes and other stock 
specially fit to carry this traffic by 
passenger trains. During this year's 
"Mrig' season 3593 wagons were loaded 
with oranges from the areas mentioned 
as against an average of 2452 during 
the corresponding s.easons for the last 
6 years. the increase amounting to 
46.4 per cent. 

*~ .t~. ~!:to ~o ~'1\'S: 
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The Minister of Home Mairs and 
States (Dr. Katfu): <a) There is no 
fixed annual grant. The amount is 
determined every year On the basis of 
the total budget provision and the 
needs and resources of different State 
Governments. The grant sanctioned 
last year to Madhya Pradesh was 
Rs. 12 lakhs. while it is proposed to 
allow a grant of Rs, 17 lakhs during 
the current year. 

(b) State Governments have been 
asked to submit a statement of ex-
penditure annuaily. 

BHUSAVAL-NANDURBAR SHUTTLE SERVICE 

*2012. Shri Pataskar: 
Minister of Railways be 
state: 

Will 
pleased 

(a) whether there was a shuttle train 
service between Bhusaval and Nandur-
bar on t:1e former B.B. & c.r. Railway 
prior to 1942; 

(b) whether the same was disconti-
nued owing to disturbances on that 
line in 1952; 

(c) whether the same has not yet 
been restored althou)(h normal condi-
tions have long since been restored; 
and 

(d) whether the question of restoring. 
this service is under consideration? 

The Minister of Railways and 
Transport,(Shri L. B. Shastri): (a) 
to (d). A statement indicating the 
position in respect of the passenger 
carrying train services on the Bhusaval-
Nandurbar Section is laid on the TablC" 
of the House. [See AppendWi IX. an-
nexure No. 39.] 

DELHI-AHMEDABAD NATIONAL HIGHWAY 

'2013. Shri Balwant 
Will the Minister of 
pleased to state: 

Sinha Mehta: 
Transport be 

(a) whether it is a fact that Road 
leading from Delhi to Ahmedabad via 
Jaipur and Udaipur has been declar-
ed National Highway; 

(b) what parts and how many miles 
on it have been completed and which 
parts and how many miles remain te> 
be completed; 

(c) when it is expected to be com-
pleted wholly; 

(d) whether it is a fact that some 
tax 15 levied on Udaipur Kherwara 
section on travellers; and 

(e) if so. how much one has to pay 
and on how many miles? 

The Minister of Railways anet 
Transport (Shri L, B. Shastri): (a) 
Yes, Sir. 
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(b) About 500 miles from Delhi to 
Kherwara are in existence and about 
100 miles from Kherwara to Ahmeda-
bad are yet to be completed. 

(c) In about six years time. 

(d) and (e). Government have no 
information at present but are making 
enquiries. 

DESPATCH OF RICE FROM BURMA 

*2014. Shri Achuthan: Will the 
Minister of Food and Agriculture be 
pleased to state; 

(a) whether the Burma Mission has 
anything to do with the purchase and 
despatch of rice from Burma to our 
country; 

(b) who does the above work now 
and on what commission basis; and 

(c) what is the commission amount 
paid on this account from 1st October, 
1951 to 1st April, 1952? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a) 
If the reference is to the 'Indian 
Embassy in Burma', the answer is in 
the affirmative. 

(b) The purchases of rice are 
normally negotiated by the Ambas-
sador. The despatches are supervised 
by the Food Attache posted there. The 
actual handling or despatch of the 
rice is done by a group of Indian 
merchants who are paid a commission 
of annas 12 per net ton of rice shipped. 

(c) Rs. 143,815. 

SoCHLLY AND EDUCATIONALLY BACKWARD 
CLASSES 

*2015. Shri Dabhi: Will the Minister 
of Home Affairs be pleased to state: 

(a) whether there are any classes of 
citizens in India (other than the 
Scheduled Castes and the Scheduled 
Tribes) who are socially and educa-
tionally backward; 

(b) if the answer to part (a) above 
he in the affirmative, what are their 
names and in which part or parts of 
tbe Country they reside; 

(c) whether Government have taken 
any steps for the advancement of these 
classes; and 

(d) whether Government have given 
or propose to give any grant to the 
State Governments for the advance-
ment of these classes? 

The Minister of Home Affairs and 
States (Dr. Katju): (a) and (b). 
Attention (s invited to the reply lltiven 

to Shri Achuthan's Starred Question 
No. 1734 on the 14th July 1952. 

(c) and (d). It is primarily the 
responsibility of State Governments to 
take steps for the advancement of 
Backward classes. 

NATIONAL BUREAU 

*2016. Shrimatl Jayashri; Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether it is a fact that a reso-
lution was passed recently at the meet-
ing of the Inspector-Generals of Pri-
sons that there should be a National 
Bureau for the administration of 
Correctional Institutions; and 

(b) what steps Government propose 
to take for implementing this resolu-
tion? 

The Minister of Home Affairs and 
States (Dr. Katju): (a) Yes. 

(b) The views of the State Goyern.-
ments on this recommendation-as 
well as on others-have been invited. 

AURANGA3AD-PURLIVAIJNATH RAIL\\·AY 
LINE 

·2017. Shri H. G. Vaishnav; Will the 
Minister of Railways be pleased to 
state: 

(a) whether the scheme of the pre-
vious Hyderabad Government to cons-
truct a Railway line connectinl: Auran-
gabad Deccan and Purlivaijnath (via 
Paithan, Bhir, Mominabad) is still un-
der consideration; and 

(b) if the answer to part (a) above 
be in the affirmative, when is the work 
going to be taken up? 

The Minister of Railways and 
Transport (Shri L, B. Shastri): (a) 
The reply is in the negative. 

(b) Does not arise. 

CENTRAL RESERVE POLICE 

*2019. Shri A. K. Gopalan: Will the· 
Minister of States be pleased to state: 

(a) whether it is a fact that the 
Central Reserve Police has been re-
quisitioned by the Rajasthan Govern-
ment to fight dacoit gangs in the State; 
and 

(b) how successful hnve the efforts 
of the Central Reserve Force been? 

The Minister of Home Affairs and 
States (Dr. Katju): (a) and (b). Two 
Companies of the Central Reserve 
Police have been deputed for this 
purpose since May last. As a result of-
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-their operations. two notorious dacoits 
'have been killed and 19 captured. 
They also captured base headquarters 

'of Kalyan Singh's gang at Kakkarwala 
~adia in the Aravalli; in this opera-
t' on a dacoit sentry was shot dead. 
Property captured incluaed the rifle of 
the sentry, a large quantity of ammuni-
tion, the camels of the dacoit gang 
and considerable property looted in 
several dacoities. The Central Reserve 
Police has also been of help to the 
Superintendent of Police. Pa!i, (Jodh-
pur Division) in capturing a number 
of dacoits. 

COMMERCIAL STAFF 

*2020. Shri P. R. Rao: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that the joint 
Advisory Committee's recommenda-
tions regarding the posts for commer-

,cial staff has been accepted by Gov-
. ernment: 

(b) if so. to what extent these re-
commendations have been given effect 
to On the Northern Railway; and 

(c) the total number of commercial 
staff posts upgraded according to the 
above recommendations and what per-
centage this works out on the total 
number of such staff? 

The Minister of Railways and 
Transport (Shri L. B. Shastri): (a) 

., Government have accepted the recom-
mendations of the Joint Advisory 
Committee with the modification that 
instead of the number of posts in the 
lowest grade (Rs. 60--150) being 
limited to 721 to 75 per cent. of the 
total number of posts, the percentage 
adopted is 85. 

(b) The accepted recommendations 
of the Committee have been fully 
implemented on the ex-E.P. Rly. 
portion of the Northern Rly. but are 
in the process of implementation on 
the ex-B.B. & C.l. Railway and ex-
E.I. Railway portions of that Railwav 
In the case of the ex-Jodhpur Railway 
and the ex-Bikaner State Railway 
portions, the accepted recommenda-
tions were taken into account when 
the non-gazetted posts On the two ex-
States Railways were equated to the 
Central Pay Commission scales of pay 
with effect from the 1st April 1950. 

(e) On the ex-E.P. Railway portion. 
307 posts have beer. upgraded and 
with this upgrading, the number of 
posts in the higher grades works up 
to 15 per cent. of the total number of 
posts. 

OFFICERS ON DEPUTATION 

'2021. Pandit C. N. Malviya: Will 
the Minister of Home Affairs be pleas--
ed to state: 

(a) whether Government have res-
tarted the system according to which 
officers deputed from States to the 
Centre have to return to their res-
pective Governments after completion 
of a tenure period: and 

(b) if so. how many such officers 
were deputed from respective States 
10 Centre in 1950-51 and 1951-52? 

The Minister of Home Affairs and 
States (Dr. Katju): (a) The "tenure" 
system of manning the administrative 
posts in the Government of India was 
never formally given up. though 
officers had in several cases to be 
kept on beyond their normal tenure. 
It has always been recognised that 
they should be returned as soon as 
suitable replacements become avail-
able. The Indian Civil Administrative 
(Central) COOre Scheme provides tor 
a certain proportion of the officers to 
be retained on a "quasi-permanent'" 
basis and the tenure system to be 
enforced strictly in regard to the rest. 
When the Scheme is implemented the 
tenure system is expected to be fully 
restored. 

(b) A statement containing the in-
formation is laid on the Table. [See 
Appendix IX, annexure No. 40.] 

INDIAN NATIONAL RAILW ... l" WOBJD:BS' 
FEDERATION 

*2022. Shri K. Subrahmanyam: wm 
the Minister of Railways be pleased to 
state: 

(a) whether any inquiry has been 
held into the representative character 
of the affiliated units of the Indian 
National Railway Workers' Federation, 
before it was accorded recognition; and 

(b) if the answer to part '(a) above 
be in the n~gative. whether such an 
inquiry will be held now? 

The Minister of Railways and 
Transport (Shri L. B. Shastri) : (a)' 
and (b). It was not considered neCes-
sary to institute any special enquirY 
in this regard, but the Railway Board 
have satisfied themselves fro", such 
material as is available to them that 
the Indian National Railway Workers 
Federation is sufficiently representative 
to justify their having dealings with 
the Board. In the circumstances, 
Government do not propose to make 
any further enquiry. 
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PROTEST STRIKE BY RAILWAY WORKERS 
OF MADRAS 

·2023. Shri Nambiar: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that 6000 
Railway workers of Madra~ had gone 
on a six-hour protest strike on 3rd 
July, 1952 and if so, why; 

(b) whether it is a fact that the 
price of rice sold in Railway Grain-
shops has been increased from Rs. 
0-11-9 per measure to Rs. 1-3-4 per 
measure from July 1952 and if so, 
why; 

(c) whether Government are aware 
that this rise in price has created much 
discontent among the Railwaymen; and 

(d) what steps Government are tak-
ing to distribute rice and essential food-
stulT to the Railwaymen at fair price 
in view of the exhorbitant rise in 
prices? 

The Minister of Railways and 
Transport (Shri L. B, Shastri): (a) 
to (C). Yes. With the withdrawal of 
ratiO!;jng. the non-conce3siJnal caro-
holders registered in Railway grain.. 
shops have under the rules to be 
charged prices which will cover the 
purchase price plus proportionate 
overheads. The proposal to raise the 
price of rice in accordance with this 
formula resulted in a strike of short 
duration by some of the staff in areas 
round Madras on 3rd July, 1952. 

(d) It has been dect:ded for the 
present to continue sale of grains from 
RaIlway grains hops to non-concessional 
cardholders in the same quantities and 
at the same price as available in 
Government Fair Price shops. Govern-
~ent are !lot aware of any exhorbitant 
rIse In prIces. 

TELEPHONE CONNECTION FOR RAYAGADA 
TOWN 

470. Shri SanKanna: (a) Will the 
Minister of Communications be pleas-
ed to state the number of Stations in 
the State of Orissa that have been 
connected by trunk telephone with 
other varts of the Indian Unio!"'? 
. (b) I.s it a fact that some important 
mdustnal and commercial centres in 
the State of Orissa are unconnected by 
trunk telephone? 

(c) Is it a fact that Parvatipuram, 
a town (Chicacole District) in the 
State of Madras has been connected by 
trunk phone? 

(d) What will be the initial outlay 
for connecting Parvatipuram with 

Rayagada-a distance of only 30 miles 
-by trunk telephone? 

(e) Are there any proposals in hand 
of the Government to vrovide all such 
important centres in the country with. 
trunk telephone? 

(f) If so, what is the probable date· 
of putting them into operation? 

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a). 
17. 

(b) The p. and T. Department has 
extended telephone facility to those 
important places in Orissa where the 
anticipated trunk traffic is sufficient 
to cover the expenditure incurred in 
providing the facility. The trunk tele-
phone facilities to other important 
towns in Orissa will be extended pro-
vided the State Government, Chamber' 
of Commerce or some private indivi-
dual accepts the rent and guarantees 
the Department against any possible 
loss. So far no such guarantee has' 
been offered. 

(c) Yes. 
(d) The initial cost of connecting 

Parvatipuram with Rayagada by a' 
pair of copper wires would be about 
Rs. 40,400. 

(e) and (f). Yes. In the Five Year 
Plan commencing from the 1st April, 
1951, the Department has planned to 
open as a rule telephone exchanges at 
all places in India where the popula-
tion is over 30.000 and Public Call 
Offices at all places where the popu-
lation is more than 20,000. 
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 
to (e). There is an unbridged river 
between Sagwara and Garhi. The 
mails from Sagw8ra were being routed 
via Udaipur. Chitorgarh, Ratlam and 
Dohad. and were being delivered at 
Garhi on the fifth day. As a result of 
the introduction of a ferry service 
across the river from 1st July, 19511. 
maEs are being delivered on the next 
day. 

CEREALS 

472. Shri K. P. Tripathi: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the quantity of cereals supplied 
to managements of tea industry in 1951 
from imported sources (State wise); 

(b) whether the cereal so supplied 
was subsidised; and 

(e) if so, the amount involved 
(State wise)? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a) 
The quantity of foodgrains supplied 

. to the tea gardens in Assam and West 
Bengal from imported sources during 
1951 were: 

Assam-64.352 tons. 
West Bengal-53,182 tons. 

(b) No, Sir. 

(c) Does not arise. 

r ,OTTERY FORMS AND CIRCULARS 

473. Shri V. G. Deshpande: Will the 
Minister of Communications be pleas-
ed to state: 

(a) whether Rule No. 153 of the 
Indian Posts and Telegraphs Manual 
Volume V, (read with C,ause No. 96 of 
the Posts and Telegraphs Guide) is 
applicable to the lottery forms and 
other circulars relating to lotteries be-
ing circulated by Dost throughout 
India; and 

(b) if so, what steps have been 
taken by the postal authorities to en-
force this rule? 

The Deputy Minister of CommUDi-
~ations (Shri Raj Bahadur): (a) 
Yes, Sir. 

(b) Whenever any infringement of 
the rule is detected, the article is 
returned to the sender, as prescribed 
in the rules. 

TELEPHONE OPERATORS 

474. Shri M. Islamuddin: Will the 
Minister of Communications be pleas-
ed to state: 

(a) the number and location of 
Training Centres for traininl1 telephone 
operators; 

(b) the number of trainees each 
year in each of these Centres durin& 
last three years; and 

(c) the period of training? 

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 
to (c). A statement is laid on the 
Table of the House. [See Appendix 
IX, annexure No. 41.] 

PUBLIC CALL OFFICE 

475. Shri K. S. Gounder: Will the 
Minister of Communications be pleas-
ed to state: 

(a) what are the general 
ments for opening of a new 
Call Office in Telegraph Office 
area; and 

reqUIre-
Public 

in rural 

(b) whether there are proposals or 
possibilities of opening new Public 
Call Offices in the towns of Theni. 
Periyakulam. Bodinayakanur, Cum bum. 
Chinnamanur and Usilampatti in 
Madurai District, Madras State? 

The Depnty Minister of Communi-
cations (Shri Raj Bahadur). (a) 
It is the policy of the Departmen~ to 
open a Public Call Office at each place 
where the population is more than 
20.000 subject to the availability of 
funds and the project being remunera-
tive. 

(b) It is proposed to open Public 
Call Offices at Theni and Bodinaya-
kanur and an exchange at PeriakuJam 
during the current fi'nancial yea'r. The 
proposal to open a Public Call Office 
at Usilampatti is under examination. 

Regarding Cumbum and Chinna-
manur, the demand fOl telephone 
facilities from these places is not 
appreciable and it is anticipated that 
the Department would suffer heavy 
loss if Public Call Offices were opened 
there. So it is not proposed to include 
them in the Department's programme 
for opening public call offices unless 
the State Government or private 
parties offer guarantees against the 
anticipated losses. 
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AGE FOR RETIREMENT 

476. Stri B. B. Varma: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether formerly the age for 
retiremen t of the staff of the Ministe-
rial service was fixed at 55 but it is 
now fixed at 60; 

(b) if so. since when the al:e of re-
tirement has been fixed at 60 and on 
what grounds; 

(c) whether it is a fact chat the 
<:juestion of refixing the age of retire-
ment at 55 has been under consider-
ation of Government for sometime 
past, and 

(d) if so. what is the Dresent posi-
tion of the caSe and when a decision 
will be taken in the matter? 

The Minister of Home Alfairs and 
States (Dr. Katju): (a) and (b). The 
matter is governed by the provisions 
of Rule 56 (b) of the Funda+nental 
Rules which run as follows: 

"F.R. 56. (b) (i) A ministerial 
servant who is not governed by sub-
clause (ii) may be required to retire 
at the age of 55 years, but should 
ordinarily be retained in service, if he 
continues efficient. up to the age of 
60 years. He must not be retained 
after that age except in very special 
circumstances. which must be recorded 
in writing. and with the sanction of 
the Local Government. 

.. (ii) A Ministerial servant-

(1) who enters Government service 
on the 31st March or after the 
1st April 1938, or 

(2) who being in Government 
service on thc 31st March 
1938 did not hold a lien or a 
suspended lien on a permanent 
post on that date, 

shall ordinarily be required to retire 
at the age of 55 years. He must not 
be retained after that age except on 
public grounds which must be record-
ed in writing. and with the sanction 
of the Local Government he must I!ot 
be retained after the age of 60 years 
except in very special circumstances." 

The original position was as in sub-
clause (i). The addition of sub-clause 
(ii) was made in 1938. 

There are similar provisione in the 
Civil Service Regulations which apply 
to certain classes of Government 
.servants. 

(c) and (d). Do no arise. 
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The Deputy Minister of CommUDi-

cations (Shri Raj Bahadur): (a) 
and (b). A statement containing the 
required information is placed on ti?e 
Table of the House. [See Appendi::l: 
IX. annexure No. 42.] 

(c) The Post Offices in Sarguja 
District mainly run Il1 the East-West 
direction. as do the means of co~ 
munication. but the Ramanuganl. 
Ambikapur. Sitapur and Pratapgar!, 
Post Offices lie on the Ramanugan)-
Ambikapur rDharamjanggarh ~oad 
which runs in the North-South dIrec-
tion. 
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The Deputy Miuister of Communi-
eations (Shri Raj Bahadur): (a) 
and (b). A statement is placed on the 
Table of the House. [See Appendix 
IX, annexure No. 43.] 

DESPATCH OF ORES FROM BARAJAMDA 
AREA 

479. Shri Deogam: Will the Minister 
of Railways be pleased to state: 

(a) whether it is a fact that indents 
for despatch of ores from Barajamda 
area to Calcutta port 'for export of the 
Eastern Railway (formerly B. N. Ry.) 
are not met in full; 

(b) if not, why not; 

(c) whether it is a fact that two 
rakes a day are given for are des-
patches for export in Barajamda area 
and the same are distributed among 
all exporters on pro rata basis to the 
releasing capacities of the consignees; 

(d) whether the procedure was 
working satisfactorily; and 

(e) if any deviation was made from 
this procedure when supplies of more 
than two rakes were made. was the 
change of procedure announced in 
press? 

The Minister of Railways and 
Transport (Shri L. B. Shastri): (a) 
Yes. 

(b) The indents for despatch of ores, 
from Barajamda area to Calcutta Port 
for export exceed not only the I02ding 
capacity of the siding but also the 
share of the limited line capacity of 
the Raj Kharasawan-Gua Branch that 
can be made available for this traffic 
consistent with the concurrent move-
ment of ore traffic t'J iron and steel 
industries and other essential traffic 
Ifr'om this Branch. On occasions the 
wagon supply also falls shan of the 
maximum limited line capacity. due to 
the overall requirements of traffic to 
be met on the Indian Railways. 

(c) Yes. the normal procedurj! is to 
allot wagons for the movement of are 
to Calcutta Docks to the various con-
Bignors prograta on the basis of their 
respective capacities for releaSIng the 
wagons at the Calcutta Docks. The 
disposition of these capacities is inti-
mated by the Port authorities to the 
Eastern Railway from time to iime. 

(d) This procedure has wOlked 
satisfactorily. 

(e) Yes. When capacity for an extr.J 
train became available for x'wement 
of this traffic. it was exclusively allot-
ted to Mis. Bird & Co. r.nd Tac.a !roD 
and Steel Co., because only these two 

firms had assisted sidings of their 
own with adequate capacity fnr load-
ing block train rakes at a time which 
was one of the essential conditions 
prescribed by the Ministry of Com-
merce and Industry for allotment of 
this train. The change in the procl'-
dure of allotment, which v. as of a 
temporary nature, was not announced 
in the press. 

P. & T. DEPARTMENT (Loss) 

480, Shri N. p, Sinha: Will the 
Minister of Communications be pleas-
ed to state the amount of loss suffered' 
by the Indian Post and Telegraph 
Department in 1951-52 under each of 
the following heads:-

(i) Non-payment of Trunk Calls. 
by the subscribers; 

(ii) Compensation paid to the 
public for loss of Insured' 
Articles and Money Order,; 

(iii) Sllbsidising village post offices 
which are not self supporting; 

(iv) Misappropriation of funds by 
postal employees; and 

(v) Writing off of irrecoverable 
amounts? 

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (it 
Rs. 1l.185/12i-. 

(ii) Rs. 3.26.289. 

(iii) Rs. 19.62,770. 

(iv) Rs. 1,09,600. 
(v) Rs. 23,769. 

MENTAL HOMES 

481. Dr. Ram Subhag Sin/!'h: Will 
the Minister of Health be Dleased to 
state: 

(a) whether it i; a fact that Dr_ 
Mayer Gross a W.H.O. expert has re-
cently made a three-month survey of 
mentlll homes in India; 

(b) if so, whether he has submitted 
his survey report; and 

(c) if the answer to part (b) above 
be in the affirmative, what are the 
essential features of his Report? 

The Minister of Health (Rajkumarl 
Amrit Kaur): (a) and (b). Yes. 

(c) A note indicating the essential 
features of Dr. Mayer Gross's report 
is placed on the Table of t:1e House. 
[See Appendix IX, annexure No. 44.1 
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RURAL POST OFFICES 

482. Shri Jasani: WiJl the Minister 
of Communications be pleased to state: 

(a) hov.' m(,~~.~· and in v.rhat States 
the Rural Post Offices in the villages 
or group of villages with the 'popula-
tion of two ti1QUSand 8t'Jc1. above were 
opened during 1949-50. 1950-51. and 
1951-52; 

(b) the total expenditure (year-
wise) incurred by Postal Department 
to run these post offices; and 

• (c) the net loss or profit sustained 
or gained on the working of these post 
offices ouring this period' 

The Deputy MlD.Ister of Communi-
cations (Shri Raj Bahadur): (a) 
A statement containing the required 
information is attached. r See Appendix 
IX. annexure No. 45.] 

(b) Expenditure: 
1949-50-Rs. 8.00.395. 
1950-51-R,. 22.42.052 
1951-52-Rs. 38.85.472. 

(e) Loss: 

1949-50-Rs. 2.89.997. 
195o.-51-Rs. 9.14.047. 
1951-52-Rs. 11.15,512. 

KALIGHAT-FALTA RAILWAY 

483. Shri K. K. Basu: Will the 
Minister of Railways be pleased to 
state: 

(a) the terms of license' of the run-
ning of Kalighat-Falta Railway; 

(b) whether any subsidy is paid to 
such Railways; and 

(e) if so. on what terms? 

The Minister of RaUways &lid 
Transport (Shrl L. B. Shastri): (a} 
The main provisions of the contract 
for the construction and working of 
.the Kalighat-Falta Railway are as 
follows: 

(i) Land is provided by Government 
free of cost to the Company. 

(il) The Rates and Fares charged 
on this Railway are such as are I8nc-
tioned by Government. 

(iii) When the net receipts of the 
Company in any year exceed 5 per 
eent. on the paid up share capital. the 
liil:ce$ is divisible in equal proportion 
lif!tfteh Government and the Com-
Ito P.S.D. 

pany but when in any year the net 
receipts do not exceed 5 per cent. on 
the paid up share capital the whole of 
the net earnings belong to the Com-
nany. If. howe",.,-. the net receipts are 
not sufficient to pay interest at the 
rate of 31 per cent. per annum on the 
paid up share capital. Government 
pays to the Company a sum which 
together with the net receipts will 
make up an amount equal to 3i per 
ce,nt. 

(iv) Government can take' over the 
Railway either on certain specified 
dates or on fulfilment of certain condi-
tions as laid down in the contract. 

(bY and (c). Yes. In accordance with 
the terms already stated. 

TELEPHONE LINE TO RA YAGADA 

484. Shri Sanganna: Will the Minis-
ter.of Communications be pleased "0 
state: 

(a) whether there is a proposal to 
extend the trunk telephone line to 
Rayagada. a town in the district 01 
Kosupat (Orissa): and 

(b) if so. when? 
The Deputy Minister of Communic 

cations (Shri Raj Bahadur): (a) 
Yes. 

(b) During 1953-54 if the project 
proves to be remuneratil!e. 

CO-OPERATI\'E SOC'1ETTFS 

485. Shri .Jasani: Will the Minister 
of Railways be pleased to state: 

(a \ how many Consumers Co-opera-
ti,-0 Societies there ar" of Railway Em-
plovees and at what places; 

(b) the total membership and subs-
cribed capital; and 

(c) the total turnover of business 
done by these Societies during 1949-50, 
1950-51 and 1951-52' 

The Minister of RaUways &lid 
Transport (Shri L. B. Shastri): (a) 
There are 78 Co-<>perative Societies on 
the Railways in the following station: 

Matunga. Khargpur (3). Adra. 
Chakardharpur. Nainpur. Titilaghar. 
Kantabanji. Waltair, Vizagapatam, 
Kurda Road. Cuttack. Bilaspur. 
Tamsar Road. Gondia. Itwari. Nagpur. 
Chltpur. Naihati. Kanchrapara. Lil-
looah. Jamalpur (2). Dinapur. Moghal-
sarai. Ondal. Asansol, Dhanbad. 
Gomoh. Delhi. Kalka. Jullundur Cantt.. 
Allahabad. Harthala. Rosa. Bikaner 
Lucknow. Pandu. Lumding. Baoarpur. 
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Dibrugarh Town, Alipore Duar and 
Bongaigon, Tambaram, Trichinopoly, 
Golden Rock, Ponmalai Patti, Villu-
puram, Podanur, Erode, Coonoor, 
Negapatam, Madura, Jalarpet, Hubli. 
Mysore, DaJar, Bulsar, Almer (2). 
Abu Road, Bandikui (2), Phulera (2) 
Rewari, Mhow, Ratiam. Neemuch: 
Dohad, Gangpur, Chittaranjan (6). 

Note.-Each branch of a society has 
, been counted as a separate society. 

(b) The total membership of these 
societies is 39,630 and the total sub_ 
scribed capital is Rs. 7,45.383, 

(c) The total trunover of business 
done by these societies during 1949-50, 
1950-51 and 1951-52 are Rs, 46.58.697. 
Rs. 48,82,957 and Rs. 54.74.465 res-
pectively. The last figure does not in-
clude information regarding 3 societies 
which is not yet available. 

TELEPHONE EXCHANGES 

486. Dr. Ram Subhag Singh: Will the 
Minister of Communications be pleas-
ed to state: 

(a) the number of telephone ex-
changes which are proposed to be 
expanded in the year 1952-53; and 

(b) what-would be the net increase 
in lines as a result of this expansion 
programme? 

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 
57 existing exchanges to be expanded 
and 62 new exchanges to be opened. 

(b) 12,880 Enes due to expansion of 
existing exchang'es and 7.120 lines due 
to opening of new exchanges. 

FOOD CONTROLS 

48'7. Shri Bansal: Will the Minister 
of Food and Agr,culture be pleased to 
state: 

(a) the cost inrurred by the Cen-
tral Government in the administration 
of food controls; and 

(b) the estirn..,ten saving by the Cen-
tre as a 1 eS1I11 o'f th" modification of 
the food control policy? 

The Deputy M'nister of Commerce 
and Industry (Shri Karmarkar): (a) 
and (b). The information is being col-
lected and will be laid on the Table 
01. the House in due course. 

NATIONAL HIGHWAYS 

488. Shri Ganpati Ram: Will the 
Minister of Transport be pleased to 
state: 

(a) the total lenrth of National 
Highways proposed to be constructed 
during the next five years jn Uttar 
Pradesh and specially in Banaras and 
GJ;"::lkhpur Divisions; and 

(0) the estimated cost per mile. and 
what would be the minimum cost per 
mile if bricks-gilti instead of stone 
pieces are given? 

The Minister of Railways and 
Transport (Shri L. B. Shastri): (a) 
Three miles of entirely new construc-
tion in the Bash District of Gorakhpur 
Division. 

About 310 miles are proposed to be 
improved or upgraded, of which 21 
miles will be in B3naras Division and 
16 miles in Gorakhpur Division. 

(b) Rs. 64,000 per mile for the new 
constru~tion mentioned above. These 
estimates are for the use of kankar 
metal. The difference in the cost of 
stone and brick metal varieS with 
each locality depend 109 in particular, 
on the distance from which the 
materials have to be brought. 

COTTON CULTIVATION 

489. Shri B. S. Murthy: Will the 
Minister of Food and Aniculture be 
pleased to state: 

(a) the acrea!re under cotton culti-
vation in Madras State during 1950-51 
and 1951-52; 

(b) the total quantity of cotton pro-
duced during the period; and 

(c) the variety of cotton produced? 
The Deputy M;nist .. r of Commerce 

and Industry (Shri Kannarkar): (a) 
to (e). Final est;mete for 1951.52 has 
not yet bem issued but a statement 
('on~aining the av(!q('hle information is 
placed on the Table of the House. 
[See Appendix IX, annexure No. 46.1 

KUTCH STATE EMPLOYEES 

490. Shrl Bhawanji: Will the Minie-
ter of States be pleased to state: 

(a) the number of persons who re-
tired or who have hOC" made to retire 
on account of superannuation or inelD-
ciency since the Administration ;)1 
Kutch was taken over bv the Centre; 

(b) the number of Dersons who 80 
retired and who (!Tf' ""(,E"ivin,g pensions 
or who have been paid off the amounts 
of their gratuities: 
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(c) the number of persons to whom 
such pensions or the amounts of their 
gratuities have still not been paid 
since lhe timo they have retired or 
have been made to retire; 

(d) the reasons fOr the delay in not 
giving them their due pons ions or the 
amount of the:r gratuities; and 

(e) the basis on whkh such pen-
sions or gratuities are given? 

The Minister of Home Allairs and 
States (Dr. Kutju): The mf' .• rmation 
asked for is being co;lected and will 
be laid on the Table of the House in 
due course. 

RAILWAY PROJECTS 

491. Shri Madiah Gowda: Will the 
Minister of Railways bp pleased to 
state at what stnge the following 
Railway Projects are:·-

(1) Bangalore-Hosur Railway line, 
(2) Kadur-Chikkamagalur Railway 

line, 
(3) Thalaguppa-Jog Railway line, 
(4) Mysore-Mercara Railway line, 
(5) Hassan-Mangalore Railway 

line. and 
(6) Electrification of BangalOl;e-

Mysore Railway? 

The Minister of Railways and 
Transport (Shri L. B. Shastri): The 
position is as indicated below: 

1. Bangnlore-Hosur RaiZwa!l Une.-
The project was considered by the 
Central Board of Transport in July 
1951 and it was decided that the 
question of ordering Traffic and Engi-
neering surveys for the link should 
be postponed. 

2. KadllT-ChikkamagaluT Ra.ilwall 
Line.-In view of the prpsE'nt financial 
and pconomic coml'tion of the counlry, 
consideration of the proposal has been 
kept pending for the present. 

3. Tholoqllpna-Jog flail"'(J1J Line.-
There is no scheme to extend the rail-
way line from Thalaguppa to Jog. 

4. M!lSOTe-MpTcara Railway Line.-
No suc;h proposal has been under consi-
deration. 

5. Ha .•.• nn-MangaloTe Rllilwa!l Line.-
The project was considered by the 
Central Board of Transport in Janu-
ary 1950 and it was decided that it 
should be held over for the present. 

6. Electrification Of Banga!OTe-MV-
SOTe' RaH,!f)(J11.- l\Tn surh <:('heme hns so 
far been referred to the Railway Board 
tor consideration. 

POST OFFICE CASH CERTIFICATES 

492. Sardar Hukam Singh: Will the 
Minister of Communications be pleas-
ed to state: 

(a) wnether any displaced persons 
from West Pakistan got their claims 
registr-red in the Punjab and Delhi 
Post Offices in respect of Post Office 
Cash Certiijcatcs IOC'rchased i" Pakistan 
but ~ul:;::eql:~!1tly ~ lost d'...lring distur-
bances; 

(b) if ~O, what is the value oi such 
claims; 

(c) whether these claims have been 
verified; and 

(d) whether any declarations in lieu 
of lost certificates have been issued? 

The Deputy Minister of COlllJlluni-
cations (Shri Raj Bahadur): (a} 
(i) Yes. 

(ii) No. of claims registered, 

Delhi Circle 
Punjab Circle 

(b) Value 
Rs. 17,27,303. 

of 

Total 

these 

481 
4,128 

4.609 

claims 

(c) Out of the 4,609 claims, 566 have 
been verified. 

(d) Yes. Declarations in lieu of the 
above mentioned lost cash certificates 
which have been verified, have been 
issued. 

MOVEMENT OF FOODGRAINS 

493. Shri K. C. Sodhia: Will the 
Minister of Food and Agriculture be 
pleased to state what was the total 
amount of demurrage charges paid to 
Railway on account of the movement 
of foodgrains during 1951-52? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): Gov-
ernment of India have not oaid any 
demurrage charges to Railways on 
a(~('ount of n10"ement of ftJed.~rain~ 
during 1951-52. Information regarding 
such charges, if any. n~ir! by State 
Governments is not available. 

F06DGRAINS 
494. Shri K. C. Sodhla: Will the 

Minister of Food and Agriculture be 
pleased to state: 

(a) what was the quantity of lood-
grains written off durin2 1951-52; and 

(b) whether the quantity written oft 
was all spoilt and unfit for human 
consumption? , 
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The Deputy Minisw of Commerce 
and Industry (Shri Karmarkar): (a) 
About 881 tons. 

(b) N~. OnlY'10 tons was un tit for 
any use, The balance of the quantity 
written off represented short landings 
fror,1 ships and losses in transit from 
The (;o(';{.s to the Central Government 
godowns. 

TELEGRAPH OFFlCl FOR RAKH.\BDEO 

4%. Shri Balwant Sinha Mehta: Will 
the 1I1inister of Communications be 
pleased to state: 

(al whether it is a fact that there is 
no Telegraph Office at Rakhabdeo. a 
place of pilgrimage in Rajasthan; and 

(b) when Government propose to 
open a telegraph office there? 

The Depnty Minister of Communi 
cations (Shri Raj Bahadur): (a) 
No. A telegraph office was opened at 
Ra~habdeo On the 3rd July. 1951. and 
it is working satisfactorily. 

(b) Does not arise. 

TOURISTS 

496. Suri Balwant 
Will the Minister of 
pleased to state: 

Sinha Mehta: 
Transport be 

(a) what expenses are annually in-
curred for maintaining tourist ofHces 
at Udaipur and Jaipur; and 

(b) what facilities are provided and 
what are propos~d to be extended in 
the near futurE' ~-.') attract more touris1 
traffic~ 

The Minister of Railways and 
Transport (Shri L. B. Shastri): (a) 
The Government of India do not main-
tain any tourist offices at Jaipur and 
Udaipur An officer of the Government 
of Rajasthan at Jaipur is acting as 
the Honorary Regional Tourist Officer 
of the Government of India, but no 
expenditure is being incurred on this 
account by the latter. 

(b) The facilities provided by the 
Government include tourist informa-
tion offices at Delhi. Born bay. Calcutta 
and Madras. tourist literature and 
guide services. In eiglrt other States, 
certain officers of the State Govern-
ment act as our Honorary Tourist 
,:JfHcer~. In addition it is proposed to 
open small tourt.t information ofHces 
at Banaras and Agra. For the overseas 
visitors frontier formalities have been 
simplified and a Tourist Introductlon 
Card whiCh is issued to them ensure. 
special assistance in respe<'t of quick 
customs c]ellrance. rallwav reservatiOA 
lind accommodation In dak bungalows. 

CARDAMOM PLANTS 

497. Sbri K. S. Gounder: Will the 
Minister of Food and Agriculture be 
pleased to state: 

la} wnetiier two Experin1ental Re-
search :statIOns were started in South 
India in 1'144 to study the pOSSIbility 
at proetucmg resIstant types of Carda-
mom plants and the effects of insecti-
CIdes on thrips and other Cardamom-
pests: 

(0) what are the results anet pro-
gress 01 study made. so far. m the 
Stations: and 

(c) whether Government propose to 
extend the researcn scheme to some 
more years to' produce useful results? 

The Deputy MInister of Commerce 
and Industry (Shri Karmarkar): (a) 
Yes. 

(b) Entomological investigations are 
over, ('ontrol measures against carda-
mom thrips have been worked out and 
brought to the notice of planters. 
Breeding and Agronomic work is in 
progress. 

(c) The present scheme is due to 
termiriate on 31st March, 1954. 

Ex-ARMY PERSONNEL 

498. Babu Ramnarayan Singh: Will 
the Minister of Home Affairs be pleas-
eO to state: 

(a) the total number of civil suits 
t)y E,j;-Army personnel filed in respect 
of their emoluments and wron2 dis-
charg£' against the state since 15th 
August. 1947; ond 

(b) the total number of suits refer-
red to in part (a) above decreed by 
the first court in favour of the Plain-
tiffs? 

The Minister of Home Alfairs and 
States (Dr. Katju): (a) and (b). The 
information is being collected and will 
be laid on the Table of the House In 
due course, 

• VISIT OF A PROFESSOR FROM COLUMBIA 

499. Shri A. K. GopaIan: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether a professor from 
Columbia, U.S.A., is presently on a 
tour of India: 

(b) what is his programme, and whirl 
its purpose: and 

(c) whether his pro«ramme hall 
been drawn up in consultation with 
the Government of India? 

'I'll" ~ ." Rome A1raIn ... states (Dt.KatfII.): (II) to (c}. r am. 
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OQt. aware of any such visiting pro-
fessor or of the Govenunent of India 
uaving assisted in drawing Ull his tour 
PJ"ograJllJJlE:. 
SECRI!;TARIE9 IN CENTRAL /SECRJ;;TAaIAT 

500. Pa,ndit C. N. lIfoa'vi:va: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) what was tbe number of Joint 
Sec~etaries :j./)d Additional Secretaries 
in April, 1947 in the Secretariat of the 
Government of India including Detence 
Department; and 

(b) what is the ntlIllber of them at 
present? 

The llliai5ter of Home Affairs and 
States (Dr. Katju): (a) Joint Secre-
taries-39. Additional Secretaries-
6 (Includes 1 ex-officio Additional Sec-
retary.) 

(bl Joint Secretaries-47 (Includes 
ex-officio Joint Secretaries and 2 Offi-
cers on Special Duties of Joint Secre-
tary's status). Additional Secretaries-
4 (Includes 3 ex-officio Additional 
Secretaries). 
POST OFFICES FOR HILL DISTRICTS IN 

U.P. 
502. Shri Bhakta Darshan: Will the 

Minister of Communications be pleas-
ed to state: 

(a) how many new Post Offices and 
Telegraph Stations were opened during 
1947-48. 1948-49. 1949-51). 1950-fi1 and 
1951-52 in each of the flve Hill Oi~
triets of Uttar Pradesh. namely Debra 
Dun, Garhwal, Tehri-Garhwal, Almora 
and Nainital. and at which place.' 

(b) whether all of them haVe been 
successful or were anY of them closed 
down later on; 

(c) if so. what were the reasons; 

(d) what are the total numberit ef 
Post Offices and Telegraph Stations in 
each of these five Hill Districts now; 
and 

(e) how many new Post Offices and 
Telegraph Stations are proposed to' be 
opened in each of these Districts dur-
ing J 952-5~. and at which places? 

The Deputy Minister of Communi-
cations (Shri Raj Bahadur) : (a) 
'l'wo statements containing the requir-
ed information are attached. [S~e 
Appendix IX, annexure No. 47.] 

(b) and (c). Only two post offices. 
one at S3nwal (Garhwall and one at 
Rohira (Almora). were closed as they 
were running at a loss beyond the 
permissible limit. No Telel:raph Office 
wal ~loleQ. 

(d) Total number of Post Offices 
and Telegraph Offices existing in the 
ttve hill Districts of Uttar Pradesh. 

Debra- Garh- Tbri Naini-
dun wal Garl,wai AhDor .. t&1 

~""t OBi- 63 147 15 1~ GO 
c"". 

Tel'-graph 
Ollie"" 

18 I~ 3 13 

(e) Telegraph offices proposed to be 
QP~D-ed. 

DI1hra Dun-Nil. 
Tehri Garhwal-Nil. 
Garhwal-Chandrapuri and Tharali 
Aimora-Bageshwar, Askote and 

Dwarbat. 
Nainital-Rudrapur and Gokal-

nagar. 

Tne question of the policy to be pur-
sU~d in the opening of rural Post 
Ottlrps during 1952-53 is under con-
SIderation. Post Offices exist in all the 
villages with a population of 2,000 and 
aoove in the bill districts of Uttar 
Pradesh. 

TELEPBONE EXCHANGJ;;S 

503. Shri Bhakta Darshan: Will the 
Minister of Communications be pleased 
to state: 

(a) how many new Telephone Ex-
changes and Public Call Offices were 
opened durinli: 1947-48. 1948-49. 1949-50. 
1950-51 and 1951-52 in each of the five 
Hill Districts of Uttar Pradesh. name-
ly Dehra Dun. Garhwal, Tehri-Garh-
wal, Almora and Nainital, and at which 
places? 

(b) whether all of them have beeD 
successful or were any of them closed 
down later on; 

(c) if so. what were the reasons; 
(d) what is the total number of 

Telephone Exchanli:es and Public Call 
Offices In each of these five Hill Dis-
tricts now; and 

(el how many new Telephone Ex-
changes and Public Call Offices are 
proposed to be opened in each of these 
districts during 1952-53. and at what 
places; 

The Deputy Minister of Communi-
cation (Shri Raj Bahadur): (a) 
A statement is laid on the Table of 
the House. [See Appendix IX, an-
....... 1U'8 N •. ".J 
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(b) Yes .• 11 are working and none 
has been closed. 

(c) Does not arise. 
(d)-

p.e.a.s. J~xchan~~i 

D,)hra Dun 15 , 
G,U",wal 10 I 
Tt-hri-Garhwal 1 
AlmClra 4 2 
Nainhal 11 2 

(e) During the current year, three 
Public Call Offices have already been 
opened at Badrinath. Joshimath and 
Nandprayag in Garhwal District. No 
more PubEc Call Offices are proposed 
to be o;>ened during the year. Two 
'exchanges, namely, at Badrinath (Galh-
wal District) and Rudrapur Tarai 
(N1ini Tal District) have been pro-
grammed to be opened during this 
year. 

FOODGRAINS FROM HYDERABAD 

50t. Sbri Wagbmare: (a) Will the 
Minister of Foqd and Agriculture be 
pleased to state the quantity of food-
grains r~cnived by the Centre from 
Hyderabad State during 1951 and 
1952? 

(b) What quantity and what type of 
foodgrain was given by the Centre to 
Hvrlerabad State during these two 
years? 

(c) Is the foodgrains so imported or 
exported subject to duty in the form 
nf r{(lTCJTuir,: levied under Hyderabad 
la\v? 

The Deputy Minister of Commerce 
B'ld I.,otu<try (Shri Karmarkar): (a) 
Hvrlerabad supolied 330 tons of long 
wheat durin;! 1951 and have offered 
666 tons ~f the same grain during 1952. 

(b) Hyderabad was supplied 1,29,000 
tons of foodgrains in 1951 comprising 
17.000 tons of rice, 96,000 tons of 
wheat and 16,000 tons of other grain. 
During 1952 so far, they have been 
supplied 51.200 tons of food grain of 
which 3.900 tons Is rice, 38,900 tons 
wheat and 8,400 tons other grain. 

(c) A reference has been made to 
the Government of Hyderabad and in-
formation will be laid on the Table of 
the House when received. 

to. 0 to. tJft ~: W I!mr i'f'fT 

~ *IT ~ ~ <tt 'PIT m 
("') W ~ ~ ~ <tt 

;frftf f21f1:r;r ~ 'If f1:r;r f1:r;r ~. 

om: ~ ~. ~ ~ ~, <f'lT 

(~) W~~~~ 
~~f.f;-!rr;;mrr%l:IT~~ 

~~~? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a) 
The system of procurement varies from 
one State to another as local conditions 
'Ire different in each State. 

(b) Procurement is arranged for by 
the State Governments, but the system 
best suited for each 'State is decided 
in consultation with the Central 
Govemlnent. 
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PARLIAMENTARY DEBATES

(Part II—^Proceedings other than Questions and Answers) 
OFFICIAL REPORT
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HOUSE OF THE PEOPLE 
Tuesday, 22nd July, 1952.

The House met at a Quarter Past 
Eight of the Clock.

[M r . S peaker in  the Chair]
Q U E S T IO N S A N D  A N SW E R S

(See Part I)

9-15 A.M.

PRIVILEGES COMMITTEE
Time fo r  presentation of Report on 
CERTAIN PAPERS LAID ON THE TABLE BY 

D r. S. N. SiNHA extended
The M inister of Home Affairs and 

States (Dr. Katju): I do not know
what is the procedure. You will re
member that I promised to make a 
statement on Assam. Shall I do it 
now, or after making the motion for 
extension of time for presentation of 
R e p o rt of C o m m ittee  of P riv ile g e s .

Mr. Speaker: Just as he pleases; he 
may move the motion first.

Dr. Katju: I beg to move:
“That the time for the presenta

tion of the report of the Com
mittee of Privileges on the question 
of privilege regarding certain 
papers laid on the Table of the 
H ouse  by  Dr. Satyanarain Sinha, 
M.P., be extended upto the first 
day .of the second week of the next 
session of the House.”

Mr. Speaker: The question is:
“That the time for the presenta

tion of the report of the Commit
tee of Privileges on the question 
of p riv ile g e  re g a rd in g  c e r ta in
papers laid on the Table of th® 
House by Dr. Satyanarain Sinha, 
M.P., be extended upto the first
120 PSD

4292
day of the second week of the 
next session of the House.”

The motion was adopted.

STATEMENT RE ASSAM FLOODS
The M inister of Home Affairs and 

States (Dr. KatJn): Sir, may I, with 
your permission, make a brief state
ment about floods in Assam. It is a 
matter of the deepest regret th a t 
the State of Assam which has barely 
recovered from the effects of earth
quakes and floods which happened 
only a short while ago should again 
have been visited by this calamity. 
As soon as we heard of it I sent an 
immediate telegram to the Chief Minis
ter expressing profound sympathy and 
also asking him to furnish a full and 
detailed report of the uptodate posi
tion. At the same time, I asked him 
to let us know if we could help him 
In any way. ,

T h e  ‘Chief Minister who has per
sonally visited the affected area has 
«ent me a very full telegram in which 
he h a s  s ta te d  that due to continuous 
heavy rains the Brahamputra and 
most of its tributaries rose simulta
neously flooding nearly 10,000 square 
miles, the districts worst affected are 
Lakhimpur, Kamrup, Nowgong and 
(rolpara. There has not been much 
loss of human life—only 52 cases have 
been reported so far, but several boat 
disasters have occurred and cattle are 
stranded without fodder in all affec
ted areas. The Assam Rail Link is 
reported to have been breached In  
fteveral places and so also the Railway 
line from Amingaon to Assam border 
Railway communications have been 
restored only in patches so f«^. The 
Assam Trunk Road on both sides of 
Brahamputra is under water, dis
locating traffic at several places in 
different Districts. Road communica
tions—to Garo Hills and North 
L a k h im p u r  have also been disrupted 
while many internal roads are under 
water. Only very important mail is
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[Dr. Katju]
being carried to and from Assam 
which is cut off from rest of India so 
far as ordinary mail is concerned. 
Postal communications in certain Dis
tricts have also been cut off due to 
breaches on the road, the Air strips 
at Sadiya and Morkang-Selek have also 
been cut off. Thus Rail, road and air 
communications have been consider
ably disrupted. Extensive demage 
has been caused to paddy not yet har
vested« also the winter paddy seed
lings and deep water paddy in the 
fields.

Many granaries in all affected areas 
and one Government paddy godown 
have been submerged but details of 
the extent of crop damaged have not 
yet been available.

Dibrugarb and Sadiya Districts have 
also been affected by erosion which 
continues unabated.

The Assam Government have sanc
tioned Rs. two lakhs for g ra tu ito u s  
relief and two and a Q uarter lakhs as 
agricultural loan. They are allotting 
more funds according to necessity. 
District officers are rendering all 
possible relief and have been instruc
ted to arrange supply of paddy seeds 
and seedlings. The State Govern
ment’s Health Department are taking 
necessary action for prevention of 
epidemics. Full details are not, how
ever, yet available due to dislocation 
of communication.

The Chief Minister has asked for as
sistance from the Centre in the follow
ing directions:

(1) 10,000 maunds of Sali seeds 
costing Rs. two lakhs for im
mediate distribution.

(2) Help in cash and kind for 
distribution of gratuitous re
lief, food and medicines etc.

(3) Use of Sukrating air field for 
shelter of cattle and rehabi
litation of tribals rendered 
homeless.

(4) Immediate supply of certain 
medicines such as Quinine, 
Plaudrine, Thalazon, Sulpha- 
diazine and Penicillin etc..

The Ministry of Health are arrang- 
inn to send immediately medicines 
worth Rs. 55 thousands from the Red 
Cross stocks. Arrangements are also 
being made to supply drugs of the 
value of about Rs. 40.000 within the 
next few days from the same stock.
10,000 pounds of powdered milk ^ i c h  
is e x p e c t  from the Danish Red Cross 
very soon will also be despatched to 
Assam.

The Ministry of Food and Agricul
ture have informed the Government 
of Assam that it would be possible to 
supply them food grains in such quan
tities as may be required by them 
provided arrangements for their move
ment can be made.

The Assam Government’s request for 
further help in cash and kind is under 
immediate consideration. This infor
mation is based primarily upon a very 
full telegram which was despatched 
from Shillong on the 18th instant. I 
have not had any further telegram 
from the Chief Minister and it is very 
difficult to get him on the telephone 
at Shillong. I need scarcely say 
that we will deal with this 
request with the utmost sympathy and 
expedition and do everything possi
ble to help Assam to recover from the 
damage it is suffering. I am sure I 
may convey to the people of that State 
the full sympathy of this Parliament.

Dr. S. P. Mookerjee (Calcutta South
East): May I make one suggestion? I 
am not asking any question. The 
Statement that the hon. Minister has 
read out has disclosed complete dis
location of communications. So, res
toration of communication is the most 
urgent matter even to make relief 
possible. May we know what steps 
have been taken for securing this. 
Nothing has been stated about it in 
the statement. That must receive the 
topmost priority. What arrange
ments do they propose to make for 
this? He may perhaps have some in
formation as to when he expects mini
mum restoration of communications 
possible. That, I believe, is the most 
important and urgent matter.

Dr. Katja: The first prerequisite is 
the receding of the flood waters. As 
soon as that happens, I am very sure 
that the State Government will take 
every possible step to restore communi
cations through their own depart
ments. If they ask for any help that 
will be at their disposal.

Dr. S. P. Mookerjee: On an occasion 
like this the help of the Military must 
be requisitioned.

Shri Barman (North Bengal—Re
serve—Sch. Castes): On a point of in
formation. I had tabled two short 
notice questions on the situation in 
North Bencral which was visited by a 
similar calamity as Assam.

Mr, Speaker: He may enquire from 
office. I do not know whether those 
questions were allowed or disallowed.

The Minister of Railways and Trans
port (Shrl L. B. Shastri): They are
coming up day after tomorrow.



4295 Preventive Detention 22 JULY 1952 (Second Amendment) Bill 4296

Shri R. K. Chaudhury (Gaubati): 
Sir, may I know something about the 
position..........

Air. Speaker: Order, order. The
hon. Member (I am afraid I should 
be very strict over this matter) cannot 
be permitted to put a question from 
a different seat.

I have requested hon. Members that, 
so far as possible, they should stick 
to the same seat or sit near about. 
Otherwise, it creates difficulty for the 
Chair to spot out a Member. I will 
again refer to that difficulty after a 
minute.

Whatever suggestions they may 
have, hon. Members may make them 
to the Home Minister and I shall 
permit him to make a further state
ment on the subject.

PREVENTIVE DETENTION (SECOND 
AMENDMENT) BILL

P etitions received

Shri Vartak (Thana): I beg to pre
sent the report of the Committee on 
Petitions on the Bill further to amend 
the Preventive Detention Act, 1950.

PREVENTIVE DETENTION (SECOND 
AMENDMENT) BILL—Contd.

Mr. Speaker: The House will now
proceed with the further considera
tion of the following motion moved by 
Dr. Kailas Nath Katju on the 17th 
July, 1952, namely:

“That the Bill further to amend 
the Preventive Detenction Act, 
1950, be taken into consideration”.
Along with that there are three 

amendments. I need not recapitulate 
them.

In this connection, I should like to 
invite the earnest attention of hon. 
Members who wish to speak that this 
debate has been carried on for a 
pretty long time; and, so far as I can 
see, all the main points giving the 
constitutional aspects, the legal as
pects and the factual aspects and all 
that have been considered. Hon.

» Members will therefore kindly shorten 
their speeches now, referring only to 
such further factual things or other 
arguments which have not been cover
ed till now. Because, my impression 
on going through the debate is that it 
is practically repetition of the same 
argument—though of course I^may 
say that it is not repetition of the 
exact words, but it is more or 1 ^  a

paraphrase of what has been said be
fore. That is one point to which I 
would invite the attention of all Mem
bers.

I should now call upon Shrimati 
Subhadra Joshi to continue her speech. 
In this case too, the hon. the lady 
Member has changed her seat in such 
a manner that I could not find out 
whether she was in the House at all. 
That is the difficulty. It is not mere
ly a technical point which I am mak
ing. When a name is there; I natural
ly look to the place where the hon. 
Member has been usually sitting, and 
I cannot be expected to enquire first 
through my Private Secretary or "the 
official here to find out whether the 
hon. Member is present in the House 
or not. I was just going to pass on, 
saying that she is not here and I was 
going to call upon somebody else. 
But on enquiry I found that she was 
here. Now she will kindly stick to 
the place which she is occupying.

tfhfilt lih ft (vthrt) :
3?®TST ^  W  3TRT TT
JPT ^  ^  f  ■ It
^  ^  ^

% TRT t  ^  ̂
fFJlW TT ?F1  ̂ 'TRT t  I W

t  Vr fsTT VT ^
3 rj ^

(organise) g f  
ITT anf

^  ^  fVtH ^
% ^  5ft
^  ^  'THT ^  *(4 %
»rnT % <r^nr ^
afhxft ^  ^

ftr ^  ^  I  ^
q r  ^  TRT ^
3ft ^  ^  ( leadj) ^  ^

W 4  amr ^  «fr, 3THTW
ftr franrrf ^
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[  f»ntT ]

^ F f f  % P r o  ^  I ^

^ f !cy (specific) WT?r vr ftnp
j  I ?nw {T̂  ^  ftr

?rn| ^  finttii f̂ T̂TT %
#  j m  I ^  % T̂T»»r«m1i aftr
^  ^  ^ anw #  fnr?T
jajT ajk ̂ flpT ^  «if?T armR

IFiy *FT *î VT l*iwi i| id
VT ^  aiMt^ gaiT fv HT ^  
(group) ^  f ^  *f̂ Rr*TT % ^  

^  ^  %

^  t  I ^  ^  ^
*11̂  arRTT ft» ^  wtift % TOT 
PpiT I ^J!P  ̂ ^ ^  ’TT

i r r n t  i  m  ^
f  afk anrm %
t  I

*f «rt< TT »T îT % %<î
q v  afN: ^  T̂T  ̂ I

aWRK ^  r«»<r̂  ^  f  ^  
anf ^  |fin r |  “

♦fl'^̂ H flT̂ TvSPT % ««*in ^
« r w  5PT % % »m  I ” *f ^
5JTTOT JTff T?5TT ^Tfcft 4  3R^

^  rHr«1fA<
^  f  aftr
li ^  ^  "TFT ^  5P!5 ^
lo^T’F ^ i  a r R ^ $ m r o « A ^ ^  
% scni ^  >̂?[ 4>lwl <̂11 

5frsRFr ^  f3»^ t  ^  ^
^  anHT ĤTT t  ^

«€^T1 'Bf7 5Jy TT m  WK 3TT#
m t % <mrn^ aftr 3Rr k  #

fV5^ STRfhr 
^  srqPT irto TPT

^  ^  ^^5?5T 5^nr %  3RRW

^ ^5T 5rr^?5m

Wiw ^  ^hft- 5irf% ^  q;̂ r ip»HTH 
a p T^  gft WTR ^rer

vr I, anr̂ T >̂r % % iprr
t  I ”

^  P̂T ^  f  I
5»#srT *r̂  ^  I  % 5it»ff «n:
ann: T??n t  i ^  ^

% ^mr q w  t  %  fnr ^  
^  ^  ^  #  zr^

arr T ^  ^  ^o ftsT T T  »TT 

» T ^  % ^  ?r IJT iJflWJTTT »T|5W 

^  ^  fWTT ^PTT I  3ftr

^  «Fr, 5 ^  %
^  arrrPT f w  stmt |  i 5Rf

W  W Tft n̂PT 'TT ? o o-
;̂ oo 3JK*ft SHTT ^  »l̂  aik 3 1 ^  ^
am TR ^  ^  *rf aftr

^  ^  ^ t l w  ^  >if 
^ 1  ^  ^ 5?r smWf #

^  *TT*mf #  ajk f̂t TT fnr ^3RT
5Ĵ  ^  ftOT rft *̂TT̂  ^  5?
^fRft aftr ^  ftrffr ^

•FT fe n  aftr % T  # anft arrr r̂

’Itljr ft) apR ^  ITT 3̂»T5ft ^3^
a m r r

tit w  i  ^  C w  %• 
f*m r TOT t  I arrr ^  TT

» n r^  t ,  ^  ̂  «nf 5 0 ^  t .  ̂
59% I  ft* arhsr 3T«#t t  * n ' I  
«wrat #  (va lues) Tt ^
(change) Jfrr ftm |  aik ^
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^  V r t w I  I ^  1ST 

% ^  «PT ^  t  I
^  (confusion )
^  ^  t  I ^  5 rr3^  ^  t  
^  qr ^  ^  fnr f i r ^  
^  w^nr f  I ^  3n^ #

 ̂ % anK ?*Trft ^
JTT ^  ^nmft snrRT % ? ik  

"FT ^  fr«r ^
^  ^  ^  ?r :«b <TfnT %

f?pn% qfw ^ aftr 
^  t ,  aftr dniid'»<:>

?Rr (ungrateful sons) f  am
*TFTT aftr f̂ rti % I

n»i« 5TT̂  ^  5nn% «)«iinl
^  ^  ^  r̂ 5*11̂  q'« '̂l ^

ar®  ̂^  ^  ^ g r | apB^
firw t  I t  

^  ^  W  fsp^ ^  ?PT^
§^*in % 'TTO ^  ^  ^  ?̂ T vfhft
% ?n«r fnŝ fV % ^  an ?t% i

5ft [̂̂ rd- sTTcT ^ am % ar  ̂ j f w  
i  ^  «ft?T m  

(m inorities) % 1 1

^  fip# 15*TRt ^  ŝmrcft

«FT^ r̂, 3ftT*mj^^FtS¥ (courts) 
5flf aftr ^  ^
^  ^  i jf ^
?n:«i! arrr ^
f  I i*nt areRRf 3<k ^  ^  
gm3Rff % ^̂ rraft % *triwC\

I  ^  ^

«PW  t  I ^
^  3T#

g fv H iftn 6 fR ^ n rv ff 
Ppm I '^ifll «if^ ^

^ ^  JT̂  ^  P m  aftr
^  5TfTf VT̂ rpTT f  I

^  ^5jf ^  ;m ? r
^  TT?tr t  ^  ^  %

^ ^  ^  ^  ^  %?TT I
? i ^ v n $ 5 ^ T i n f h :  * r r ^ ^  
t  f r  3r  ?Rf % fn r  ^

«rni# (execu tive  
powers) ^fW t^Tir rn p ^  5jWf 
^  ?5rr3r 5Tff ^  i

an%T ^ t  arrr r̂ IT? 'T i^  
arsnsT * r ^ ,  ftr jt? r̂t ^  ^  

I  aftr ^  ^  fW  WK

#  ^  »PT Tft
I' ^  IT? ^
I  f% J|? N̂Hflfd t , ^  ^  ^
iT̂ TT̂  (anarchy) ^  ^  *if |  I 
arrr aF^rTr^nn^n^ ?mi %* (̂nw 
qiff % cRTfi *r?nr>iT
aftr ? I ^  ^  npt  ̂ fip^
«nfeTt 5 I ^  ^i5fi<<iwr^
(ideology) ^  ^  ^
Ti^ ? I *̂ 't' cTT'fi ?*rr̂
+«j(hw Tdl̂  t  3ft

«inHI ^ ft> f̂ RT ^
JTTrar % ^  ^  I ^  ^
T i ^ q r ' ^ t i  f̂trmx snrrvT^ 
i ,  *TTT̂  t , *TT^ t  ark anr

^ eft 55t<T 'WKI ^  ’TÎ  ^'l 
?ft 11? 5rhT an f^  ^̂ FHTTfim o M  
(econom ic theory) f ,  aftr
;35T̂  l̂^ni«l<a|3f\' fi|!^ Kt̂ OPdyg 
«frft (po litica l theory) TT 
(based) 11 TT ^  ^  ^nnaj  ̂ |  
^  ^  *PT «Ftt JT̂  11
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jftff 
^  ^  VTRft

% ?ni «prar ^  qsrrtf? ^  ’w m r ^
11  ?ft ^ airr % anr 

H i ^  g ft» f»T % a n w  ^  f w  %■ 
^  TO lit *if ^  ^  w  *ncT wit

«Tiwt a r ?  % TTcft 5 %

^ m r  5 T^ t  I a fk  t  j  5 ^ -

*RT ftiw ^  «mr 5 ^  
*1̂  dls>d 3PR ^I«r W ^  I 5T ^  «TRr 

^  3t^*ft^ ^ ft? JT̂
W!it€t#  ^ s n H T I

(circu
la te ) f w  3mr af|ftr«i«H
(P u b lic  op in ion  ) % wliftr 
^  f  I amr

»nf«^ aflMtfĤ H % M  
PpiT ^  ?yl»fr ^  « r ^
fijw grmr aftr ^  ar? aftr^tqft 
^  % TT ^mv3( ^  *nn^ |  
a r?  w  »»IR ^  ^  i ^

ilfRI *T fciT ^  I

I>r. N . B. Khare (G w a lio r): Th e
other day when we opposed the very 
introduction of this B ill, our £riends 
expressed great surprise. I  m ay tell 
them that in this matter they have 
also in former times indulged in simi
lar games along w ith me when they 
were on this side of the House. 1 wish 
to tell them that they need not be 
surprised. It  appears to me that they 
have forgotten this and they are suffer
ing from amnesia on loss of mem ory. 
I  do not know what w ill happen to 
them if they continue to suffer from 
this. B u t there is no danger of this 
happening, beCduse on the day when 
a B ill dealing w ith  allowances of 
princes was sought to be introduced, 
the m em ory of m y  friends opposite 
suddenly revived and they tried to In
dulge in tbe same practice. O f  course,

we check-mated them, but that is a 
different matter. Th e y  m ust therefore 
remember that what is sauce for the 
goose is sauce for the gander, and if  
we pay them in the same coin, I  think, 
they should not be s u rp ris e . Th is  
reminds me of a H indi proverb:

fir̂ rf ^  f«nrr ^  ^
Sir, the other day the hon. M over 

of this B ill twitted us roundly by say
ing that we are opposing this B ill even 
during the introduction stage merely 
on party considerations. M ay I  also 
tell him through you that he is also 
moving this B ill entirely on party con
siderations and nothing else? One of 
his followers who Just now spoke, 
Shrim ati Subhadra Joshi has openly 
said in her speech as follows:

% f ^ « f r  t  I ^̂ r ^
5 I ^  iprir

I

She has openly made that state
ment and that substantiates the point.

Some Hon. Members: No, no.

M r. Speaker: Order, order.
D r. N . B . Khare: I should not be

disturbed in m y speech. We are not 
at all surprised that this black B ill 
has been brought before us again for 
the period to be extended. When the 
B ill to enable the use of A ir  and 
Naval Forces was being discussed 
some of m y friends expressed openly 
in this House a desire and the right 
of the Consjress Government to bomb 
from the air the unprotected and un
armed masses of people and thus to 
commit mass m urder. Th is  B ill is 
nothing when compared to that and 
when they have got this mentality, I  
can certainly say that they are Gan- 
dhian Godses. We call this a black 
B ill. Th e  B ill that is before us is 
not a matter for surprise, because 
everything at present is ‘black* in this 
country. There are black Bills, black 
administrators and black markets. 
It  is only contrasted b y  the white cap. 
Th a t is all. Th a t cap also unfortu
nately is sometimes nowadays being 
burnt on the streets of Delhi or some
where else.

W hen I  was a student of medicine I  
had J o  read a text book on Zoology 
a n d ^  that text book a very striking 
deschption is given of a r ^ t i le  called 
the 'snake'. It  includes m any species, 
a black cobra, a viper and a boa-cons-
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trictor. 1 remember eveo to this day 
the description in the book because it 
was very striking. It says that this 
reptile or serpent out-wrestles the ath
lete, out’leaps the zebra, crushes the 
tiger, strangles the elephant and bites 
the heel of civilized man. This black; 
Bill can be compared to that kind ol 
reptile called the s e rp e ^  As dis
closed by Shrimati SubhadTa Joshi it* 
is specifically intended to be usedi 
against the Communists, against the| 
Socialists, against the Hindu Sabhites, 
the Janasanghwalas etc. and I am 
pretty sure it will be done.

Reference was made on the floor of 
this House just now about Hindu- 
Muslim relations, and marriages also.
I am afraid, this Bill is always being 
used with a communal bias. I make 
this statement with all the responsibi
lity which 1 can command.

Some Hon. Members: No, no.
Mr. Speaker: Order, order; let him 

go on.
Dr. N. Bu Khare: Don’t say ‘No, no’.

I shall give examples.

In the State of Hyderabad, in the 
district of Adilabad. a few months 
ago, certain spies of Pakistan went 
there under fancy names Swad and 
Jwad—they did not give their real 
names—started a branch of the Hindu
stan Hamara party of Pakistan, col
lected svibscriptions and they vanished. 
When these things got afloat, the Col
lector of that district and the Super
intendent of police, who is a Muslim, 
ordered a CID Sub-Inspector to en
quire into the matter. He enquiried 
and the result was that these Muslims, 
who were Members of the Hindustan 
Hamara party, were detained under 
the Preventive Detention Act. Sub
sequently what happened I do.not know. 
Pressure was put upon the Govern
ment by the Jamiat-ul-ulema, which 
is the conscience Keeper of this Gov
ernment, and these people were re
leased. The Collector was ordered to 
release these people even against the 
law. They were not satisfied with 
that. They put further pressure. 
The Sub-Inspector was suspended ; bis 
conduct was enquired into and he 
was dismissed. Is this not conanu- 
nal bias? It is practised even in such 
pases where the security of the State 
i$ involved, about which they talk 
so nuich. There is always communal 
bias, in favour of the Muslims.

Reit^ence has been made by the 
same person here who was concerned' 
in the protracted marriage in Delhi, 
and I am also bound to make a refe- 
rmce. They charged the Hindu Maha-y

sabha roundly that they were fomen
ting trouble. I deny that charge 
with all the emphasis at my com
mand. We do not care for these mar
riages. But, surely, if the Govern
ment is desirous of maintaining peace, 
Uiey ako should see to it that nothing 
is done in this country which is like
ly to disturb the peace: I say this even 
about such a marriage, which is bound 
to disturb the peace of the society. 
Government should also take steps 
against that. But, they have not. On 
the contrary, those who were wrongly 
suspected of disturbing the peace were 
detained under the Preventive De
tention Act. There is also another 
case like this. I have got it here in 
the paper called Jana Shakti of Ajmer. 
With your permission, Sir, I will 
just read one or two sentences from 
it. A man th^re called Kaka Trilok 
Chand, the editor of a paper, was re
cently *' detained by the Government 

Ajmer, which is under Central ad
ministration for a similar thing. 
There, a tHindu girl by name Bhaga- 
vanti Devi was in the custody of cer
tain Muslims. Tliat created a great 
sensation in Ajmer. Thereupon, Kaka 
Trilok Chand, the editor of a paper 
was detained. The grounds of deten
tion given are: ‘

"%  gir 3p;!T n

lr
^  n f  t wf

w f»nft iVr

r*T^>T % ^  ^  l” ;

This is also a case of a similar marriage. 
Government every time Interferes. In 
Delhi, I was told that in the Constitution 
Club, on the marriage day, 300 police 
men of the Government were there.
It seems to me that in order to pursue 
their misconceived or perverted secu
larism, Government has opened a 
sort of a marriage bureau to bring 
about the marnages of Hindu girls 
with Muslims. I strongly protest 
against this secularism, if it is secu
larism.

Shri Velayddhan (Quilon cum MaVe 
likkara—^Reserved—Sch. Castes): In
ter-caste marriages? >

Mr. Speaker: Order, order; let him 
go on.i  ̂ '
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Dr« N. B. K ta n : Then I may tell 
the Government tu^^ 1 alone am not 
saying all this. 1 hav^ no animus 
against the Muslims, although I am 
the President of the Hindu Mahasabha.
^  long as they are loyal to this 
country, they are my brothers. Let 
me teU you what this paper, the offi
cial organ of the All India Congress 
Committee, called Congress Sandesh 
says, on date 23rd June, 1952. It says :
I am reading from this paper:

^  ^ rrf^  i arrsr mM i n r % 
“nnT?r 

^  ?ft ^  w
5f^«iT ^  ^  '7i»TT i

P ra^  ^  ^  I  ftfT
5ŷ flf «Ft TJTTPr %

?T5nT «rrjnrr i t ir t  t r  t —
I t  is a Congress paper I  am  
reading—M t r  |

TRR ^  ^  I
^  w am ft  srfinfrr i t to t

?R?FR % ^  JT^ 5Tt t
«rw >TTOf %

ftr5JT<1» lf«T I

Thia is what the Congress of&cial 
organ says. TbereforeO  must say 
Government should be fair to all com
munities and unless they give up this 
communal bias, I think there cannot 
be any peace in this counto^l That 
is definite.

This reminds me of a Hindi saying 
of a saint: I will say only one line:

lit ^  < 5 ^  r̂,

and Government policy is:

^  ^  ^jFprir 
w»T?r ws  eft I

Then, there is another thing. In 
the matter of Kashmir, the same bias 
is exhibited. I am a Hindu Maha- 
sabhite. 1 say, I am an Indian first, 
a Hindu second, and a Maharashtrian 
third. Sheikh Abdulla, the great lion 
of Kashmir, Shere-e-Kashmlr,—I do 
not know how many bakris he has 
eaten and he is called a lion—tefore 
coming to Delhi on his present visit 
he made a speech in Srinagar and it 
is reported in the Hindustan Timet, 
a Congress paper. He says: 1 am a 
Muslim first..............

Shri Ghulam Qader (Jammu and 
Kashmir): On a point of order. Sir. 
The hon. Member is quoting the per
son. who is not present in this House.

Mr. Speaker: Order, order. He is 
not yielding. He can raise that point 
afterwards.

Dr. N. B. Khare: ..........I am a Mus
lim first, Kashmiri second and Indian 
third. He is regarded as the great 
paragon of nationalism and I am re
garded as the great accused commu- 
naiisi, who should be cursed, defeat
ed and punished. It has openly been 
said by the Member who spoke now 
that Hindu Mahasabhaites and Jana- 
sangwalas should be dealt’with under 
this law. I am afraid it may hap
pen one day. I am not sorry; I am 
not worried about that. In the first 
week of April, 1950 when Mr. Liaquat 
All Khan, the late Prime Minister of 
Pakistan came here, 700 miles away 
in Bombay, Mr. Savarkar was de
tained under the Preventive Deten
tion Act. Is not that a Muslim bias? 
Other Hindu Mahasabhaites were also 
detained several hundred miles away.
I was here that day. I was not going 
to kill Mr. Liaquat Ali Khan; I am 
not such a fool as that. I was houi> 
ded out of Delhi at midnight, and I 
was taken away with a police escort. 
There was an armed sub-inspector, 
two armed head-constables and five 
constables. Look at my frail body. 
This is the way how this Act is being 
worked.

The Prime Minister, the other day 
made a speech and said, if you want 
that Kashmir should fully accede to 
us, you should exhibit to them love, 
goodwill and consideration. May I 
also request him, through you, that a 
little feeling should be extended to 
us also. We also deserve it. But, 
for us, preventive detention; perhaps, 
air bombing in time to come—G<^ 
forbid. So I will ask my friend Dr. 
Mookerjee to prepare along with me 
for being preventively detained.

It may be urged on the opposite side 
that this Act is necessary to fight
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Communism which is rearing its 
head in this country. Communism 
cannot be fostered or engineered by 
propaganda alone. It oa'y arises 
when there is poverty and misery in 
the country. That is the root cause 
of Communism, and to avoid or check
mate it. we must combat these evils 
which the Government has so far fail
ed to do. These evils cannot be
combated by repressive laws which 
are opposed to the very canons of 
democracy. I believe t^we is absolu
tely no danger at present of any 
foreign invasion. There is also no
possibility of any internal insurrec
tion. Wh> should, therefore, Gov
ernment be panicky and press for the 
passing of this Act? There is no 
doubt that great discontent is preva
lent in this country due to the failure 
of Government even to meet the pri
mary needs of the people and solve 
the refugee problem. And also there 
is great dissatisfaction prevalent in the 
country on account of the partition 
which was accepted without a plebis
cite which was suggested by Pandit 
Mountbatten. King Congress inspired 
himself and, conspired and collabo
rated with decadent British imperia
lism and accepted this partition with
out consulting anybody in the country 
and foisted it upon us, and this has 
led to slaughter of the innocents, the 
unfortunate murder of the tribune of 
the people, and also to a continuous 
process of exodus to this country 
which occurs in spurts. Is it not 
enough cause for dissatisfaction, Sir? 
And this partition was subsequently 
placed before the All-India Congress 
Committee for being rubber-stamped 
and the A.I.C.C. did it.

Only one man had the courage to 
oppose it , ' and he had to meet with 
punishment subsequently. And after 
doing all this, what is the achieve
ment? The achievement is that we 
have got freedom as epitomised
in a Commonwealthily sovereign
Republic. This is the free
dom we have got. When we say all
these things, our friends opposite Piet 
angry at us. Let me tell them that an 
angry man is not a wise man. And 

lot of emotion and irritability is dis
played in the House. Emotions ex
hibited like a debutant and irritabi-i 
lity e^ibited  like a woman in her^ 
climacteric are not going to solve ihe\ 
problem. Neither myriads of words  ̂
and millions of photographs can solve! 
the problem, nor these obnoxious and; 
lawless laws in spite of the Constir 
tutlonal provision, I stIH'“ am bound 
to 8ay this is a lawless law—can

♦Exwmeed as ordered by the Speaker.

solve the problem]] The irony of fate 
is that those responsible for these 
evils, the vivisection and its sequelae 
and who should have been behind the 
prison bars in a really democratic 
country, have today got the power to 
put their opponents, persons like us 
behind prison bars.

10 A.M.
And they have got it how? By 

establishing a dictatorship with their 
party machine. The Prime Minister 
was angry with Dr. Saha the 
other day for calling it Fascism. I 
say with emphasis and with mathe
matical precision that this is what U 
called, what is understood to be Fas 
cism. And my statement will be illus
trated by seeing what took place in 
the House the other day at the time of 
introducing the Bill for the curtail
ment of the Privy purses of the Princes. 
The whole House, my friends on the 
other side, they were roaring, jesticu- 
lating, they were talking, they wanted 
to oppose the very introduction of the 
Bill. They were prepared for it. We 
expressed the view we would oppose 
them. The result was there was 
some confusion, and some disturban
ce, and. Sir, you had to call for order 
because there was virtual pandemo
nium, if I may remind you, Sir, with 
a very severe and loud “Order, order” . 
Up sprang the Prime Minister and ex
pressed that they were not going to 
oppose, and the whole House, the 
whol^ Congress opposition collapsed 
like anjrthing. Sir, is it not dictator
ship I ask you? What else is it?

Our country is really unique in this 
world because while it professes demô - 
cracy, it has got provision to curtail 
human liberty without trial in peace 
time. This uniqueness must go. We 
are suffering from this uniqueness for 
the last twelve years, and such a 
measure is not at all present on the 
Statute Books of either America, U.K. 
or France, the models which we gene
rally follow. Therefore. I request the 
House that this measure should not 
be passed at all. But, unfortunately, 
the thirst and aopetite for power 
grows with every feed and therefore, 
my friend the Home Minister is pres
sing to extend this measure for ?7 
months. This conferment of extra
ordinary power on the Executive is 
like a habit forming drug. When one 
takes to opium, he wants more opium. 
When one takes to ak^ohol, he wants 
more alcohol. They are passing Bills 
for prohibition against the alcohol 
habit. Can they not pass a Bill against 
this also, the habit of encroaching on 
liberty? There is no need for Govern
ment to be panicky, and I think this
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Goveniment should pay as much res
pect to the personal liberty of indivi
duals in peace time as the British 
Government paid even in war time. 1 
am certain that neither the practice 
of democracy nor the  ̂ situation which 
obtains in this country can condone 
this draconian measure.

It may be urged that there may be 
disturbances in the country. I know 
there are many people in the country 
who have got unlicensed arms, and 
there are many people who thwart 
the maintenance of law and order. 
These .are commonplace occurrences 
in every country, and do not demand 
any such special measures. T h t ordi
nary law can deal with them. Simi
larly, sometimes social unrest takes 
place, as is exhibited by strikes or by 
agrarian ^ ta tio n . This also can 
be dealt with by the ordinary law. 
There is absolutely no need tor such 
a measure.

(Mr. Depoty-Speaker in the Chair]

Therefore, I again say Communism 
also cannot be conquered by violence 
or repression. It can be conquered 
only by beneficent and merciful action 
on the part of Government, realising the 
distress of the people. Such measures 
as this will not lead to the triumph 
of democracy in this country. I am 
»ure of it. They will destroy demo- 
crary. Democracy can subsist in this 
country only if the culture, heritage 
and traditions of the people who are 
mostly Hindus are respected and en
couraged. I oppose this measure with 
all the emphasis at my command.

Shri Joachim Alva (Kanara): May
I ask your ruling. Sir, on a point of 
order? Is it open to the hon. Member 
who has just concluded his speech to 
make a very slanderous reference to 
the All India Congress Committee?

♦ • • ♦
We on this side of the House have 

not used any slanderous term regard
ing the Hindu Mahasabha

Dr. N. B. Khare: What about Shri- 
mati Subhadra Joshi who blackmailed 
us like an3̂ hing?

Sbii Joachim Alva: Most of the
Members have come to this House as 
a result of the directives of All India 
Congress Committee. I ask your rul
ing on this point. Sir. (Interruptions).

Mr. Depnty-Speaker: There will be 
no further rulings in this matter. I

*E?^tmged as ordered by the Deputy
gpeaker.

have not followed/ what the hon. 
Member has said cpmplet^* When 
the hpn. Member wi^ ^speaking, the 
non. the Speaker was in the Chair 
and therefore he was in a position to 
hear what was said by the hon. Mem
ber. I do not know exactly what 
Has been said,. I shall have to look 
into the whole thing. If there, is any
thing very obnoxious, the Chair has 
always got the power to expunge that 
portion from the proceedings. How
ever, 1 shall consider that matter 
later. I am not in a position to say 
anything on that now. I do not 
want that such a statement should be 
repeated here any .more. Points of 
order like this should be raised as and 
when such references nre made by 
any hon. Member.

So, let us proceed with the further 
discussion of the Bill before us.

Dr. N. B. Khare: We have also 
been accused by Congress Members, 
by the mention o t names like reac
tionaries etc. (Interruptions).

Shrl Joachim Alva: I have obeyed
ycur own directive in this matter, Sir. 
that we should not raise such points 
of order in the course of a speech, but 
should refer to them only at the end 
of a speech.

Mr. Depaty-Speaker: I am afraid my 
directive has been misunderstood. I 
did not want any interruptions to be 
made by way of asking for informa
tion, while an hon. Member is on his 
legs, and I wished that an hon. Mem
ber should be allowed to speak with
out any interruptions. But when 
there is something very relevant as 
In this case, when the hon. Member 
makes any aspersions which are not 
considered proper, then immediately 
hon. Members should rise to point it 
out to the Chair.

wfo ifto

Shri G. H. Desbpwde (N a s lW  
Central): Str... ,

Shri V. G. DeshpaBde fGuna): On-
a point of order. Sir. .The -hoft. vttie 
Home Minister bas, it-Vttty
that this Bill is meant BKahwtdl'teertaitt 
T>olitical party and he has talten 
the names of the membew of Ui«t 
party...

Mr. Deimtr-Speaker: 'nie^ hon. 
her is trarlng to m ake.a .
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way of a point of order. It is open to 
the hon. Member, if he gets an op
portunity to speak to refer to these 
things. These things have already 
been raised and answered.

Mr. G. H. Deshpande can proceed 
with his speech.

Shri G. 0 .  D e sh p an d e : 1 rise to sup
port the amending Bill which is being 
discussed in this House for the last 
few days. The hon. Member who has 
preceded me was speaking very bitter
ly, but he exhibited his bitterness 
agamst the Grovemment that has come 
into power with the consent of the 
people, and not with any bitternMS 
against the provisions of the Bill 
There is a saying in Marathi which 
says that a convert is always more 
bitter than the genuine, and it was but 
natural that when the hon. Member 
who preceded me was on his legs, he 
tried to attack us as bitterly as he 
can. But this in itself is a proof of 
how we treat our opponents, because 
they can abuse us to their heart’s con
tent, so long as they are non-violent. 
He said that this Government was res- 
Donsible for the partition of the coun
try. I would ask through you. Sir, to 
the hon. Member, where was his 
bravery then, why did he not prevent 
then the country from being partition
ed into two parts? Who came in his 
way? Where was his skill? Where 
was his political acumen and bravery 
then? What is the point in his com
ing before thi? House and trying to 
blame a party particularly which has 
Achieved freedom, for the partition of 
the country, after it has become an 
accomplished fact? My hon. friend has 
some bitterness against the oresent Bill. 
But I was surprised to listen to the 
words that fell from his lips, for he was 
actually co-operating with a Govern
ment here in this very House which 
detained not only thousands, but tens 
of thousands of patriots in this country 
without trial. Where was my hon. 
friend Mr. Khare then? Where was 
his love for civil liberties then? Where 
was his love for democracy then? And 
where was his patriotism then? Had 
he forgotten it then? My hon. friend 
wanted us to believe that we are suf
fering from forgetfulness, but I would 
like to say that he himself is suffering 
from it. He has forgotten where he 
was in 1942 and 1943 when hundreds of 
patriots were detained in this country 
by a foreign Government; and a gentle
man who was co-operating ^ t h  the 
foreign Government then has the 
courage to come here and say *Why do 
you want this Bill now?’ The fact is 
that the hon. Member will not be tor- 
gotten in this country for generations

I had in the beginninK when tlie Bill 
was introduced certain reservations in 
^  mind as to whether there was any

prolongawon
afternoon when I listened to the long 
sermon on democracy and civil liberty 

Hiren Mulcerjee I was con- 
vmced that this BiU was absolutely
Bin“ w1<h’  ̂ support theany mental reservations. 

*0 out some their peacpful behaviour in 
Calcutta. But what is going on m 
^ n g a l ^ te r  all? It is said that It is 
a spontaneous demonstration. When 
peopte are hungry they get angry too. 
out I cannot understand how a hungry 
man can come ^  of a sudden to join 
this demomtration with acid, bombs 
Does my hon. friend Mr. Mukerjee 
want Us to believe that these thmgg 

any previous pre-
wnrt K*' ■ ♦•> tramcarswere burnt? Do you want civil liber
ties to do this?

I lis t^ed  to a long speech yesterday 
Chatterjee. He

1 ® lawless law? There is 
nothmg like this in England. But is 
not England different from India? Do

remember what happened in the 
Hyderabad State? During a very short 
period, 2.50 honest Congressmen were

“  such away that the guilt cannot be proved in
2 1 ® ' ^ established terrorism first and under the threat of 

terrorism no evidence was allowed to
sympathy for 

these 250 honest Congressmen who 
were working according to their con- 

niurdered In a 
cold bloody manner in the heart of 

a'^vocate? Do you want 
civil liberties for this? Has such 
a thing happened in England or 
America during the last two centuries? 
I would like to ask this question to the 
learned advocate. Are the conditions 
m England and America the same as 
here? Is there anybody in England 
to hatch out a conspiracy like this in 
secret for the destruction of property 
and for the destruction of life?

If hunger is there, that hunger has 
to be removed. If you want to do that, 
you must see that the masses con- 
^n tra te  their efforts to implement t^e 
Grow More Food Campaign. It cannot 
be done without a co-ordinated pro
gramme. It cannot be done like a 
miracle. It is bound to take some time, 
and so it requires the prevalence of
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peace. But there are people whg are 
not democrats, who have no love lor 
democracy; there are hot-headed ftre- 
eating agitators in this country who at 
the instigation of some others from 
outside India want to create trouble 
in this country, is a fact that does not 
require any evidence or proof what
soever. (Interruptions)

Mr. Depoty-Speaker: Hon. Members 
on this side of the House ought not to 
take that every reference to people 
outside India, applies to them.

Shri G. £L Deahpaade: l^e re  are
people who have no love for democracy 
at all, and who have no love for civil 
liberties, who want to attack demo
cracy in the name of democracy. De
mocracy that they speak about is not 
real democracy. We must not be simple, 
we must not be gullible, we must be 
aware of the situation as it prevails 
in the coimtry. We were told that it 
is quiet and calm now. If we are not 
cautious enough, the present calm that 
we come across is Jikely to prove a 
calm before the storm. There are 
some people who are waiting for the 
opportunity, and if we give them that 
opportimity all the work done during 
the last five years will be undone with
in half a month no doubt. Just as they 
say that prevention is better than cure, 
it is true of the political diseases also. 
You must try to prevent lawlessness 
from spreading throughout the country. 
There are i>eople who want an op
portunity. If there is comparative 
calm in the country and peace in the 
country, it is due to the power that the 
Government have. It is quite all right 
that we have peace today, but what 
guarantee is there that if the Act is 
removed that peace will prevail for 
any long time. We have still in our 
midst people who want to take an op
portimity. In India, Sir, many times 
I am tempted to say: “Opportunism,
thy name is Communism in India”. 
Every opportunity is exploited, any 
trouble is exploited. If hunger is 
there, they are with the hxmgry, if com
munal disturbances are there they are 
with the communalists, if Muslims are 
there they are with the Muslims and 
if the Hindu Mahasabha is there they 
are with them. They are out to create 
disturbances; they are out to create 
chaos; they are out to undermine con
stitutional authority and they want to 
see when they will be able to spoil the 
democracy which w« have built up 
with such great efforts. So we have 
to be very cautious. We are Just in our 
infancy and if we have all these noble 
notions, democracy will be destroyed 
in this country and it Will be a dis
aster not only to this coimtry and its

future gmeratlons, but it wUl be a 
disaster for the whole humanity. The 
eyes of the entire world are on us to
day. They do not want the progress of 
democracy to go on and if we want to 
see democracy successful and well- 
established in this 'rountry, then how
ever we may love these noble ideas, 
however we may have our love for 
civil liberties, they have their limita
tions. People must have civil liberties, 
but they cannot expect licence. They 
do not want liberty; but they want 
licence. Can civil liberty be given to 
those people who want to bum tram- 
cars, who want to derail trains, who 
want to set flre to huge stocks of fodder 
and establish terror in the villages? 
For all these misdeeds, no civil liberty 
will be given. Civil liberty can be ex
pected by those people who can act 
with some sense of responsibility 
(Interruption) and I am glad to say 
that that sense of responsibility is in
creasing among the masses. And when 
we find that a particular standard is 
established—it is likely to be establish
ed within a few years—there will be 
no need for such extraordinary Acts, 
but so long as that situation does not 
prevail and the present extraordinary 
circumstances are there, one is bound 
to support such Bills in the interest of 
democracy and in the interest of civil 
liberties. The civil liberty of a few 
individuals may be suppressed, but 
what about the civil liberty of the mil
lions and millions? What about the 
civil liberty of innocent people? E>o 
you want that a few handful of people 
should be allowed to establish a Gov
ernment of their choice against the 
wish of millions and millions by force, 
by threats, by violence? That will 
never be done. Do not try to attack 
democracy in the name of democracy. 
People know you very well. The whole 
world knows you very well and India 
knows you very well. My friend, Shri 
Hirendra Nath Mukerjee said we must 
be ashamed to support the Bill...

Mr. Depnty-Speaker: Order, order.
People do not know me well.

Shri G. H. Deshpande: ...but where 
VM Ws party in 1942 and ’43? My hon. 
friend, Dr. Khare, referred to aerial 
bombing. But he co-operated with the 
Government in actually bombing 
people in Bihar. He was a part and 
parcel of a Government that actually 
bombed innocent people from the skies. 
Where was the Communist Party then? 
Where was their patriotism then? 
Where was their love of civil liberties 
then? Now when we are establishing 
democracy, when we are estfibll.shlng 
civil liberties they want to attack us.
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not because there is oppressive legis
lation but because we want democracy 
and civil liberty. With a clean con
science I support this Bill.

Dr. Jalfloorya (Medak): To the
Home Minister I want to tell a lew 
home truths. I have heard him for the 
umpteenth time say that he has spent 
40 years of his life in law courts. I 
concede that point. As a lawyer—40 
years. Had he spent 40 years as a 
Judge, he might have presented his 
case to us more unpartially. Unfortu
nately, he has been presenting his case 
like a public prosecutor in a Sub
Magistrate’s court. That is why it 
irritates. The second thing I have 
heard him say for the umpteenth time 
was that he was bom in a State— p̂ro
bably that was in a bad state—that he 
married some lady from a State, that 
he spent his days in some other State, 
that he was the Governor of some other 
State. But that does not make him a 
statesman. Because it requires a very 
big mind, a very big heart, a very 
comprehensive and humanistic view of 
man in order to be a statesman. You 
may make a flrst-class administrator or 
a third grade clerk, but you cannot 
make a first-class statesman. Even 
that I do not mind. But my hon. 
friend’s attitude towards what he calls 
the Opposition makes me grey and re
minds me very much of that 
cantankerous old Irish lady who was 
stone-deaf and who told another 
woman: “I can’t hear a word of what 
you are saying, but I know you are tel
ling lies”.

Sir, I do not know whether you know 
an3̂ hing of the laws of palmistry, but 
expert palmists have told me that if 
you find a circle on the headline under 
the mouth of Saturn it signifies physical 
deafness. But an intelligent palmist 
when he finds that the man is not 
physically deaf, must come to the con
clusion that he is mentally deaf. It 
takes a very loud voice to make the 
deaf hear: it takes a still louder voice 
to make those hear that do not wish to 
hear. Very often the voice of the 
people is scattered to the four winds 
because people do not wish to hear and 
that results very often in what my hon. 
friend calls ‘disturbance of peace and 
tranquillity’ which sometimes ends in 
revolution, and no amount of laws and 
sub-sections and Constitutions and in
terpretations of Constitutions is going 
to stoD revolutions when the time is 
ripe. They come in spite of your law. 
The French Revolution came in spite 
of the laws. The revolution of slaves 
in Rome came in spite of the laws. 
Revolutions will come if you do 
not remove the cause of revolu

tions. This is the legalistic way of 
looking at it like King Canute saying: 
“Thus f^r and no further”. The 
legalistic mind in India, unfortunately 
is an unholy cross between British 
Constitutional law and Hindu casuis
try...

The Minister of State for Finance 
(Shri Tyagi): I agree.

Dr. Jaisoorya: Having finished that 
Sir, I—as I want to be impartial— 
want to tell you the whole story. I 
have spent precious money and pre
cious time to go through all the former 
debates and it is very interesting be
cause I wanted to study like a student 
all that happened as I was not there 
and many others were not there.

The Preventive Detention Bill was 
introduced by the late Sardar Patel 
whom I knew for 30 years, for whom I 
have the highest reverence, and who 
had always received me even if my 
sister Maniben cast a glare at me and 
tried to prevent me from seeing him. 
He said:

“At the outset I should like to 
apologise to the House for the ex
tremely short notice at which I 
have to approach it for this emer
gency legislation.”

“I shall not weary the House 
by telling it how exactly the Com
munists in India, who have been 
by far the largest number of 
detenus, constitute a danger to the 
existence and security of the 
State**.
So there is no doubt about it as to 

whom it applies though my hon. friend 
says it applies to anybody to whom the 
cap will fit. And the reason for mov
ing the Bill, he said, was:

“It would be a poor return for 
those sacrifices and sufferings if we 
fail to preserve the liberties which 
we have won after so much strug
gle and surrender them to the 
merciless and ruthless tactics of a 
comparatively small number of 
persons whose inspiration, methods 
and culture are all of a foreign 
stamp and who are as the history 
of so many countries shows linked 
financially, strategically, structural
ly and tactically with foreign 
organisations.”
So, it is claimed that we won our 

present freedom by the terrific sacri
fices that my voluble friend who pre
ceded me spoke about just now. On 
this I have been informed and news
papermen are very well informed. Mr. 
Srinivasan who was the President of 
the All-India Newspaper Editors* Con-
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ference said» ‘•Freedbm was Umist 
upon us when we were least prepared 
for it.” You do not «et freedom by an 
Act of Parliament in Westminster. It 
was a transfer, a book transfw, as tar 
as I am concerned. Now my ancient 
friend, Panjabrao Deshmukli—thirty- 
two years of inveterate and implacable 
friendship binds us together—said:

“There is in human nature a 
tendency to utilise short-cuts 
wherever they are available, and 
the reason why the words ‘pre
ventive detention’ are hated by the 
people of India at the present 
moment is that the powers of de
tention which have been ^iven to 
the various Governments have not 
always been used discreetly.”
Hearing his last apologia and de

fence, I only have to say, “Alas! Poor 
York, how thou hath changed!**

l>r. P. Deshmokh (Amravati East); 
There is no change. Sir.

Dr. Jaisoorya: Then this cynicism
with which the first Bill was passed: 
It took exactly four hours if I am not 
mistaken! The second time when it 
came up to be renewed here is a state
ment by an amphibious thing with the 
boundless human warmth of a rat
tlesnake:

“I was coming here in a hurry 
for I heard that Dr. Ambedkar 
was able to get through two solid 
Bills in this House as I had not at 
all anticipated last evening. It 
seems to me that people treat me 
much worse than they treat Ehr. 
Ambedkar.” .
In other words, he wanted to get 

through one Bill in half the time. It 
surprises me that a Bill which is— 
take it whichever way you like—a 
serious problem, a problem that con
cerns fundamental aspects of human 
freedom is rushed through, but a 
measure meant for the progress of the 
women of India— Î mean the Hindu 
Code—on which the Grovemment said, 
• ^ e  shall stand or fall by the Hindu 
Code” fell a casualty by the wayside, 
murdered and betrayed by those very 
people who are the backbone of the 
Congress. And like the historic Ram- 
pur telegram, the Government is still 
standing! I want to ask you: What
faith can I have in a Government that 
says that it will stand or fall by a 
certain measure and then survives 
when the Bill has fallen?

Again—
"We have taken over from the 

British Government. It was an 
efficient Government.'^

And surprisingly enough a few days 
later he says:

**Let it be clearly understood 
that I make no commitment on be
half of the Government because 
I do not see so much efficiency in 
our own Government and so much 
intelligence among our people 
from which we can hope that we 
will overcome this difficulty with
in a short time.”

Then they began to complain, **We 
have been discussing this Bill for 
seven hours, we want to get it pushed 
through as quickly as possible.^* And 
then finally came a solemn assurance:

**And then I can give another, 
more important, assurance, and I 
must give it at once. That is this.
If the officers who are entrusted 
with the task—district magistrates 
and commissioners of police and 
the other high officers who are 
entrusted with the authority some
times to issue orders under this 
Act—if any of them is found to 
have temporarily taken advantage 
of the measure for abuse of power 
and misuse of position, you msry 
rest assured that Government will 
take the most serious view of such 
conduct and will treat every such 
abuse of power as disloyalty to the 
State, nothing less.”

Sir, I want to show you that it is not 
all as simple as all this. I do believe 
—I am prepared to concede, because I 
have known the hon. friend for dozens 
of years—the bona fides of my hon. 
friend. But what about the machinery 
under his control? That same machi
nery which with equal impartiality 
put the Congressmen into oblivion and 
unconsciousness, that same corrupt 
machinery is being turned against us 
today. Shrimati Subhadra Joshi said, 
“Oh, no. Those mistakes on those 
grounds were due to ignorance. We 
have no experience.” ilntcrniption). 
No. Sir, they are not so ignorant. I 
Imow Sardar Patel said, *'We are an 
amateur Government; we are still 
learning.” I admit it. But then, un
fortunately, in our country especially 
with this class who have suddenly 
come to power, we have the arrog
ance of i^orance clothed in authority 
assuming to itself the arrogant, inso
lent attribute of infallibility, ^ i s  is 
what hurts me. You think, “What
ever we do is right. Whatever others 
do is wrong.” Sir, I was sur
prised at the ignorant statements 
made by responsible Minffirtiers. 
You will remember that in the 
last Parliament, during the debate on
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the States Ministry, one lady Member, 
Padmaja Naidu, accused the Ministry 
of having sent inefficient and un
desirable men to Hyderabad. At that 
time, the Minister was Shri Gopala- 
swami Ayyangar. Poor man, he had 
just taken charge. He did not knojv 
anything. And yet he had to get up 
and say, “I am sure Sardar Patel had 
chosen the very best men available 
in India.” He did not know what 
Sardar Patel had told me. How 
could he know? If he had asked me, 
I would have told him. I told Sardar 
Patel, ^'Hyderabad is a first-class issue. 
Unfortunately, you have sent third- 
class men there.” And. Sir. he said, 
“What am I to do? I have not got 
first-class men.” How could Shri 
Gopalaswami Ayyangar know that? 
How could he know what the Chief 
Civil Administrator told me? He said, 
“What is to be done? The man who 
was in charge had done nothing and 
only fourteen days were left and we 
had to do it in great secrecy. We had 
to select helter-skelter whomsoever 
we could get and these were the per
sons available.’* The provinces of 
Madras and C.P. had sent ♦ ♦ • ♦ un
desirable men to Hyderabad. And 
Shri Gopalaswami Ayyangar said. “I 
am sure we have sent our best men.”
* m *

The Minister of Home Affairs and 
States (Dr. Katju): My hon. friend is
perfectly at liberty to say what he 
likes as regards me. I have no objec
tion to that, because I am here to ans
wer. But so far as people who are 
not here are concerned, it is not pro
per that an3̂ hing should be said 
against them.

Shri Raghavaiah (Ongole); On a 
point of information, I would like to 
know whether the liberty, if not licence, 
is given to any hon. Member on the 
Treasury Benches to go into t>ie bona 
fides of the election of another hon. 
Member in this House, as the hon. 
Minister has done?

Mr. Deputy-Speaker: There is no
point of order in this. I do not know
if it was said. Even if it was said,
the hon. Member should have taken 
exception then and there. Yesterday, 
Shri Gopalan referred to a number 
of cases where orders had been passed 
against him. They were all very re
levant. Likewise, if a reference had 
been made to an hon. Member's elec
tion, I cannot say anj^hing now, out
of the context, to the effect that it was 
relevant or irrelevant. I do not see 
anything wrong if a general reference 
is made. Anyhow, the hon. Member 
who raised this point is a little too

* Expunged as ordered by the
Deputy-Speaker.

late in doing so. Hereafter, he will be 
a little more alert.

Let Dr. Jaisoorya continue.
Dr. Jaisoorya: I want to draw your 

attention pointedly, because these iawtf 
which we are going to pass now are 
going to be used by the States. What 
happened in Hyderabad? J wa$ an 
eye-witness to it. I know what 
happened. (An Hon, Member: Yes.
you must be knowing.) I know what 
terrible mistakes were committed. 
Hyderabad, which could have been 
India’s greatest asset, is going to be 
its greatest liability. Mistakes can 
happen, but not S3^tematie mistakes. 
I will give you one example. In 
Khammam, just before Sardar Patel 
was to arrive 2,000 people were ar
rested and put into two cages which 
were just like the Belson camp or 
the Pyongyong camp. There were 
eight tents and each could hold oiily 
thirty people. Khammam is separat
ed from hell only by a thin sheet of 
paper. It was the height of all mis
takes. Thirteen people died of sun
stroke and menengitis. Then I ask
ed our t  General, “Look here, you have 
put 2,000 people under the Preventive 
Detention Act in these two cages. How 
many of them were Communists?” He 
said, “Well, 1500 had nothing to do 
with it actually.” I again asked. “How 
many we’re Communists?” He said, 
“400 were s3Tnpathisers.” I told him, 
“I am also a s3nnpathiser. Every 
decent man is a sympathiser. But 
how many were Communists?” He 
said, “100”. So, for the sake of half 
per cent, they had brutally detained 
99i per cent, of the innocent persons. 
One police officer told me, “We have 
established Communism for the next 
hundred years through our methods. 
We have burnt it into their flesh. How 
can we stop it? What am I to do?” 
You send the wrong men and adopt 
black and tan methods. Take the Nan- 
jappa records from the Bombay Gov
ernment. What has been the result? 
Forty crores gone; the people against 
you; Telengana definitely against you. 
What were the results of the election 
in Andhra? They did the same thing. 
Andhra has thrown everybody,—even 
utalwarts like your Rangas and Durga- 
bais,— into the dustbin of history. 
Mr Jain’s Rehabilitation Department 
may be working well or not. I do not 
know. But I certainly must confess 
that the Prime Minister’s Rehabili
tation Department is working excel
lently, rehabilitating the very persons 
whom the people refused to accept.

The problem is much bigger. The 
problem is very big, because through
out history there has been a struggle
t Expunged as ordered by the Speaker.
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for freedom, stniggle for tolerance. 
Are we going to allow Warren Has
tings* shadow to say: know the
constitution of Asia only from its 
practice, that is unlimited arbitrary 
power.’* The fact remain^ however 
altruistic your motivas may be, how
ever genuine your ideas may be— 
which I am prepared to conccde hypo
thetically—the machinery that you 
have got today is not reliable. I know 
of flagrant cases. In the case of every 
Government the more it begins to fall, 
the more barren its achievements be- 
rome, the more gruesome and brutal 
becomes its instruments of oppression. 
My hon. friend has got all the powers— 
military power, police power, special 
armed police power, naval power, air 
force power. The only power he has 
not got is soul foroa.

Dr. N. B. Khare: ‘Sole’ or ‘Soul’?
0 r. Jaisoorya: The “soul” force that 

Mahatma Gandhi taught us and which 
has gone.

Now, I ask you a simple question. 
Nobody becomes a scoundrel just for 
the sake of i t  People do not sacrifice 
their lives just for the sake of noth
ing. You may as well have said: the 
French people had no right to cry for 
bread and create a revolution. Why 
didn’t they eat cakes? Hungry people 
there have been for a long time. They 
become politically conscious when 
cataclysms come.

I got one day a letter in Telugu. I 
cannot read Telugu: so I got it transla
ted. The envelope containing the letter 
was very flimsy. Then it turned out 
that it was sent to me by some small 
Communist leader, written in very bad 
handwriting. This is the translation 
of it:

*"We call God and men to wit
ness that it is not against the coun
try that we have taken up arms; 
not against the safety of our fellow- 
citizens. We are paupers who 
through the vicissitude.^? of us
urers are without a home and are 
condemned to indigence. We are 
actuated by only one wish: to
guarantee our personal security 
against wrong. We demand nei
ther power, nor wealth, those great 
and external causes of strife among 
mankind. We only ask for freedom, 
a treasure that no man will sur
render except without life itself.”
I said this sounds somewhat familiar 

to me, but I did not know where to 
flnd it. The translation was also a 
little funny. Then it turned out that 
it was a Telugu translation of the Cata- 
Ifne speech made two thousand three

bundled years ago in Rome. Now, 
do you mean to say that when these 
young leaders harbour such ideas 
they are criminals, that they are loot
ing only for the sake of looting It 
is a wrong way of approach.

Pandit A. R. Shastri (Azamgarh
Distt.—East cum Ballia Distt.—West): 
Are they looting?

Dr. Jaiaoorya: They are certainly
expropriating Deshmukhs.

Now I come to another point. There 
has been terrible claims made—I do 
not know from where my hon. friends 
got the figures from. He said: Look 
at the murders they have committed. 
My hon. friend last time brought out 
a pamphlet. Unfortunately I knew the 
origin of that pamphlet better than 
him—what all things came into it.
I have also to give you a bill for oay- 
ment. In Telengana—I am giving 
conservative figures, because as a res
ponsible Member I have to be careful. 
If I make a mistake I have the courage 
to admit it. Not less than 50 died in 
jails and concentration camps. 5C,000 
were arrested and subjected to all 
kinds of tortures and troubles. Ten 
lakhs of people were beaten and sub
jected to indignitie.s. One thousand 
houses were destroyed and burnt most
ly in aboriginal areas. Property 
worth lakhs was destroyed by the 
police. There were ten thousand x aids 
altogether on villages. The number of 
women raped, I am not able to give 
exactly, because it is very difficult to 
get it, because right or wrong women 
wiU not admit; they only cry.

Mr. Deputy-Speaker Order, order. 
Hon. Members should be careful when 
they make such charges. A few minu
tes back the hon. Member said that he 
was an eye-witness to certain happen
ings when Sardar Patel visited Hydera
bad. By all means he can refer to that, 
even though it may be embarrassing. 
Pere the hon. Member is making a 
number of allegations that lakhs of 
people were beaten, that rape was 
committed by police officers, etc. It 
ought to be observed as a rule in this 
House that facts given are authentic, 
because everj^hing that is said on the 
floor of the House gets so much of 
publicity. If the hon. Member takes 
entire responsibility for making that 
statement. . . .

Dr. Jaisoorya: I take full res
ponsibility for them.

Mr. Deimty-Speaker: He cannot
make a general statement. , .

Dr. Jaiaoorya: That is why I said
I cannot give figures about cases. . . .
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Mr. Deputy-Speaker: Was the hon.
Member a witness to a single one com
mitted?

Shri Mohana Rao (Rajahmundry— 
Reserved—Sch. Castes): My own sister 
was raped.

Shri Raghavaiah: You iiave allowed 
the Government side to give figures; 
you extend the saipe opportunity to 
us too.

Mr. Deputy-Speaker: It is very
easy to make accusations and I find 
very serious accusations being made. 
If an bon. Member says that he has 
personal knowledge of them. oi that 
they can be verified from a reliable 
iiource, I have no objection to it. Or, 
even if a non-official body were to 
enquire into a matter, its findings 
may be quoted in support of a state
ment

Shri H. N. Mukerjee (Calcutta 
North-East): Thrice at least, if not
more than that, a proposition has been 
made with the greatest seriousness on 
this side of the House that on the issue 
of Hyderabad, we are prepared to go be
fore an impartial tribunal to be ap
pointed. Government has not res
ponded so far. Not once has Govern
ment responded to the challenge we 
have thrown out. Only last Friday I 
repeated that challenge when the 
Prime Minister was here. Today, one 
Member on that side mentioned figures 
of congressmen who were molested or 
destroyed, or Heaven knows what. If 
figures are permitted to be quoted on 
that side, surely they should be allow
ed to be quoted by us. If Government 
is prepared to take up the challenge, 
let them appoint an impartial tribunal 
straightway.

Shri Raghavaiah: We demand it.
Mr. Deputy-Speaker: It has been

demanded several times. The Chair 
is not concerned with the appointment 
of a tribunal. All that I wish to say 
is that hon. Members should not quote 
facts or figures unless they could be 
verified or established. Biit so far as 
this matter is concerned, unless the 
complaints have been brought before 
an official body and they have been 
recorded, or a non-oflficial agency has 
gone through them, we cannot go by 
them. That is the difficulty. For in
stance when an hon. Member on the 
Government side makes a statement 
that such and such things have oc
curred they will be able to prove that 
they are on the oflficial record. I only 
want that when hon. Members on this 
side make statements they n'.ust be 
siifp of the authority. Some book was 

read yesterday. I asked what the au
thority was as soon as Mr. Gopalan 
made certain statements and he stated

120 PSD

that the Civil Liberties Union had 
gathered so much material and it was 
contained there. I had no objection 
and immediately I allowed it. There
fore we must set some limits for any 
statement. And I am sure that hon. 
Members will agree with me that with
out any limit such allegations ought 
not to be made. Hon. Members should 
kindly bear that in mind.

Shri Raghavaiah: Sir, on a p jint of 
information. . .

Mr. Deputy-Speaker: Again and
again the hon. Member wants informa
tion from me! I am not in a position 
to give any information. He can ask 
for information in the course of a 
speech. There are several ways of ask
ing for information. What is the use 
of asking me again and again to give 
information?

Shri Raghavaiah rose—
Mr. Deputy-Speaker: No informa

tion. Let the proceedings not be in
terrupted by these questions.

Shri Raghavaiah: Sir, it is im
portant. . .

Mr. Deputy-Speaker: It may be very 
important.

Shri Rag^havaiah rose—
Mr. Deputy-Speaker: Order, order.

I would make one other request. Ex
cepting a few Independents who stand 
by themselves, so far as hon. Members 
who belong to any particular party 
are concerned, I would leave it to the 
leaders of those parties to see that 
such interruptions are not made. We 
want the proceedings of this House to 
proceed in an orderly manner, except 
for some interjections here and 
there—we ought not to be too serious 
also. I am always willing to see, 
while ensuring that the proceedings 
of the House are^ conducted in a very 
orderly manner, that at the sfcime time, 
it does not assume an unnecessarily 
serious atmosphere. But such kinds of 
continuous interruptions mar the pro
ceedings of the House and the dignity 
of the House as a whole. I would only 
make this appeal. Hereafter if any 
Member does such a thing and I call 
him to order and he persists in his 
attempt to interrupt I would natural
ly look to the leader of the party con
cerned to bring him to order.
II A.M.

Dr. Jaisoorya: Sir, I make specific 
charges and I demand an enquiry if 
they have got the courage to do it. In 
regard to Hyderabad I know what I 
am talking about and I am prepared 
to stand by it. When I make a mis
take, at least I have the courage fo 
apologize (Jnterruptioyi).
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M r. D epo ty -S peaker: The hon. Mem
ber need not be led away by every in
terruption.

I>r. Ja iso o ry a: At least 1 Lave more 
courage. . .

S h ri F eroM  G andh i (Pratapgarh
Distt.—West cum Rae Bareli Distt.— 
East); Does he deny that ne has 
apologized for what he has once suid?

Bfr. D epa ty -S peaker. Order, order. 
The hon. Member may go on.

D r. Ja lso o ry a : I have come here with 
specific knowledge which I place at 
the disposal of the House. If it is no 
use, I have at least done my duty.

I have another point to raise. What 
are the bona fides of the Government 
whom we should trust? On the one 
side you say: we are here to destroy 
all anti-social activity. But all that 
has been directed against the Com
munists. The big Razakars have run 
a w ^ . The glorious ability of the 
police that our hon. friend’s Depart
ment has sent us was so wonderful 
that they did not know till after three 
days that Mir Laik Ali had run away. 
They were asleep, and after the event 
Mr. Jetley and others walked about 
here and there in a busy manner. And 
the mighty Sardar for the first time 
found himself standing on the wrong 
leg. He had to say that it was an 
affair of the Hyderabad Government 
but that it was not an affair of his 
Department, of which my hon. friend 
is the head today ♦ ♦ ♦ •

I submit. Sir, that the Preventive 
Detention Act is for any form of 
anti-social activity which will..........

Mr. Depaty-Speaker: So this is
issued under the Preventive Detention 
Act?

Dr. Jaisoorya: I'w ish it were.
Mr. Depaty-Speaker: The hon.

Member says that he wishes it were. 
He wants the Preventive Detention to 
be applied against another hon. Mem
ber. If an occasion arises that will be 
done. If a ca:ie arises and the Preven
tive Detention Act is to be applied, it 
will be certainly applied. But we can
not go on multiplying instances where 
preventive detention must be applied 
in each case. The hon. Member is only 
supporting the argument for the 
continuance of the Preventive Deten
tion Act.

Dr. N. B. K hare: On a point of
information, did not Shrimati 
Subhadra Joshi say that the Act

♦ Expunged as ordered by the
Deputy-Speaker.

should be applied against the 
Janasanghwalas?

Mr. Deputy-Speaker: That is wrotig.
A n Hon. Member: If that is right, 

this is right.
Mr. Deputy-Speaker: Let us not

unnecessarily take away the time of 
any hon. Member Vho is speaking. 
When an hon. Member says that 
subversive activities are being carried 
on and therefore preventive detention 
is necessary, that is relevant. Another 
hon. ^Member wants to oppose pre
ventive detention. He says it is 
useless and improper and therefore 
why introduce the measure. This does 
not help him in his argument. Does 
the hon. Member say tliat preventive 
Hetentinn is necessary?

Dr. Jaisoory)». My point is that 
you have to convince me about your 
bona fides. I want to be convinced. 
If I remember the figure correctly, the 
hon. Minister gave us the information 
that there are 93 black-marketeers. 
What a colossal figure! I will show 
you 93 black-marketeers m one village 
and I have not yet seen any of those 
big sharks, those big financiers who 
pay such heavy subsidies to political 
funds and who are the real main 
springs of anti-social activities, as 
black-marketeers. They are never 
caught. Only the small persons, their 
agents are caught. Is it not a fact 
that recently a case was to be 
launched against two people in Bombay 
and withdrawn for some unexplicable 
reason? There are always reasons 
where clever lawyers are involved. 
The case was found to be weak and 
withdrawn. The case i^gainst the 
Ministers in Hyderabad suddenly 
became weak and was v/ithdrawn. We 
are beginning to feel that it is not 
the law itself that is bad, but we have 
no faith in this Government, that it 
can control its men and really make 
them incorruptible and iust. This is 
the trouble that we are facing. It is a 
crisis in the confidence of the people 
in the bona fides of the Government. 
It is not our fault. We are genuinely 
trying to believe that the Government 
has changed, that the whole Congress 
is now no longer the Congress which 
it was six and a half months ago. To 
my consternation I happen to know 
that there were 30,000 applicants for 
the various elections and each one of 
them gave an exhibition of the facts, 
which a policeman could not do, find 
that could fill the whole encyclopeedia 
of crimes and sexual pathology and 
out of the 30,000 came the 500. So
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nothing has changed. I know that 
things change slowly but it happens 
that we know history. I have seen 
more Governments than many people 
here and when there is a danger to 
the Government, which is not 
necessarily equivalent to a State, they 
Begin to use all the weapons in a 
panicky manner and that is where 
the danger lies. Your best prctection 
IS the confidence of the people. If 
you want the confidence of the people, 
then you do not want office. Your 
own leader says that the Congress 
has lost mass contacts.

What are the guarantees. Either I as 
an opponent must have faith in you, or 
you have got to win that faith. You 
need not convince me, but convince 
the people. The people do not know 
the Constitution. It is too complicated 
a Constitution and more than a cross
word puzzle to most people. Your 
safety lies in the people and not in 
these laws. I have seen acts that 
you have not passed. The Weimar 
Constitution was torn inside of five 
minutes. It is only the people that 
can protect the Constitution and not 
the laws. It is only the people that 
can protect the Government. General 
Schleicher, the most capable military 
politician we had, said : How long
can a Government base its moral 
weight on bayonets? Some time or 
other we have got to go to the people. 
Please go to the people and tell them 
that we are the representatives of the 
people. Rousseau has pointed out 
long ago that the difficulty is the 
weakness wherein this democracy is 
not of the constituents but of the 
constituted and therein lies the danger. 
We are very far from a democracy ; 
we are very far from the real power 
of the people, and it is because we 
have been given the power at a time 
when this Parliament was not a fully 
representative Parliament, as Babu 
Rajendra Prasad himself said in 
Madras. We have created a repre
sentative Parliament and we have 
every right to alter the laws made 
therein. After all this is an arbitrary 
oower. Long ago Burke said :

“My Lords, the East India 
Company has no arbitrary powers 
to give; the King has no arbitrary 
powers to give; nor the Commons— 
nor the whole Legislature. We 
have no arbitrary powers to give, 
because arbitrary power is a thing 
which neither any man can hold 
nor any man can give. No man 
can lawfully govern himself 
according to his own will, much

♦Expunged as ordered by the
Deputy-Speaker. *

less can a person be governed by 
the will of another.

We are all bom in subjection, 
all bom equally, high and low, 
governors and governed, in sub
jection to one great, immutable, 
pre-existent law ; prior to all our 
devices, and prior to all our 
contrivances, paramount to all our 
ideas and all our sensations, 
antecedent to our very existence 
by which we are knit and
connected in the eternal fiame- 
work of the universe out of which 
we cannot stir.

No. my lords, this arbitrary 
power cannot be had by conquests; 
nor can any sovereign have it by 
succession, for no man can
succeed to fraud, rapine and
violence, neither by compact, 
covenant nor succession. For men 
cannot covenant themselves out 
of their rights and their duties, 
nor can by any other means 
arbitrary power be conveyed to 
man. Those who give and those 
who receive are alike criminal, 
and there is no man but is bound 
to resist it to the best of his power 
wherever it shall show its face to 
the world. It is a crime to bear 
it .when it can be rational iy 
shaken off.....”
Mr. Deputy-Speaker: Such long

extracts should be shortened.
Dr. Jaisoorya:

“Nothing but absolute impotence 
can justify men in not resisting it 
to the utmost of their ability. It 
is wickedness in politics to say 
that any man can have arbitrary 
power.”

You are giving arbitrary power, 
however clothed it may be in wise 
words. As Burke again said :

“It would be better, a thousand 
times better, and a thousand times 
more manly, than an hypocritical 
process, which under a pretended 
reverence to punctilious cere
monies and observances of law 
abandons mankind without help 
and resource, to all the desolating 
consequences of arbitrary power.’*

You ask for power to <eep a man ii 
jail for twelve months. It can 
demoralise anybody to put him in 
jail for one day without justice.
* Shri S. V. Ramaswamy (Salem) : 
Detention without trial, as my hon. 
friend Dr. S. P. Mookerjee said, is 
opposed to all canons of democracy : 
stated thus, broadly, it is acceptable. 
There is no doubt that the history of 
political institutions and their growth, 
the growth of law and law courts, has 
been nothing but the struggle for the 
freedom of man from the tyranny of
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despots, from authority, from auto
cracy, and for the establishment of 
individual right and personal liberty, 
of freedom of speech and movement, 
of frfecdoia of ai.suciation and all those 
rights which are essential attributes 
of civilised life. To one who pins hiS 
faith in democracy as ^he highest 
form of political or^auisaiioii, wiiere 
anybody can reach up to his fullest 
development of personality, this
Preventive Detention Bill presents o 
conflict of fundamentals, which is 
apparently irreconcilable. 1 said 
apparently; and particularly so to a 
lawyer, who day in and day out 
spends his time in courts of law 
defending people, to see that they are 
not unnecessarily detained in prison, 
anxious to keep the accused even out 
of police lock up if possible, this 
measure seems, on the face of it, 
regressive. But, then, we are not here 
considering this measure on purely 
theoretical grounds or on grounds 
based on political philosophy, but by 
the application of the cold logic of 
reason, in the particular context of 
the present set up in ihis country. I 
respectfully beg to submit that this 
measure deserves the support of the 
House.

It is conceded that in a state of 
emergency, the Government has got 
the right to assume enormous powers 
in order to maintain the safe y and 
security of the State, That position 
is conceded and it is covered by some 
judicial decisions as well. Dr. S. P. 
Mookerjee also said, I can see the 
position that in a state of emergency, 
the State can assume extraordinary 
powers to suppress even individual 
liberty*. But, then he asked. Have 
you made out a case ; have you showTi 
the urgency; have you shown that 
it is necessary*. Therefore, today, it 
is a question of fac t: not an appli
cation of the broad principles.

Some suggestions have been made 
by the other side and I shall deal with 
them one by one. The hon. 
Mr. N. C. Chatterjee said that this 
Bill could be kept suspended for a 
period of six months to see what the 
reaction of the country is. My humble 
submission is that this is an impracti
cable suggestion for this reason. The 
Government feels that there is danger. 
My hon. friend is suggesting, there is 
smouldering fire; let us see whether 
it blazes forth and catches fire ; let us 
wait and see. That sort of altitude, 
in my opinion, is not practicable.

Then, I come to my friend Mr. A. K. 
Gopalan. My friend trotted cut the 
theory and read out a number of 
charges that were laid against him 
tad  also a number of charges laid 
against other detenus. On a perusal

of the records, it is apparent that it 
looks absurd. Now, you will be 
pleased to see, it is not in the case 
of the detenus alone that some of 
these oddities have occurred. You 
will find .similar thin^j wiu.i cases 
under the security sections come up. 
I can quote a number of such raSes. 
I shall confine myself to one or two 
Ciiseji similcii- uaditics and
absurdities have been notice;’ even in 
ordinary cases in the Courts under 
the Criminal Procedure Code. In one 
case, I remember, among a number 
of charges detailed before the Sub- 
divisional Magistrate, one was that 
the accused used to throw stones at 
Uie hen of the informant, and later on 
it stated that on a particular day in 
question, he threw a stone and the 
hen laid an egg. Absurd on the face 
of it. I asked what is the connection 
between the two, and Ihe Magistrate 
asked the police for an explanation. 
The police said. Sir, the charge is that 
he hit the hen with such great force 
that the hen laid an egg. These are 
oddities. We may laugh them out. In 
another case, there was a 
respondent...

Mr. Depnty-Speaker: Is it neces
sary? Will one mistake justify 
another?

Shri S. V. Ramaswamy : I r.m not
trying to justify. What I submit is 
this. My friend was quoting .'.0 or 
40 cases and m y friend wat- able to 
show a few oddities in four or five 
thousand rases. As you know well. 
Sir, in the general practice of criminal 
courts, we have come across such 
oddities even in normal life. In the 
present instance, charges are laid 
against the detenus, not in respect of 
acts done, but in respect of acts which 
it is intended to prevent them from 
doing. In all such cases, as you know, 
the Police laid charge-sheet— n̂ot 
that they have not the informa
tion, but they have got the in
formation which they cannot very 
well prove and they want to bully the 
person in such a manner that he may 
not become a confirmed criminal. 
That is the way in vvhicrh I have 
understood the Police acting. That is 
why they are making defective charge- 
sheets in order that persons who are 
criminally inclined may be brought be
fore a Court, bullied hither and thither, 
and then put on the right track. That 
we have seen even in normal life before 
ordinary Courts. Well, 1 see nothing 
surprising in such charges being made. 
My own feeling is the Police must be 
in a position of much more facts than 
they are actually able to put in black 
and white. But if my friend suggests 
that these are the only things against 
him, I submit it is a thing to be 

. regretted.
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My friend, the hon. Member from 
West Bengal, the Deputy Leader of 
the Communist Party, said that it is 
not merely opposed to all canons of 
denfiocracy, but opposed to civilised 
life as well. My humble submission 
to you is this, that with regard to this 
Bill, an objective view has not been 
taken. In the course of my speech, 
I shall analyse the present Bill and 
also its implications with reference to 
the main Act. But, before I do so,— 
my firiend Mr. Hiren Mookerjee who 
was talking so violently on this Bill, 
and the course of his speech, he 
even said, referring to our inde
pendence, “this so-called independence** 
—I would like to take you to what is 
the condition obtaining in normal life 
in Russia.

So much has been said against 
Russia that out of curiosity and with 
a sense of fairness I really wanted to 
understand Russia. It is with that 
object in view that I got hold of this 
book, “Towards an Understanding of 
the U.S.S.R.” by Florensky which was 
published in 1951. At Page 74, this 
is what I find about certain measures- 
that are found in Russia :

“The Soviet Government does 
not rely entirely on indoctrination 
and the Communist Party to keep 
everyone in line. The security 
police—known successively as 
CHEKA (1918-22), OGUP (1922-34), 
NKVD (1934-43), NKVD or NKGB 
(1943-46), and MVD or MGB (since 
1946)—is one of the main pillars of 
the regime. It comprises both a ; 
uniformed force and a body of 
under-cover...... ”
Shri K. K. Baau (Diamond 

Harbour) : Since when have you
become the votaries of Russia?

Mr. Deputy-Speaker: He is entitled 
to quote. Let there be no interjection.

Shri S. V. Ramaswamy:
“It comprises both a uniformed 

force and a body of undercover 
agents and, unlike the intelligence 
and security service of the Western 
countries, combines the police and 
the judicial functions. Its ubi
quitous agents, free from the 
restraint of the law, are vested 
with extra-judicial powers which 
allow them not only to deport 
citizens suspected of disloyalty 
to the regime to the penal labour 
camps that dot the bleak wilderness 
of Russia’s northern and eastern 
regions, but also to impose death 
sentences after a trial in camera 
or without the formality of a trial.**
Shri V. P. Nayar (Chirayinkil): May

I know when this book was published?

Shri S. V. Ramaswamy: In 1951.
Shri V. P. Nayar: In which country 

was it published?
Shri S. V. Ramaswamy: By

McMillan Sc Co., New York.
Shri V. P. Nayar: I^ t that also be 

said!
Mr. Deputy-Speaker: Wheresoever

it might have proceeded from, if the 
facts are relevant, they must be 
accepted. Hon. Members will...

Shri V. P. N ayar: I only wanted
to get an idea of the source of the book.

Mr. Deputy-Speaker I am not
allowing this kind of interruption. 
What I would say is this. The hon. 
Member reads some extracts from a 
book. If he is wrong, let there be other 
documents from the Russian side or 
from the other side to show that these 
facts are wrong, and say “this is the 
kind of administration that is going 
on'\ If the facts are wrong or are in
correctly stated on the one side, they 
can be refuted by facts from similar 
books from the other. The whole 
library is there.

Shri V. P. Nayar: I only wanted the 
information to be complete.

Mr. Deputy-Speaker: 'Ihe informa
tion need not be complete in that 
manner. The facts may be given 
wheresoever they may come from.

Shri S. V. Ramaswamy:
“No official information on these 

sinister activities is available, but 
the number of their victims is said 
to be very large.'*
Again ;

“The extra-judicial powers of 
the security police are supple
mented by a formidable array of 
legal provisions dealing with 
counter-revolutionary and anti
state activities.”
I am reading article 58 of the Crimi

nal Code of the U.S.S.R.
“A counter-revolutionary activity 

is defined as any action directed 
to the overthrow, undermining or 
weakening of the U.S.S.R. and its 
constituent parts, or of its basic 
economic, political or national 
institutions.”

“In addition to treason, armed 
uprising, and other criminal 
activities punishable under the 
law of any country, the Code 
considers as counter-revolutionary 
the 'undermining of State industry, 
transportation, commerce, mone
tary circulation and credit, as well 
as co-operative societies*. The
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intentional non-fulfllment by a 
person of his ‘definite duties* qr 
negligence in fulfilling them, with 
the intent of weakening the Soviet 
power or disorganizing the State 
machinery, belongs to the same 
class of criminal ofYences. The 
penalty varies from imprisonment 
to execution by a firing squad and 
confiscation of all property.’*
Then. I take you, Sir, to article 59,

“The Code also recognizes a 
special class of crimes against the 
‘administrative order*. These are 
defined as ‘any action which, 
while not aimed at the overthrow 
of the Soviet Government...leads 
nevertheless to the disorganization 
of the regular functioning of the 
organs of the Government and 
interference with their work, 
violation of the law, or other 
activities which weaken the power 
and authority of the State.’ **
This is article 59. Sir. I have read 

this to you in order that we may 
understand the objections to the Bill 
before us, and see how compared with 
the draconic code that obtains in civi
lised Russia the proposed measure be
fore the House is such a mild one. The 
Bill has been attacked on several 
grounds, firstly on the question of 
principle. Is this detention without 
trial such a new thing, that we should 
object to the present enactment in such 
a vehement manner? Let me dissect 
some of the sections of the Criminal 
procedure Code 1898, Chapter 5. sect
ions 54 and 55. Section 54 enumerates 
9 categories of offences where a police 
officer can arrest without warrant; four 
of these categories relate not to the 
actual commission of an offence, but 
the suspicion that a person might 
have committed an offence.

Sub-clause (i) says: he is sus
pected of having copnmitted a cogni
zable offence.**

Sub-clause (ii) says: “...where be 
is suspected of having in possession a 
stolen property.”

Sub-clause (iii) says: “ ...where he 
is suspected of having deserted the 

army or the navy...”
Sub-clause (iv) says: “ ...whwe he 

is suspected of having committed some 
offence in some other State.”

So, it is said that if there is a ^  
picion, the officer in charge of a 
station can arrest a person without 
any warrant.

Then Section 55 gives power to a
poUce r^ce r to arrest a person Mthr

out warrant if he finds that a person 
cannot give a satisfactory account of 
himself.

These are all extraordinary powers 
which are conferred by these sections.

Now I shall take you to section 131 
of the Criminal Procedure Code. The 
Chapter itself is titled as ‘Preventive 
Action by the police*. Under Section 151 
a sub-inspector can straightaway 
arrest a person without any warrant, 
in order to prevent the commission 
of a crime, if he has got notice of a 
design to commit an offence by any 
person, or if he haS any knowledge 
in that behalf, even though there is 
nothing overt and nothing plain, and 
not even the preparation to commit an 
offence, a person can be detained 
without a warrant.

Then section 61 defines what the 
sub-inspector has to do. He is given 
powers under this section to detain 
the person for 24 hours, and after that 
if he cannot complete the investiga
tion by that time, he has to produce 
the arrested person before a magis
trate under section 167 Hi'). Techni
cally therefore for the 24 hours that 
the sub-inspector arrests a person and 
detains him in his custody, there is a 
case of a detention without trial.^ The 
magistrate has got the authority to 
allow the sub-inspector to detain the 
person in his custody for a maximum 
period of 15 days. So, we see teat on 
the mere suspicion of a person Mving 
any designs to commit any offence, 
power is given to the police officer to 
arrest any person.

S h il S a ra n g a d h u  D as (Dhenkanal— 
West Cuttack): What is the necessity 
of preventive detention then, 11 these 
provisions are already there in the 
Criminal Procedure Code?

S h ri S. V. R am asw am y: Kindly
allow me to go on. Let 
the full legal theory and then ttie 
hon. Member will be satisfied. So, 
under section 167 (H) P O ^  
to detain a oerson without trial for a 
period of 15 days. Supposing the to- 
formatlon In the possession of ^  
police ofBcer does not lead to a jh a rg ^  
sheet, then the person I* let 
the expiry of that period. I rwpect- 
fuUy submit that even In the CrlmlMl 
Procedure Code which has been in the 
statute book from 1898 onwards, there 
has been preventive det^tlon. to 
some extent at least. H 
that principle, this measure only s ^ s  
to extend the period of ^ e t e “tl*m. 
while the quality of detention Is the 
same.
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Then, as the Hon. the Minister of 
Home Affairs said the other day, this 
is not punitive, authoritarian, or ar
bitrary, but is only preventive. The 
preparation to commit an offence is 
not punishable under the Indian Penal 
Code except under two sections, name
ly, Section 122 and Section 399 of the 
Code, where preparation for an offence 
itself is an offence and is punishable. 
The Penal Code has been on the 
Statute book ever since 1860 onwards, 
at least in respect of two sections, the 
preparation for the commission of an 
offence has been considered to be 
punishable. Viewed from that angle 
also, this Bill only seeks to see that 
the preparation for the commission of 
an offence is averted in the name and 
interests of the security of the State. 
That is the legal principle involved.

You know. Sir, that there are four 
stages in the Commission of an offence, 
the intention, the preparation, the 
attempt and finally the act. The law 
does not take notice of the intention, 
unjess it materialises in the commis
sion of some offence, because it is said 
even a devil does not know the mind 
of man. Further, even prepara
tion is not taken cognizance of. by 
our law. It is only when the third 
stage of an attempt to commit an 
offence is reached, does it attract the 
attention of Section 511 of the Indian 
Penal Code. If that is the position 
in the Statute at present, if under 
the Criminal Procedure Code, a person 
can be detained without trial for 15 
days and under the Indian Penal Code 
for the preparation to commit an 
offence a person can be detained, what 
is the extraordinary principle involv
ed in this new Bill which seeks to in
corporate both thet^e principles in one 
enactment? My hon. friends on the 
opposite side will say that there has 
been an extraordinary abuse of this 
power and that it is likely to happen 
in the future also.

I wish to analyse and see whether 
the provisions that are before this 
House conform to the four principles of 
Judicial trial—notice, opportunity to
be heard, an impartial tribunal and a 
regular and orderly procedure. I 
liumbly submit that even though there 
is not trial as such the provisions of 
the original Act as well as those of 
the amending Bill do satisfy in some 
measure, though not to the full extent, 
these four requirements of a Judicial
trial. What is a trial, strictly speak
ing? Under the Criminal Procedure
Code, a trial in a summons case com
mences the moment the man appears 
before the court, but in a w a rra n t 
case It is not a trial unless a charge

is framed, and in a sessions case not 
until the charge is read before the ses
sions court after committal. In one 
sense I might even stretch that point 
that I have been urging so much that 
until the Sessions Judge pronounces 
a judgement of ‘not guilty*, in one 
sense it is possible to argue that there 
is detention without trial. It is possir 
ble to argue, because the preliminary 
enquiry stage is only an enquiry and 
according to the Code it is not a trial 
because no judgement is given. My 
friends on the opposite side will say: 
What is this extraordinary proposi
tion? But here is a man who is hust
led away and then detained by the 
police with no trial; at least in the 
other case the man is immediately 
brought before a court, there is a 
semblance of trial, though it is not a 
trial in the preliminary stage. There
fore, the comparison does not hold 
good. True, Sir, I admit. But then 
this is an extraordinary measure in 
order to meet an extraordinary situa
tion for the security and stability of the 
State. The hon. Mr. C. Rajagopalachari 
said in February 1951 that it was a “dis
tasteful expediency”. Now, you will 
find, Sir, that this Bill has been 
brought before this House not with a 
view to come up to the standards of 
a judicial trial. It was never meant 
to be and it is not meant to be, be
cause the case is that there are still 
in this country forces of disorder, 
forces which tend towards the disrup
tion of this country, there are still 
in this country people who work, to 
quote the inimitable language of the 
hon. C. Rajagopalachari, “in secrecy, 
trickery and violence”. There are or
ganisations working under those prin
ciples. It is in order to prevent 
people reaching even to the third 
stage of an attempt to commit 
something which will endanger the 
security of the State that this 
measure has been brought forward. 
So that. Sir, the standards that are 
required in the matter of a judicial 
trial are not to be applied in the pre
sent case, because when things are 
done in secret by means of trickery 
you cannot always get that concrete
ness of evidence which you get in the 
case of trial before courts. Things 
are done in the darkness of the night, 
in secrecy, police get some informa
tion and before the thing can be com
pleted the State must have powers to 
see that the completion of the offence 
is prevented and the thing is nipped 
in the bud. It is for that purpose 
that the Government now ask for 
powers and not for unnecessarily put
ting persons in Jail.

Much has been said and T think we 
have strayed away from the field. 
The hon. Minister for Home Affairs
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has said that this Bill has been brought 
forward in pursuance of item 9 of 
Lost 1 of Schedule VII and also item
3 of List 3 of the same Schedule. Ii 
is good now to remind the House of 
what those provisions contain, be
cause as I see, the debate has in one 
sense come to one level, namely, to 
discuss whether this main Bill has 
been aimed at one particular paxiy 
or not. That is not the jpurpose of 
the Bill. As the hon. Minister him
self has said in referring to it, it is 
for preventive detention for reasons 
connected with Defence, Foreign Affairs 
and the security of India—I am read
ing from item 9—and also for pre
ventive detention for reasons connec
ted with the security of a SU '̂e, the 
maintenance of public order, or the 
maintenance of supplies and services 
essential to the community—(item 3). 
That is the scope of the Bill—not that 
it is directed against any oarticular 
party. Unfortunately, this has been 
reduced to this level, as I shall pre
sently point out, by the speech of the 
Deputy Leader of the Communist 
Party. It is necessary for me to quote 
the exact words of the hon. Member 
because when I listened to his speech 
with rapt attention, I was wondering 
whether I was making a mistake with 
regard to the statement of policy on 
the part of his party. Thai was 
why on the very next day I rea.^ tile 
reports, but I found that there wfaS M  
mistake about his statement of policy 
on behalf of his party. I have got 
the uncorrected reports and with your 
leave I shall read a few sentences so 
that there may not be any mistake, 
because I found from reading this 
uncorrected report and the press cut
ting which I have got, the press cut
ting seemed to be apparently wrong 
in one vital particular which I shall 
presently point out. Sir, the hon. 
Minister put a straight question. To 
that one should have expected a 
straight answer; it was not difRcult of 
an answer. The hon. Minister said: 
••Are you or are you not abjuring
violence?” He said: “This is not
directed against the Communist Party. 
It is not meant for the suppression of
any public opinion...... ” When such a
noble, sincere and high-minded assur
ance was given on behalf of the Gov
ernment by the hon. Minister in charge, 
I expected—and expected reasonably— 
of the hon. Deputy Leader of the 
Communist Party to extend his hand 
of frfendship and accept that assur
ance as a solemn assurance on behalf 
of the Government so that he miicht 
cooperate to work shoulder to shoulder 
in building up the glory and greatness 
of this ancient land. I find, on the 
other hand, the hon. Member has 
gone into a field where. I respect

fully submit to you, Sir, he ha^ Justi
fied the need for such a measure^ 
which I shall presently point out:

*‘The abstract questioti of vio
lence has been raised in this House 
this morning**—Sir, I am reading 
the rhetorical and repetitive por
tion of it, but I will give a con
densed view of what he has stated 
—“I have l>een asked as a Com
munist to abjure violence. I 
would say, Sir, this is a most nega
tive, an abstract and unrealistic 
way of posing a question. No
body, Communist or other, wants 
violence for violence’s sake, but 
the Communists have a political 
philosophy, they have an ideology 
which affects the understanding of 
the development of social processes. 
They know it as a fact of history 
that when changes happen, vested 
interests always try to prevent 
that change and fight up till the 
last ditch to prevent the change 
materialising. When common 
people who are suppressed for
generations..........try to rise in
revolution in order to build a new 
society close to their hearts’ desire, 
what happens? Those who want to
exploit them...... they fight till the
last ditch in order to perpetuate 
their authority. When they do so, 
do you expect the common people 
to take it lying down. Do you
expect us to practise Ahimsa......

meaning thereby the ordinary, com- 
monsense, reasonable construction— 
this seems to be a statement on be
half of his party— t̂hat he and his 
party should not be expected to prac
tise Ahimsa. Continuing he said:

“When people rise in their 
anger, in their righteogs anger 
against society of a particular 
order, and when those people who 
are benefiting because of the exis
tence and continuation of that 
•ociety» when they try to prevent, 
to  drown in blood the upsurge 
o f the common people, will they 
•ay , we do not practise violence; 
we will turn the other cheek. We 
do  not say so.**

I take it. Sir, that “we” there refers 
to the Communist Party. Proceeding 
further he sa id :

“The greatest philosophers of 
<^>mmunism. the leaders of the 
rommunist movement have been 
the most humane of mrn Judged 
by all reasonable and decent stand- 
dards. That is because they have 
made a study of the social pro
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cesses. They have found out the 
laws of social dynamic? and they 
have called upon the people to 
organise in order that only a 
kind of society which is in confor
mity with ail civilised standards 
may be established in this world.”
On a reading of this statement of 

policy on behalf of the Communist 
Party do you find anywhere any ex
pression that they will not resort to 
violence even in the pursuit of their 
objectives? It is true the ultimate 
5anciion for the State is forc^. The 
State has got a right to use force in 
order to maintain law and order, sta
bility and security. As against 
that foundation on which all States 
are based no individual, no organisa
tion. no party can ever claim a right 
to use force. That is axiomatic. 
Otherwise no State can survive. And 
yet we find in this statement that the 
Communist Party reserves a right to 
itself to resort to violence as and 
when necessary. Can this position be 
accepted? The Members belonging to 
the Communist Party here have taken 
an oath of allegiance to the Consti
tution and the Constitution is based 
not upon methods of violence but upon 
methods of conciliation, co-operation 
and compromise. If any party re
serves to itself the right to resort to 
violence has that not been a betrayal 
of the oath of allegiance to the Con
stitution?

I shall not argue that point further 
but I will place before the House the 
consequences of this philosophy and 
what the philosophers of communism 
have said, to which the learned Deputy 
Leader of the Communist Party has 
referred. As early as 1906 Lenin said 
that “the great things in the life of a 
nation are settled only by force.” 
Later in 1917 his views crystallised 
and as they crystallised they took the 
shape of that remarkable pamphlet 
The State and the Revolution. There 
in you find him stating in a few lines 
the very core, the pith and marrow 
of communist philosophy and strategy. 
The theory of the communist State is 
stated thus—I am reading from A 
History of political Theory by Sabine.

“The fundamental fact is that 
any form of State merely repre
sents the class struggle and the 
class struggle is inevitable and ir
reconcilable, short of the class
less society. The capitalist State 
is inherently and essentially an 
instrument of exploitation used 
by the dominant class to enforce 
its interests at the expense of the 
exploited classes. Consequently 
it is impossible that it should be 
overthrown except by force an«l

any theory of peaceful social evo
lution or any policy of concilia
ting the class struggle is an illui- 
sion.”

12 N oon '

Therefore, my friend, in speaking 
of communist philosophers and 
communist philosophy must by im
plication subscribe to a doctrine o£ 
use of force against the State estab
lished by law. In pursuance of this 
pliilosophy they have got a strategy 
of their own which has been clearly 
explained by the very p h ilo so p h e rs  
whom my esteemed friend referred to. 
I refer to a passage of four lines from 
the resolution that was passed at the 
Communist Internationale in 1935 ad
vocating the united front:

“As long as we cannot replace 
bourgeois democracy by dictator
ship of the proletariat the prole
tariat is interested in retaining 
every scrap of bourgeois demo
cracy in order to use it to p r^a re  
the masses for the overthrow of 
the power of capitalism and to 
achieve proletarian democracy.”
According to Lenin the most power

ful and advanced type of bourgeois 
State is that of the parliamentary de
mocratic Republic which ours is, and 
in pursuit of their objective a strategy 
has been laid down here too. My 
friend, the Deputy Leader of the Com
munist Party spoke of social dynamics. 
I^ t me talk of the Communist revolu
tionary mechanics. The mechanics is 
in two parts one of which is the U.G. 
to which the hon. Minister has referred 
and to which I shall not refer again. 
I am more concerned about O.G.—their 
overground activities which have been 
detailed in all the literature. Lest I 
should be held guilty of diplomatic im
propriety in referring to the living 
head of a State, I take shelter under 
this book and quote a passage there
from. Stalin said of the use of legal 
methods by communist parties;

“Parliamentary struggle is only 
a school, a fulcrum for the organi
sation of the extra parliamentary 
struggle of the proletariat.”
This is the O.G. part of it. The

O.G. part of communist mechanics is 
to see that a Bill like this is not passed 
so that the O.G. and the U.G. may 
combine. And according to Stalin the 
parliamentary forum is the O.G. This 
is the O.G. And if a Bill like this is 
not passed the O.G. and the U.G. will 
combine to overthrow the very founda
tions of the State as has been clearly 
pointed out is the objective of the com
munist party. It has been clearly 
stated more than once and it is also
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evident from tne speeches made here 
that they are not going to lie id)e, that 
they will not preach ahimsa nor will 
they practise ahimsa but they will re
sort to violence. Is this not more than 
ample justification for the passage of 
this Bill as it is? My humble submis
sion IS that it is. 1 am only amazed 
at the way in which this measure has 
been diluted. In 1950 when the late 
Sardar Patel brought forward this Bill 
for the first time it was accepted that 
there was an emergency and the 
House consented to the Bill being 
passed in a few hours. Later on in 
1951 when the measure was brought up 
again the situation had slightly im
proved. Therefore, it is that I submit 
that the hon. Shri Rajagopalachari ac
cepted certain amendments and got en
acted a Bill which was more diluted 
than the original Act of 1950. The 
situation has now slightly improved 
and hence it is that this Bill is further 
diluted, but it is so diluted that I am 
beginning to wonder whether it is 
milk or water.

Under section 3(3), as soon as the 
detention order has been issued, the 
State Government has to be informed. 
This amendment goes still further. It 
liberalises the provision by saying that 
unless the State Government approws 
of that order, it will be vacated. This 
is a very salutary provision. None of 
my hon. friends have talked about it.

Then, section 4(4) says that not 
merely should the State Government 
be informed, but in turn the State Gov
ernment has to inform the Central 
Government.

These are two further checks which 
are sought to be incorporated in this 
Bill. Does this not go in favour of the 
liberty of the individual? Does it not 
prevent the miscarriage of Justice in 
cases where detention orders are 
passed?

Then there is a provision with regard 
to the procedure before the Advisory 
Board It is a very valuable one I 
read out to you the way in which 
trials were being conducted in Russia 
This Bill concedes the right to the per
son concerned to be heard in 
before the Advisory Bowd. 
Advisory Board is not a JudlcW b W - 
ITo iudgment can be passed by It. But 
the detenu Is allowed to argue his case 
before the Board and on a perusal of 
the material before It and after hear
ing the detenu, the Board may report 
on vacating the original order of de
tention. and Ihls Is Ending on the 
-State Government. Thus, the Board 
!s a quasl-judlclal body. The men

who constitute the Board are eminent 
Judges, either retired or awaiting pro
motion to High Court Judgeship. Is 
this not an extraordinary provision in 
favour of the individual to safeguard 
against any travesty of Justice?

Therefore, I do not see any reason 
why my hon. friends should oppose 
this Bill. They talk of high prhiciples. 
My humble submission is that they 
have not realised the practical diffi
culties of administration. It will not 
be always possible to get concrete evi
dence. The trouble must be nipped in 
the bud in the preparatory stage. This 
principle has been conceded in the two 
decisions of English law that I cite.

My hon. friends opposite may say 
that these decisions were given during 
a war period when there was admit
tedly an emergency and therelore you 
cannot apply the same principle now. 
But my humble submission is that that 
principle still stands Muiatis mutandis.
1 shall Quote a short passage from Rex 
V. Halliday. Lord Atkinson said:

“However precious the personal 
liberty of the subject may be, there 
is something for which it may well 
be, to some extent, sacrificed by 
legal enactment, namely, national 
success in the war, or escape from 
national plunder or enslavement.”

In the course of the same Judgment, 
he said:

**And as preventive Justice pro
ceeds upon the principle that a 
person should be restrained from 
doing something which, if free and 
unfettered, it is reasonably prob
able he would do, it must neces
sarily proceed in all cases, to some 
extent, on suspicion or anticipation 
as distinct from proof.”

My humble submission Is that the 
same principle has to be applied in this 
case also. I shall not weary the 
House with further Quotations, but 
since my hon. friend Mr. Mukerlee 
quoted Lord Atkinson and said that 
amidst a clash of arms laws are not 
silent, I shall with your permission 
quote from the Judgment of Lord 
McMillan, who said in Linesslde V. 
Anderson:

“The liberty which we so Justly 
extol is itself the gift of the law 
and as Magna Carta recognises 
may by the law be forfeited or 
abridged. At a time when it is the 
undoubted law of the land that a 
citizen may by conscription or re
QUisition be comoelled to give up 
his life and all that he possesses



«343 Preventive Detention 22 JULY 1952 {Second Amendment) Bih

tor his country’s cause it may well 
be no matter lor surprise that 
there should be conflded to the 
Secretary of State a discretionary 
power of enforcmg the relatively 
mild precaution ot detention.**

I beg to emphasise the last four 
words—“relatively mild precaution of 
detention”.

I shall not enter the field of specific 
acts. My hon. friends Mr. Nathwani 
and others have given an array of 
them. 1 shall confine myself to facts 
which obtain in my district. In one 
case known as the Salem Railway 
Sabotage case, there were about 78 
accused. I am unable to remember the 
exact number and the judgment also 
is not with me: I have sent for it.
The case was this. Some people with 
Communist persuasion broke open a 
tool box in the gang somewhere near 
a station about thirty or forty miles 
away from Salem Junction and with 
the aid of the tools they removed the 
bolts, nuts and fishplates. There were 
on this line three mails up and dovm 
from Madras to Mangalore and back, 
each following the other in quick suc
cession. This removal was done ji^ t 
before the arrival of the first mail, the 
Blue Mountain Express.

Shri Velayudhan: When was it?
Shri S. V. Ramaswamy: In 1950. The 

judgment was given only a few months 
ago.

Shri A. K. Gopalan (Cannanore); 
Can he refer to this case? It is before 
the High Court.

Mr. Deputy-Speaker: Is the case sub 
judice?

Shri S. V. Ramaswamy: I am refer
ring to the sessions judgment. I have 
no knowl^ge whether the case is sub 
judice. If so, I stand corrected.

Shri A. K. Gopalan: It has gone to 
the High Court on appeal.

Mr. Deputy-Speaker: He may only
Rtate what the case is broadly.

Shri S. V. Ramaswamy: I was giving 
the details of the case only to show 
that in that particular case the disaster 
was averted by a farmer commg to 
know of the removal of the fishplates, 
but there may be other cases m which 
during the darkness of the night simi
lar things may be done ^ c h  may 
not be known to anybody.  ̂
my humble submission is that if this 
power is there such disasters can be 
averted by detaining the trouble
makers.

The situation has not v e r y  much im
proved It is no doubt much better than

what it was in 1950 and still better 
than what it was in 1951. But we are 
not out of the woods yet. There are 
still ill-conditioned elements who want 
to overthrow by means of violence the 
very foundations of the State. They 
want to resort to violence to subvert 
the Constitution itself. Until and un
less those ill-conditioned elements are 
brought under control and peace and 
order are maintamed, it would not be 
possible to carry on the administration 
or ensure the safety and security of the 
citizens. It is in that sense I submit 
that this House do accept the amend
ment and pass it into law.

Shri R. N. S. Deo (Kalahandi- 
Bolangir): The hon. the Home Minister 
expressed surprise at the opposition to 
this measure from all sections of the 
opposition party. But the lack of under
standing on the part of the Minister, 
especially of the attitude of the class, 
whom he was pleased to call ex-rulers 
is mutual. For it is equally un-under
standable on the part of many of our 
countrymen how the same Government 
is utilising this class for the purpose 
of enforcing civil liberties of their con
ception.

Just look at the Parliament or at 
any Legislative Assembly in India to
day and you will see all so^ts of groups, 
all sorts of people beginning from 
prince to peasant, starting from Maha
rajas, Rajas, Nawabs, Rajmatae, Ranis, 
Begums, Yuvarajas and what not not 
only adorning the Congress benches, 
but also acting as Ministers and Deputy 
Ministers and Sub-Deputy Ministers. I 
have no doubt. Sir, beginning from the 
Rajpramukhs, downwards to all these 
categories that I have mentioned, the 
hon. Minister must have made very 
good use of their love for civil liberties 
in enforcing the civil liberties of the 
present variety.

The hon. the Home Minister while 
moving the consideration of this Bill 
on the 17th last made an oblique re
ference to the ex-rulers’ love for civil 
liberties. I wondered how he could 
have forgotten that ordinary caution of 
people living in glass houses not throw
ing stones at others. That set jne 
thinking that perhaps some of us sit
ting on this side might have done some
thing to annoy him or upset him so 
much that he forgot that ordinary cau
tion. I suddenly came to the conclusion 
that perhaps the cut motion on civil 
liberties which I had the honour of 
moving on the 25th of June on De
mands for Grants for the Home Mi
nistry and pressed to a division, might 
oerhaps have upset him so much. 
Perhaps such a censure coming from
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any other quarter would have been 
more palatable to him, but coming as 
it did irom a class whom our friends 
had been condemning, and vilifying all 
these years, it irritated him. My doubt 
was not unfounded for on the next 
day, the 18th July, the cai was out of 
tne bag and the hon. Minister ac-tunlly 
mentioned that incident and referred 
to lue personally Sir, lest I do any 
injustice to him, 1 would like to quote 
the exact words he used. He said:

“But I do not understand an
other class—the ex-rulers. On the 
debate on the 25th June on the 
Home Ministry’s Grants there was 
one cut motion put to the vote by 
you. Sir. That cut motion was for 
a reduction uf hundred rupees to 
discuss the question of civil 
liberties tabled by my hon. friend 
from somewhere in the Eastern 
India. Now, fortunately or un
fortunately, I myself was bom in 
and bred in an Indian State. I 
rubbed my eyes, because I thought 
of what existed there in 1948. In 
that State no meeting could be 
held; no newspaper could be pub
lished; nothing could be done. 
Really we are living in an age of 
miracles and an age of revolution. 
The revolution which has come 
over the mind of the ex-rulers is 
one of the most agreeable and 
remarkable transformations. The 
rulers of yesterday who would not 
allow anything to be done in their 
State, now stand up in Parliament 
and say that civil liberties are be
ing destroyed. I do not plead in 
the name of consistency, becaiise 
consistency is not a very desirable 
virtue.-

Well, Sir, I quite agree that the hon. 
Minister could not have pleaded in the 
name of consistency. The history of 
the last four years of Congress rule has 
shown that it is a story of inconsistency 
from beginning to end. A great leader 
had said that consistency is a virtue of 
an ass. If that is so. it cpn be said 
that inconsistency is the privilege of a 
harlot. So. while I do not plead that 
there should be complete consistency 
on the part of our Government, at least 
1 dn hope that they will not go to the 
other extreme

Now to borrow a phrase of our Prime 
Minister.— I would take the liberty of 
chancing it a little.—I wonder where 
Dr. Katin rets his f?»cts from. He re
ferred to and w^nt, on to ŝ iy that 
in th^lt State no meeting could ^  held, 
no newspaper could be published ana 
that nothing could be done before 1948. 
I rpallv nibbf^d my eves. For it is real

ly surprising that the hon. the Home 
Minister, wno was Governor of Orissa 
ai the time that these States were 
merged witn Orissa on the 1st January 
1948, should say this. He ought to 
have known that the people of the 
Orissa States had complete civil liberty 
and enjoyed greater freedom before 
1948, and it was the Orissa Govern
ment that ruthlessly suppressed those 
civil liberties and performed cold
blooded murders in Kharswan, Bamra 
and subsequently in Mayurbhanj. This 
repression was let loose. All sorts of 
restrictive orders were passed under 
the ordinary law as well as the extra
ordinary law, the predecessor to this 
Preventive Detention Act, namely, the 
Public Safety Act which was invoked. 
And people were extemed, interned 
and detained without trial. For what 
crime? Because they expressed their 
dissatisfaction with the merger and 
objected that the States people were 
not consulted and were completely 
ignored, and because they asserted 
their right of self-determination.

We hear our Ministers repeating 
again and again that so far as the 
policy of the Government of India to
wards the Indian States was concerned 
it was always the wishes of the people 
that counted. Only the other day. on 
the 26th of June, when there was a 
debate on the demands for 
grants for the States Ministry and the 
question of Kashmir came up the 
Prime Minister said, not once, he 
repeated it two or three times—I would 
just quote those few lines frqm his 
speech. He was referring to Kashmir, 
and he said:

•“ Do not hurry. It is a difficult 
problem. Do it soimdly and well, 
and we shall abide by the decision 
of the people of Kashmir.’ That is 
the policy that Sardar and our 
Government laid down in regard 
to every State in India. Naturally 
the question did not arise in regard 
to most States. But this was the 
policy in regard to every State— 
that the people of the State should 
decide.”

It Is Quite clear. Not only had Sardar 
Patel said it but even now our Prime 
Minister reiterates it. Later on, again, 
the Prime Minister said:

“A declaration was made by Sar
dar Patel and us that every State 
where there was a difference of 
ooinion will be allowed to decide 
by popular verdict if necessary.”

Now how has this policy been really 
nut into practice in the case of the 
Orissa States? Because the people
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cbjected, because they expressed their 
dissatisfaction in a coaslilutional man
ner, in a legitimate mantier, by holding 
meetings and by sending representa
tions, by circulating leaflets and pam
phlets, those were banned and the Gov
ernment went so far as to issue a 
search warrant in respect of an office, 
and under the plea of seizing pistols, 
arms and ammunition they seized all 
these booklets and pamphlets—which 
were perhaps more explosive than real 
arms and ammunition—and the people 
of the States were thus harassed in 
the name of democracy. For the last 
four and half years or more the States 
people have been defrauded. They 
have been given nominated representa
tion in the different Assemblies in the 
name of democracy and, on top of it, 
they have been repressed, suppressed 
and subjected to all sorts of atrocities. 
If any one goes into the cold-blooded 
murders that took place in Kharswan 
and Bamra, if any one has got any 
human feelings he cannot but feel 
ashamed of thoge incidents. Demands 
were made for an enquiry into those 
incidents, and what did the Govern
ment do? It did not have the courage 
to institute an enquiry. Now, for the 
same Government to accuse the rulers 
of this sort of thing, for which they 
themselves are responsible in a worse 
form, is indef^d something which is 
beyond understanding.

Even supposing that ther£ were bad
ly administered States and there were 
oppressive rulers, I would not go back 
to the incidents of history where re
volutions have taken place in the hearts 
of rulers, for those are well known. 
You are no doubt aware of Chandashok 
becoming Piyadarshi or Dhammashok 
and Dash3Tu Ratnakar becoming 
Valmiki. When such a revolution 
takes place, it is something to be wel
comed. But when unfortunately a re
volution takes place in the other direc
tion, when those who have sacrificed 
and fought for civil liberties give up 
those liberties and suppress and re
press the people, then it is a tragedy too 
deep for tears.

When, the hon. the Home Minister 
referred to those bannenings in some of 
the Indian States where there were no 
civil liberties, where there was repres
sion or suppression, I could not really 
understand the moaning of it. Was he 
trying to compare and compete with 
the autocracy of those days? Some re
ferences were made to what is obtain
ing in Russia. I wonder, is that an 
argument, is there going to be a com
petition of our Government with the 
autocracies or the dictatorships else
where, and are they trying to Justify 
measures of this kind by such argu
ments?

Then it has been very fojcefully 
urgea oy the non. me iiome Minister 
triat il a law is passea it is iiie uu iy  
ot every citizen lo ooey u. wheiher it 
is passed by a majority oi live or by a 
majority ot three hundrea. He has 
talked again and again of this law- 
abidingness. 1 also fully agree with 
him that this quality of law-abiding
ness is one ol tne lundamental bases of 
democracy. But it is not simply by 
enforcing and by enacting these repres
sive laws that you can expect law- 
abidingness in this country. In no 
State in the world has repression ever 
led to anything but the opposite results, 
namely violence. But when we talk of 
law-abidingness and when the hon. the 
Home Minister objects to the use of the 
words ‘lawless law’ and suggests that 
whatever is permissible under the Con
stitution and whatever law is passed by 
this sovereign Parliament must be ac
cepted as a good law, I humbly beg 
to say that I am unable to agree with 
him. It is not that any law can be 
accepted as good law. A law to be good 
must also satisfy other conditions. It is 
said by Professor Laski in his book 
The State in Theory and Practice “Law 
to be law, it is widely felt, must cor
respond with something more valid 
than the will of an authority which
grounds its rlaim^ to respect upon
nothing more than the coercive power
at its disposal”. In  a parliamentary^ 
democracy it is ^the coercive factor  ̂
behind the Government which is al
ways in the background and where 
there is respect and tolerance for the 
Opposition, and where the views of the 
Opposition are  taken in t^  due nccount, 
th e re  th a t Government is by consent. 
There any law that is passed will 
receive the willing j^uoport of all the 
citizens, but where as in our case
in the present circumstances, the Op
position is not in a position to replace 

' the Government, where there is the 
sledge hammer majority behind the 
Government and Government takes 
this intolerant attitude and tries to 
pass any measure by its majority, 
thore wp cannot sbv th a t th*=* lew  is 
passed by consent and when the back
ing of the law is only the coercive 
factor, tftie coercive power of the 
State in whose name and as whose 
agent the  Government acts, there, we 
cannot say that every law that is 
passed is born'^ to bp resoected. If 
we want to create conditions in our 
coiintrv, where there will be a spirit 
of law-abidingness, where the people 
will respect the Government. Our 
Government must at the same time 
preatp those conditions, try to create 
the confidence of the people. It is 
not bv force th a t th a t ran^bp nrh^eved. 
Tho confidence of the peonle. I am 
sorry to say, has been chakpn. It 
ts not merely because of the way that
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our Government has acted in the last 
four years; it is not simply because 
of the other factors which have led 
to the failure on the part of the Gov
ernment, but it is the very outlook, 
the psychological outlook of our Gov
ernment that is at fau lt Numerous 
instances have been quoted of how 
this law has been misused, of how 
on flimsy grounds this law has been 
enforced and abused. I have no wish 
to adduce more such instances, i 
wduld just mention one case of how 
this has been used in spite of all the 
assurances of the Treasury Benches 
that it is not meant against political 
parties. Just before the elections— 
there is a district in Orissa called 
Koraput which was supposed to be 
a stronghold of the Congress—and just 
a few months before the election sud
denly the Congress found that its 
position there was shaky and that peo
ple had become supporters of our party 
the Gana-Tantra Parishad and the 
Preventive Detention Act was used to 
put the Secretary of our party there 
under detention and under most 
flimsy grounds. One of the grounds 
was that he had instigated the people 
to riot in a olace and li was subse
quently proved that he was not 
present in that place on that p.'urti- 
cular day. He was far away. Ulti
mately the Advisory Board rerom- 
mended that he should be released 
and he was released. But i< was only 
a few days before the actual polling 
and by this our oarty suffered a eieat 
los.<;. In spite of all this we did suc
ceed and won six out of the ten con
tested seats, but we lost four. This 
Is just an instance of how this has 
been u.sed in the past for suppressing 
Ooposition parties.

Another important fact that arises 
in this connection is the callousness 
and indifference shown towards the 
liberties of the people. We have heard 
so many arguments here that in order 
t '' prevent people from committing a 
crime or endangering the security or 
disturbance of the essential supplies 
nf this country, people should be put 
In detention and when these instances 
are pointed out of how this has been 
mirused and abused in the past, it is 
argued on the other side: Well ttiere 
may be some mistaken committed. 
In snmp rases it mav He that the 
officers were ine3d>erienced or they 
were incompetent and the mistakes 
had been made but I should have ex
pected that the attitude of thi<; House 
would have been that not a single per
son .should be arbitrarily detained and 
not a single person’s liberty should be 
ieopardized in this manner. Today we 
hear arguments that it does not mrtter

if one innocent person is condemned' 
and if nine other guilty men are im
prisoned. This is entirely contrary to 
all notions of civilised administration. 
In this connection, I would like to refer 
to the Universal Declaration of Human 
Rights. Whenever reference is made 
to the human rights our Minister 
says that it is too high. I ask 
—are the declarations of this Gene
ral Council of the United Nations 
ot wnich our country is a member, 
where we keep sending delegations 
and spending lakhs and lakhs every 
year to be treated so lightly? If we 
do not believe in those principles of the 
United Nations, then why have we 
taken the Kashmir issue to that body 
and why are we sending delegations 
there and spending so much money 
every year?

I would draw the attention of this 
House to Article 9 of the Universal De
claration of Human Rights:

“No one shall be subjected to 
arbitrary arrest, detention or ex
ile.”

Then Article 10 says:

‘ Everyone is en titled  in full 
equality to a fair and public hear- 
i ^  by an independent and impar- 
i\p\ tribuna l, in the  determination 
of his rights and obligations and 
of any criminal charge against 
him.”

Article 11 says:

“H) Everyone charged with a 
penal offence has the right to be 
presumed to be innocent until 
proved guilty according to law 
in a public trial at which he has 
had all the guarantees necessary 
for his defence.”

It is very curious that in one rase the 
hon. Home Minister takes the view 
that preventive detention is penql. Tf 
it so, then, how can he avoid this 
Article 11 of the Universal Declara
tion of Human Rights.

I would next refer to Article 29 of 
the same Declaration which lays down 
the limitations to those rights:

“ (1) Every one has duties to the 
community in which alone the free 
and full develooment of hir. 
personality is possible.”

‘‘(2) In the exercise of his rights 
and freedoms, every one shall be 
.‘̂ uhjr'ct only to such limitations as 
are orescrfbed by law so le ly  for 
the purpose of securing due re
cognition and respect for the
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rights and freedom of others and 
of meeting the Just requirements 
of morality, public order and the 
general welfare in a democratic 
society.”

“ (3) These rights and freedoms 
may in no case be exercised 
contrary to the purposes and 
principles of the United Nations/’

When this particular Article was dis
cussed, and the question of the limi
tations on the fundamental rights 
was being considered, this point about 
detention was also taken into consi
deration and it was recognised that 
there would be necessity of limiting 
the rights guaranteed under these 
different Articles. But, it was never 
contemplated that any one charged 
with a criminal or penal offence would 
be detained without trial and without 
legal aid.

Then I would refer to the draft 
convention, the International Covenant 
of Human Rights. “A number of 
Articles in the substantive part of the 
First Draft Covenant c o n t^  limita
tions and restrictions. ^TMoreover, 
Article 2, in the first part 9z the Cov
enant allows States Parties to the Cov
enant to derogate from their obligations 
in the case of emergency or public dis
aster ‘to the extent strictly limited by 
the exigencies of the situation*. How
ever. even this escape clause is speci
fically exempted from application to 
rights guaranteed under certain Arti
cles. The right to life, to freedom from 
torture, to freedom from arbitrary 
arrest, from debt imprisonment, from 
conviction under cx-po5t-/(icto law, to 
recognition as a person before the law, 
to freedom of thought, conscience and 
religion—these rights, under no cir
cumstances may be abrogated by any 
Parties to the First Covenant.” I 
recognise perhaps, that this Covenant 
has not yet been signed. But, it docs 
indicate how the mind of the civilis
ed world is working. It is definitely 
re'-ogn'sed that even during emergen
cies. this right of freedom from arbi
trary arrest is not to be suspended.

Home Minister would have taken the 
line that one should do what one ought 
and not what one can. That brings 
us to the question of the necessity of 
such a measure. It has been said 
that at the time of the adoption of 
this Constitution, there was a situa
tion in the country which justified 
such an encroachment on the funda
mental rights and such a provision 
in our Constitution. But, are these 
conditions still obtaining in our coun
try? The disturbances in Saurashtra, 
the dacoities in Rajasthan and unrest 
in different parts of the country are 
quoted to justify that an emergency 
exists in our country. The hon. Home 
Minister has also said that he consult
ed all the State Governments before 
bringing this measune before this 
House and that it is the unanimous 
opinion of all the State Governments 
that such a measure should be enact
ed. But, I should have thought that 
the unanimity should have gone 
against the necessity of such a mea
sure. We all know that the conditions 
in India all over the country are not 
such as to iustify our saying that 
emergency conditions exist. It is 
conceivable that conditions may be 
bad in parts of the country. I could 
have conceded the existence of an 
emergency, and I think it would have 
strengthened the arguments of the 
hon. Home Minister if a few of the 
States where really the conditions were 
bad, had suggested the enactment of 
such an Act. But, when unanimously, 
every State, even those where there 
is; c*omple1;e peace and tranquillity, 
want continuance of such a measure, 
it is quite apparent that this things 
like a habit-forming drug, has gone 
to the head of the administration and 
they want to keen this arbitrary power 
with themselves, to use it as a short 
cut, because it is difficult to convince 
people by argument and tact, but it 
is very easy for the officers to have 
recourse to this arbitrary power 
whenever it pleases their whims. 
Therefore, this very argument should 
make this House suspicious of whe
ther there is leally an emergency ex
isting in this country.

. It has been argued that our Cons
titution allows such a measure. 
Article 22 of the Constitution has been 
referred to. M.y hon. friend Mr. 
Chatterjee has characterised that as 
a blot on our Constitution, and that 
it is a disgrace to our Constitution. 
That article goes counter to the De
claration of universal human rights. 
It is very strange to argue that because 
such an article is there in the Consti
tution, because it is permissible to 
enact such a law, we must enact such a 
law. I should have thought that the hon.

Now, much has been said about 
Saurashtra. Of course, we do not 
know what the facts are and what 
exactly is happening there. We hear 
all sorts of contradictory stories. We 
know that some of the ruling princes 
have also been detained. We 
know that the Ruler of Dhrol has 
been detained. The Ruler of Dhrol hap
pens to be an elected Member of the 
Legislative Assembly of that State 
and it is said from the other side 
that it is for the purpose of suppress-^
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ing the Opposition that such a deten
tion order has been passed. Without 
knowing the facts, it is very diflftcult 
to judge. We may concede that there 
is such an emergency situation in Sau- 
rashtra. We are even prepared to 
concede that there might be such an 
emergency situation in some parts of 
the country. It would still have been 
better for the Government, if they at 
all felt the necessity of such a 
measure, to have restricted the 
measure to cerUin parts of the coun
try. Why have a general law on the 
Statute Book of the country which 
is liable to be so much misused, which 
has, in fact, been so much abu.sed, as 
numerous instances have already 
shown. Therefore, this measure is 
bad in theory and in oractice, and 
such a law should not remain on the 
Statute Book.

T need not go into the other argu
ments because they have been already 
controveried and it is really very 
Amazing to find the weakness of the 
arguments in support of the Bill. We 
were expecting that during the course 
of the debate, hon. Members who 
were supporting the Bill, would bring 
forward some coi^ent reasons, but we 
have been disappointed. All the 
arguments that have been brought 
forward are weak. They are not 
convincing. The hon. Member who 
just spoke before me quoted the pro
visions of the Criminal Procedure 
Code to justify preventive detention. 
He suggested that even the police 
liave got powers to arrest, though not 
for the purpose of preventive deten
tion. But that analogy does not 
apply to cases like this. There it is 
not preventive detention. It is arrest 
under suspicion and with the least 
possible delay, the man has to be 
produced before a Court of Law, and 
lie has to be charged with the crime, 
if there is a crime. So, that analogy 
does not apply in this case. Some 
people have also argued that actually 
it is not detention without trial be
cause there is an Advisory Board, but 
the procedure followed in the case 
of the Advisory Board is not the 
same as that followed in a judicial 
court. There, this right of cross-exa
mination, this right of legal re
presentation, all these things are al
lowed. It is said that there is need 
for secrecy, therefore there cannot be 
a public trial. It may be conceded 
that where there is need for secrecy, 
the trial may be held in secret. There 
is nothing to prevent it, but, why 
deny the right of legal representa
tion, why deny the right of cross
examination. These are things which

are conceded to people detained in 
similar circumstances, not exactly 
similar circumstances, but on sus
picion.

Mr. Dsputy-Speaker: One hon.
Member cannot go on taking the time 
of the House,

Shrl R. N. S. Deo: I am coming
to the end. Sir.

Mr, Deputy-Speaker: He need not
repeat what the others have said. He 
must also give an opportunity to 
others to speak.

Shri R. N. S. Deo: I will now end, 
Sir, by saying that even in other 
countries during emergencies, these 
rights aro conceded to the detenus, 
and at least in peace time these should 
have been conceded here. But, Sir, 
in any case, I appeal to the Govern
ment to review their attitude and 
drop this Bill.

^
>pjT 11 anrr arnr̂ ft f  r ?ft A 
^  3r<Ht ^  13T«n: arrr
IT f  w  ^  5fr ^  ^  ^

Mr. Deputy-Speaker: It is nearing
one O’ Clock. The House stands ad
journed to 3-30 P.M.

»
The House then adjourned till Half 

Past Thrae of the clock.

The House re-assembled at Half Past 
Three of the Clock,

[Mr. Speaker in the Chair]
STATEMENT RE: FOOD SITUATION 

IN WEST BENGAL
Mr. Speaker: The hon. the Minis

ter for Food and Agriculture will now 
make a statement on the Food 
Situation in West Bengal.

The Minister of Food and Agricul
ture (Shri Kidwai): Sir, I regret I 
was not present here when the two 
adjournment motions re: the food
policy in West Bengal were moved 
in this House. I think there is some 
misunderstanding somewhere about 
the implementation of that policy. 
There were three portions to the 
policy that was laid down when I 
visited Bengal in the second week of 
June.
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 ̂ situation in West Bengal Preventive Detention

The first related to redress in dis
tressed areas. There were two 
schemes. One was gratuitous feed
ing about which it was agreed that 
5000 maunds of wheat and 5000 
maunds of rice were to be issued and 
the people were to be fed without 
any charge and so long as the situa
tion demanded additioaal releases of 
foodgrains would be made. That 
scheme was implemented immediately.

The second proposal was that wheat 
and rice in equal proportions should 
be sold at a very much reduced price.
10.000 tons of wheat and 10,000 tons 
of rice were immediately released 
there and have been sold at Rs, 15 
a maund This prooosal was also 
immediately implemented.

The second portion of the policy 
was about greater concession. After 
studying the situation and after dis
cussing with the Bengal Government 
it was agreed that the Centre will 
take over the responsibility of feed
ing Calcutta, and the Bengal Govern
ment will cordon off this area, so that 
no smuggling may be possible. We 
made this agreement in June and the 
que^l.ion was ,one of implementing 
it for the next six months of this year 
and if necessary for the whole of 
next year. At that time Calcutta had 
in its stock actually 94 days’ ration
ing stock. Therefore actually the 
question was about the remaining 
three months, when the rice procured 
by the Bengal Government which was 
still a rural area should remain in 
the rural areas. Before this scheme 
was evolved, the Bengal Government 
had asked the Centre to allot them 
one lakh tons of rice, and I had 
agreed to it. After this scheme was 
evolved, it was also suggested that 
some rice may be allotted which may 
be sold over and above the rations, 
so that the necessity for smuggling 
may not prevail. I agreed to this 
suggestion. The proposal was that
20.000 tons should immediately be 
placed at their disposal and an allot
ment for this purpose may be made to 
the extent of one lakh tons or whatever 
may be necessary. The balance from 
the one lakh was to be carried over 
for the next year. I returned and 
made arrangements in that direction, 
and two lakh tons were actually al
lotted, We cannot manage to des
patch there all of the quantity allotted 
in one month. 44,000 tons actually 
reached the Bengal Government in 
the next month, i.e. for June and part 
of July. We allotted to Bengal the 
one lakh tons that we were importing 
from China. Out of this 37,000 tons 
reached there, while the balance is to 
come, in the course of this month

120 PSD

and the next month. Therefore, it is 
wrong to say that the two lakh tons 
of rice was not allotted.

The third portion of the policy con
cerned the modification in the pro
curement system and the allowing of 
free movement in the area outside 
Calcutta. I think, if I may quote 
from the statement that I made in 
Calcutta on 12th June on which the 
decision was taken, it will be found 
that I said then that from next year 
the levy system will be introduced ind 
after ihe introduction of the levy 
system, the ban on inter-district 
movement will be removed. I do not 
know where the misunderstanding 
has arisen. So far as the levy system 
being introduced and free movement 
being allowed are concerned, it will 
be found in my statement made on 
12th June at Calcutta and published 
in all the papers that that was to 
come into force for the next year, 
after the procurement of the present 
aus crop has been made. Therefore 
that portion and only that portion 
was to come into force from next year, 
and all the other things were to be 
given immediate effect to, and they 
have been given immediate effect to 
also.

PREVENTIVE DETENTION (SECOND 
AMENDMENT) BILL.—contd.

Mr. Speaker: The House will now
proceed with the further considera
tion of the Preventive Detention (Se
cond Amendment) Bill. As we want 
to finish this stage of the Bill I would 
again appeal to the hon. Members not 
to take a long time for speeches. The 
points, as I said in the morning, have 
already been brought out, and hon. 
Members are practically repeating the 
same thing, ’the illustirations being 
different. So far as the principle is 
concerned, there is no new point that 
is coming in, and I find a large num
ber of hon. Members anxious to say 
something, and they want to associate 
or dissociate themselves with the Bill, 
publicly ajid openl.y. That is the main 
caiire of their desire to speak, but 
their .speeches should be very short,— 
as short as possib^.

5 1 ^  w  : (»T?»lt^) 5?r

^  ta r r r  ^  %3T¥

(dispassionate  
consideration) ^  «rr ^
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(«ifiRr 5 ! ^  «rr»fw)

srfir^ ( recrim inatory
speeches) (speech es)

t . ^  ^  t  I ^  WTT 
^  ^  t  afhc % ^»TT

in'
(abstrac t questions ) % 3?R 

^  ftp W ?raw #
( C onstitu tion) % w in r  

f t’fr "^rf^  w  % ^9% 
^ i «  % fw?r <R ^
f  I W 3f?T ^  r«<*<rT #  ^  <TT 

ftTB w  % 5T# €7T^ %• ark
^  % qf«?FW ^  arr

I

5 ^  ^1^^ ^  TfT n̂jT 5 ^
!R^5t 5 5 7 ^  i

5 ^ ^ ? ^  (lawless
la w ) t  3iH ^ ^
?iflf 11 5?r % >ft ^  ^  3TT3r

5|t ftr ^  ^  ^>% '^, JI^RT-

5TT «re^, 3̂? ^  
aiTO 55*R Ti?  ̂ (universal 
Dec laration  of H um an Rights) 
^  3nfep?5Er (articles)
q?5FT aftr ^  J15 ?f5T<Tra 
fip arrai 5̂ ;*RTTî
% f%̂ nB 5 I ^  W  %

feiTT »m  t  %
7T5CT (fundam ental rights) % 

( chapter) ^  ^  ^ r< t 
jf forr afh:

w  t  ^  ' 4’ 3RW
«ri f

3ft iRm »R ^  ^

S t ?fk «rc 5T fnnnf ̂  ^  ^  T^r
wr TfT t  t ^  3raw *ns 
( r ig h t)  ^aftr
*r  ̂ %T5Rr »B»it d g  w
^ aftr ^  % ^mfiraf t

ftr arro 5,»T5^
^  11

^  3R5T 3ra TT5TT i  f%
fv  5X3TO  ̂f*Rft f>f»jH f v ^  *rni% 

<J)h> *pF̂  f^nn^ % ^̂ i*T %
t  % 3T«T̂ 5ft 

T> ^  fiR # T̂5 fFTJiT
VTTTfi imT aftr ^  v W t TT gmrr 
^  3ft «FFj;5T 5̂TR ^  3I7W rftr <TT 
*ra^5J I  I ^  ftr JT̂

3T%J^ (Consti
tu en t Assembly)# srtptt ^
V r = € t^  3T%T^ # ^

aftr ^ o JT̂  ^’jft 3RT  ̂ ^
(Life and

Personal L iberty )% «ff 1
W ^  t  3RR ^  ^  ^o ^
5 ^  JTT q f «R !inTT JT^ ^r#»rr 

^  3fh: PT?nr?T
t  ^  srTT ^  f%^w ^ art
*FT5n t  I ^  5TT f% 3T^m m

'̂i(C
>T̂ I ft>?ft ^  ?R 5R> *T ^  
3iTqifr ?r^ f«p ^  -F?^ %

?>TT ^  5JT ( Law ) # ^ * tr  
<FT ferr t  *ftr jt̂

3rra> 5.f(nT ^
t  I anft f»n^ srfTTnrT 
5T gif? cRF^ *BT»nf artr 3̂5̂  
am  STT^^ «lft (support) # 
jrfsT ^ fW^gPT amBf̂ JJTR 
^  % vt^ (quote) f w i  ^  ara>-
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^  t  f W r s  «n#^nr( crim inal 
offencea) (P re
ventive D etention) ^  enftw

^  aftr appft vJti ^  ^  ^  
anfzv^r w  frro  ^ ^
^  ^  % ?rar arm^rsr % ’jm'- 

t, 5*nrr jt? 
f^fipT^ 3rrs% ^ ^

( touch) ^  ?T̂  TT?ITtl 
§*rr^ < F 5 T ^  ^  5 sfri: ^
^  ?HTT̂  W  ^  7?T ^  5T^

I

^  *lr5cft t  %  ^  ^  T̂ Frflr #  

IT̂  t  ^
% %5TO ?!F%»TT?y 5> t
ft? ^  3TIT f W  t .  P ? t ^

5 ^  <*l̂ fl % l«H *̂TT̂
*T̂  5 r»l»t ^  P i^ o  ^  t> l̂ ^  ,^+df
5 ft? ^  5T<t̂ i 5 ^  ^  1̂>«T
rffr# % 3T*r5y ^  ^  f3f^(behave) 

IT% WWf % ^
^  ftj^n’ 3 r r ^  f^R % 3?rc

( suspicion) ^  aftr sft 
^  arra rJT ( Court of La w )

J w ?rrft^ 5T^ 3ffr ftw  ^
ariSTrtW % 'T^fT ’Tft ^

^  «Fr
^^441^ p r r  3fK a r a ^
3ft i(f?r f̂t ftlP rw  ( reasonings) 
11̂  ^  ^  ’Tf t', ^  f t i ^

, jf^y  ̂ <R ^  t  srk  ^

No person should be condemned before 
he is heard. This is a natural right. 
Who denies it?
*lff »TT ’T? 5ftT ^  ft> t'i '̂iH^^M 
5T ^  I  ft> ft>̂ ft 51^ ^  ?T5TT

^  arwcPF ftr aiTO ?JT if
( evidence) ^  ^  ^  

^  »ft!Fr 
^  W  ^  ftjTT 3T I^ ,

^  ^  W  ?R!JJT r̂ *PTT ? T F ^
i \

j t  t  ^  gfRiT t ,
 ̂ defeoce) mr 

!PT^ % >Tr5i^ ^  jfNnr i ^  
^ n ^ ^ ft> iT 5  ^  >R53-

f  artr 5jt»f)r ST f?r % ^  IT ^
5qT5y arftc^K ^  f  |

5n? sft f̂%?T frosjR ^  | ,  ^

% ^dif^-rt* qsp iff w  !FPTfr #  
?»nr5T w w  ^  5T  ̂ t .  ^  ^
^  t  ^  f¥iT^T?y sm N R
% Mn I f̂ «4> 5 %TT JI5
t  ft? arns 5 jj*r^T
TiT5^ ^  1̂  ̂  5 *rrtt
% <dWr<fi 51^ 5  afk A' ^?rm’ 
f  ft? ^  5re<r ^  %
«l<fa»TM> f g  >ft f t w  ^ I ^  5ft 

aricft t» ^  ̂  ^■Jjf 5Tf SRI^RT
^  5?RR ^  JT̂  gsrm f  ftr JTf 3ft 3?TJp 

^  t ,  JI? ^  3?TIjT t  I
*T  ̂ '»iHai ft? ^  ^  (5 5̂^ I»i 

^?T R t (concen
trated wisdom ) ?rr̂  ^%ft>w?r 
ftsfjPT % *r5Tftr̂  r̂ w  fFrfiJr 
^  «npn aftr ftrar %
^tTR ^  ^  5 1 ^  5ITRT SRTH? 
sfk  5 T ^  sn^svT >ft wfirw f  1 

y rw  ^  ^  ^
VR t̂T /̂3T 3RfRT^ W TI^
^  ^  ftRT %
arRift ^  SM*j;i % ^'iH ^  %TVrT 
5T *PT ff, ^  % 5nrnT



4M1 PrcDcntioe Detention 22 JXJ1<Y 1952 (Second Amendment) Bill 4S6t

p f t a  5 1 5 T m  ’TPfw]

t f s  (b est b ra ias) ^  ^  
v n r  ^  3ftr ^  ^

*T5rftr̂  ^  *WT

iftgm  WJ«T 5Tt fv^r

fiRT «IT ^  5  f r  >T?

^  I ^sftJT v t s  % 3 p ^  ^  55T 

a ik  ^  fjft’T ^  ^  ?PTR feJTT

5 ftr ^  t  artr 55̂  ^

fijt f rn rr  Ji^ Tfft gsft^T ^

% 3F<T *nrr «rr ^
g5ft»T ^  

aftr f*r # i f K ’t  
( l^ is la tio n  ) % 3irr ^  ?̂ Fr 

^  55fhT ^  % fPT % Kdrfar*' 
5 ^  ^  finn I ^  fsft*T
« ^ 5 T ^ ^ f 3 r a T ^ f % ^  
t ,

ft? tr̂  t> ^  ^
^  *IT ^  ^  ^  'Hft
g(H^ m 3TT̂ fST ^  Wr?»4 ^

C ft? ^
ftrJTf ? 5 I^  ^
oiH ^  ft» ^
5 5 k t[^ s rt

^  qdHWwwT (atm osphere) 
^  T?fr t  ^ f t r  T̂HRT %
^TT ^  ?» SP^'ff
% grM ^  t  artr j f w  ^
?m f t  t^t I ,
fWl’, ^  srft
aSt̂ ET ^  ^  t  3nrnT % ?fr
f ,  ̂  fPmr #  WT ^  t .

w  ^  T|?rr, aft^ w  *ni%

^  SfspiT #  arr !̂T ^  t  ?ft fmft 
fTB?T fimx’t" ^ aftr 5*T 
«T?%t I JIf HT^ W T^ i ,  ^
% 1̂  ^  ft»^ ^  V |^

f  I (Magna-
C arta) ^  «rr, î’T ?̂ vs<j h 

am; TT5^ (declaration 
of rights) ^ a r t r  ^^<:6 if 
trh^SH (French Revolution) 

53TT <TT :

No man shall be condemned
without being heard. It is quite true.

’Tft̂ PT nK » ^ 5Tt 5*T !T •FHJT
^  ’Tt̂ r % ^ i f ^  «JT ftf

^ ft> mil s>iĤ i »T arn^tVT
^  t  aAr̂ T w 11 a m r ^
SPT̂  t i  ^  ^  ^
a m ^  ^ fv
3rrf«rT Pet ^  wrr^ %

’R  f  arVr ^  ^
55T%̂ t  ? *rtt 3nr? ^rin- 

f  ft> ^ ♦î '̂ î 
?T5yicr IT 3ft ?!i;t % an^ f  ^

5T̂  5RT <T afk 5T
^  ?m ?w5ft i  I

9f>rjjT ^ w  ^  *ft fti ’ 
f*T ^  ^ % ip?
TC*n#fJ (perm anent) 5»5n̂
afk firn % 3F?T 5ft!ff 
ft’cft ft* ^  WT a(^ *Tif^ ft> 
ftra% ar?^ ITJF 3TT^ ?TJTW
(trial ) W T ^  3TT

3r>r WT ar? “anf^ ftr ^  '
# ftjTT ^  ( Advisory
Board) ^  tan: (refer) 

9*n<T^^ T?r?i%aflT3nR
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ifpr w r  ^  ^  4  'iw rr

?TCT!TT w  ^  ^«P » R m ^
«nTT ?nPcfr <ft, ^  jt ^  %
IJIWRT ^  ^  JTT 3TT

^  TPjfT JFt (ex ten d  )
^  3TRT afiT 3ft-?
^teit T̂RT ^ ’T’TTRR'̂ nreiT I '>HN
^  * n ^  t  ftr W  #
^  5Tt»T f  3ftr ^  ^  ^

t  ^  ^  
f?:f5PT ^

^  ^  aftr ^  T^, ^  5yrtt
^  ^  <MN
^  ^  r^i^R ^  ^
T̂Tna ’TiV̂ ^  ^  ?W % «(î  'H

gsTHT, iTf afTr ^  
% I îTTft ? iw r  ^ T*r ^

f^ r , ^
r̂*j5T >pt f̂ r*T ^  ^*iiX ^ 0 ^ 0  ■̂ cjTI

(A dm inistration) TT sfrrr 
(b lo t) t ,  ? n ^ 5»TTt q ^  JT̂

f% T T in ^  FTi$T 9# I 
f5it ^  ^  f?r ^

% f?5t «PT5TPn «TT afh: w  
«rr qro ^3?^ >ft ^
fv ^  ’shrc (perm a
n en t feature) ?r  ̂ ^̂ tht 
I*; w  ^  fr«j; (renew ) %̂ it

»nn a ik  w  ^  ^  *rt,
f r  ^  w  ftf 5*T ^

qrirr^  ^ |f ^itt- ^ni|  ̂ i
sFTT >nn • *p ^  q̂ ir 

%w ?fti % q r̂ r̂r̂ nr,
^iwify v f^ i^S R  iTf t  ftr 
ffw  ^  y+rO f  #  cft»T
*T^# tr ?ITRT 3n?»IY ^  ff5JT

^  % Hm# ^  jt?
#  T̂ IT ^  «^ai <IT, M’R ’ ^  

% VnjjT »!^ <iHNI sftr *F|p'pF 
%?r ^5wr?3T<t ^  % mrr^ ^  i 

^iN «ii»i ^  f y arif ^ r arif ^ ^ i jt? 
^I'jn ^  3fT ^  ^  sftr
qf» m  ^
r̂rsy % M  eft qrcmJTT ?Tf 

^  flrf^ (sitting) w Jqm ^  
'̂ PTT ^  11̂

qra' ^  w ,  ^  
arVr d<  ̂% ^  % «ik  ?t^nT
PfT Q+Hd̂ H % ^  f3fT, Wf^
^  f«>ir^^ p r  afh: 5yt»flf #
^  w ^  ^  ^  aftr f*TRi-
*iq»i*i<i »T <»>i«i»i ^  3F5T 5*110 Jw 
97Tfhff ^  »TRT % anj^nr

^  *1̂  arf^mr f*nTT 
»nn f% annc ̂ ^  ̂  <rf STT’T

rT^v srtr ^  ^
ark sn^ T̂TTf ^r^7-T3Tqt»T 

% fT 5T^ ^  JIf prf^STRTT
 ̂ Pt» 3|^t Vl'̂  %

Hm# 3nt ark ^  % ?TPR 3P?  ̂ F̂fFfr 
^  *PT ?r% I fra%
5?: qrvswTT, #3T??r aftr

aftt
«t.̂ «fiTTT % 5 f ^  ^  ?Tf

' arfewT îRi'js «TT anR 5iw 
^  Ti’jn “Ft *T arrw ?ft ^  ^
f̂ Rq̂ TR ^  »T aftT fqR

(Local Government) 
Tt P<qt? ^  ^  artT: *nnT^
^  ^  Pi<.*diO % 1 ^  qr v»TPf 
(confirm) qR^ qft

^ f ^ a r r s r  ^>i?5nTT 
fir« 3IPIT t, w  w mf^-
5OT?y *nrf#J % ^  ''?*k
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[q fw  w fT  <nr

(d u ty ) *nft t  ft» ^  ^
^  *RT  ̂ ^

^  fw lz  afk  iiv fv s  ^  aftr
ffji ^  ft> 3rniT 3fftR*iR 
5̂ »fiw garr 5 jit ^

W'Aii *rf t  Pf ^  ^  f r f l t
^ 55?? » r a ^  ( Central Govern- 
ment)%TnnT^ aftr <i<iHHa
^  <riwR feiT >nrr f  ^  ??r
^  w a m r  ^ i ^  *tt̂

W t  fv ^  ^  »RT
^  <1^ «M«Ĵ  5 ^  %
i ^ V f i5T (application) ^
W59'SS’irfW ^  ant argrT 
*f (grou n d s) qfr
t  aiU wg  ̂̂  V rihff % m«r yferaf
f t  i ,  ftivmff *Pt
^  ^jnr f,  wJftf ^  T̂?P3n |
a fh :?¥hR r| f̂t
(n o b le sp r it)  3rRHfr% 
fnfntc^ ^  3F5T 5 , ^  ?n^

% ap ^  *1̂  5
^  feRT
tnwTR % # <nf%? (per-
oolate) VT «njft t  1

#  |ft?r Hf *TPl# #ITR
g Pi> *̂1 TRT ^
^  (local
application) #  9TTfkvf ^
t ^ \  $lt ^nnv ^  #  5it ^rofimt 
gmf, »iWTOST # aft ?TT̂ f3̂ %

•̂ c4T ?ni5̂ ’ aftr 
HiM'̂   ̂̂  f*ro# irarf, »f ̂
% ^  ^ ^  t  I *f’
3fPRT ^nfm i  ftr fPnrt % a r ^  ^

m  ? n ^  t  ^  3F?R
% 3 F ^  ftwracf sT̂ f 

aftr ^  ^rnr ^  (use) 
5 T ^ ^ i  5RR jpt I  fip anar 

^  (penal code) aitr ^  
3FTT q5t

(con viction s) aftr ^  ^
< r ^  'ti  ^  50%
^ 1  'mrw 95t *rr«T?yf ^  = in ^

5T]|t I ^  %?T ^
r̂srr ^  ^  aftr ?r fr  ^

^  t  I ,
^l+H apTTw % HT*nr »t̂
t, ^ fsi^f^feC T H  (p reven tive  
d eten tio n ) «ft Hit arrĉ ft 
^  I ^  (se lec t
com m ittee) ^ % arnr t  1 

^  5Rnft*r % 5ftf^ 5 afk 
^  «n: ^  ^  mf«ir 

r̂pjjT % ap^ ?r^ ^  ^
^  fapT fvvr n̂rr  ̂ 1 f̂V*i
iT̂  *[*frf5TO  ̂ 'ftir

^  JTff ?>TT I
^MpHrid̂ M f  aT8̂ ?y ^  

qS ̂ IHTl* TT?I  ̂ I *f Tt
«ra gfTPIT  ̂ %

ai??T r^^MTT 5  ̂ q ^  arwret 
% TT5I  ftniT
«rr I <̂ T t  3ft f®  1̂  t
^  W  cftr TT 5  :
“It shall be the duty of the Union to 

protect e v e r y  State against external 
aggression and internal disturbance 
and to ensure that the government of 
every State is carried on in accordance 
with the provisions of this Constitu
tion.”

*f are  ̂ Ir ari i
Jifr ^  an?TT t  ft? ^  >WT'PitJr w

TH5̂  fciT *niT » *f t>f*Tr

1952 (Second Amendment) Bill 4366
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Tvs  ̂ ^ ftr (S tate) % 3F^,
>TK?r ^  '3ft 9XVR ^ WTVTT % 
3p^ (integrity)

>nx9r iERVR % 3 f ^  ^  arRifr 
^  ^  % l̂ T̂ TT 3Tm 3fk ^  3TT^ 
Jpt f*T̂ , tRTTT 
(external aggression) ^
?!%, aftr vwhiH (internal 
com m otion ) jt ̂   ̂ f̂ n%-

JMHHd ^
^ 9̂1 TT^3 ^
3PR ^  ^  ^  ^  arreftnff ^

^  n^Ffh) ^  ^  ^
smwhT t  • ^iT^ Pp
spt anR

sRTT^miw  ̂ (unavoidable) =5ft̂ ' 
^  sn^'t 5  ^  ^  5R'i> ^  ^

«TR ^  ^  =^rf^, ark  am r « t r

5 ?ft ?ft ^  ?Ft ^
7 ? ^  t  I if

I ^  fJTRT 

TT^ t  ^  t  :

“Protection against arrest and deten
tion in certain cases.”

qff ^  ifld<wr̂  (protection) ^  
5PFJT t  J f t t ^  w t  t  I 
STTR f̂»«fV’pf^’i<i o(^W
(indiscrim inate arrest) 

f t  ^  ?ft pK■̂K?̂R^ % ^
% 3 F ^  ^  ^  ?FT!ft ^  I

^  tnp ^f^^farsran?
(individual funda

m ental right) >ft t, a P R ^  %arr^ 
^  ^  %  «p^ arrnft f ir^ fe r

^  % 3F?T ^  5rr^
ift ^  VT ’Ti(t am

^  ^  pT̂ rr̂ y $ ?ft ^rrt în" ?im  

w  3 T ^  Tf T̂Rrr t  I' 
^  t  ^  t  f% aiK*ft ^ •  

f ^  ^  % f e q  ?T3rT STflf ^  ?PP^  

3nr ^  ̂  fiTTjr %
?r ift I ?'BT %

3F?T ^  t  f% am r f%?ft ^  5 f ^  

a r ^  ^  % ?ft ^  % ?IT«T w  t w  

^  I ?TTp #  q^rm  %

5f^  ^  ^  rT̂  P? fTftr?!' t  • ^
5 T ^  ^  ^  ?̂qKT ^  %5TT 

q w  *f‘ 5 H R  ?pft r<^idi 

JT^ fsRpft ^  aftr

r̂ Hiiir̂ T ( discussioQ ) ^  f  
?Tf *Tqr ^

^  ffF t  I arrsr 3TR^«)gt

^  5ft#srr
^ (C r im in a l  Procedure Code)
^  t3̂ *1 »̂T l*T*̂  ^
f w  ft) 5̂T?y ^  ^  ^  ^  I

^  ^  aTî q̂TT ^ aft^

^  ^  ar̂ RZTK I  ^  ^  qfrT 

?T^ t  I »ft %  if WHm ^ ^  frr
^  =5fTf^ I W  %

^  >nn t  f% ^  anfs^ft^JT arn> 

f?r lr^(ordinary Law of the L and) 
r̂ SPR 5T ^  ?J% rPft f%iTT

5iTt I W (Preven
tive D etention) % ^iTjr %

a r M t ^  ?nrr 5T^ ^  ^  i . 

JTi| Tt^ yĵ Prfsw (punitive) gt
^ ^  •T^ I 3TK*ft ^  'pl'Jn*!

ci«n<!»\i> WT fl'Tcil I

5T̂  t. ’T? f5Z?5R
t  I P '  W  M  3IK»ft ^

arnrKt t  f% 5r?

<|[F9T«T ^  ^  ^  afV̂

dH><̂ )S ^  IT5



fiRfw OTs t  • ^  3nf ^ i r r
fV V R  V tf S!W ^  T77TT t  ?ft ^
^  ^  irrai5?r 3TRT

5IW fsr^fsew r«?sH
(Preventive D etention) ^
^  3TMT t

TT I
^  ^  f^»T^ (siotjple) 3ftr f i t

TT4I J T  % ?!T7 «R aTTrH

^ ^  qr ^rT V»T
5>TT t  I % aFTT

w r  11  m  % 3FTT t  eftiff
aT^ % ar?srra’ % ^rrf^ 13r»R arr^jfr
^Sfe»T*rr^ert 3j4^f<Rq5^R 
aftr ^  % *rn r^

at ?t f f  11
#  ^ r  fan  t  %  fsrerifr ?>
^  ^  f?e?5R % ffrar^j ?r ^  ^  s ik  i 
?t5fir % fTT t  •
^  ( k ) w ^  sp'r
^  ^  ij?r it jft (as soon as m ay 
be) %ŝ nK fiTT
^Tsr¥ (charges) f  aftr ^  ^
*ft?Fr ferr 3TT̂  %  apRi
(representation) ^  i

**»• PrtvtnHvt Detention 22 JULY 1952 (Second Amendment) Bill 4870

^  ar^n^rr 5r<TR wv^r^irr 4)hW<1 
f% iT̂  JTPTwt qffnr(accus< d) ^  
^v  Eij ^  ^f3r*fj % ?mT# #?r ^

^  t  ^  ^  ^  ^  eft
?»\ <w> apnft T̂ 3T<t (cu stody)
w TW ?TPeft t* ^

JTT ^ 5 ^
an*F 5 ^  !̂5nrTTT ^  ?rt
ft»ri» (rem and) %

T̂T % ifr^ sft oi t̂l'l

VVSnft 7WT ^  W fll f  I
ar»rc fro?5R w fif<sg^rc v tjt t  
^  rft !I?h?T OKHŜ irtt ^  ŴUSĴ  

vw % T̂E% 97$ STTRyr

^  t  I

ir^ syr̂ Tfr ^ f=T ^ o  3r<T^ 
arpft cl^rfk ^ ^  ?ft STT̂ *F ,̂ 

ir  ̂ ?53Tî  t
VfifV 'TTT? %
3RJF?f 5 I %ftriT 3R arrsr
^  (Burke) ?rr^ ^  Ti
JFT g^at ^  5TRt wm

sn n sr# *rr?w r̂
an^ftffft (arb itrary) «R

'̂)T ^  ^  «fl" I
*TT wî Ĵ  *T̂  ^  ?R*cft

^  5ft ^T̂ 'TT ^ anrfw^^t ^"t^ 
5'r n^{ r̂efV |  ^

'TTiF? t  ^  ̂  ŷ5TT?T̂ t
wti % »iT '̂T ^  ^  I aftr aniT

^t? ^  IT? ^  ft:
wsr^T ?r^ t  ^  ^

arfemT 5T̂  t  ^  ^
f<^ ?ft 5^* t ^ I
^  *ff1r fTiTT*r >sft TrT<ftwrTTi|

^ ^  '
arrsr t  # 55ft, frfft
^  15T Ji? «Tf% fv  ar^r
n̂i> ^  cTF^ t  ^

% arr t̂ft ^t^ 5T̂  %,
% arreift f, ^
(Yes men) f, ^  ^ it  ^

^  ^  #3iT f̂Vr 9T ?#t»ft % WT«r

ir^fft ^  f ^  ’sn̂ sr h >ft «Tf 
f̂fr ftni wWf ^  «»? TT

»if »<y ^  ^  *rrt ’T ^  ^pT? ^
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t  ^  (independent)
5 f t ?OVJ3̂ T \\o

% ^  an% 5 1 ^  ^  ^
^ I arr̂  ?o vs #  aftr

^  ^  t  • arK^ft
TTTO?y (w rongful) ^  T̂OTT t  

^  Pi I <

«PT ?fH:erT |, ar̂ rr ^  ?fr^ arra; ?> 

(breach o f  tho peace) ^rw f ,  
;n ^  ^  ^  ^  t  ^  ^

i  I 3TT%T ̂  f?TT 'E# TfWT t  I

v t f  ^ n r  »T  ̂ f  w  ^
Pl<4)dlf ^  3 R W  ^

'Jii'ii f , 3tV̂  
t  %  ^  3T?r^ ^  ^  ^«TT 5m  , ^

«F> ?fr t  ^  ^  ^
f̂ TT? ^ 1  ?tT #■ fiTT t  I

3R T ^ n ^  (cases)

^c*r f+'4T 5 I

4  P.M.

3ftT ^  an’H’ ^̂ TTarf TOT 

9iT»TT? I 3T3T r̂̂ y.T ^

fTJT̂y (real) ^ t^?t 
^rrar ^  't^ ?t ^trt

I  I % 'TTfJ Pc^rs (p ast
record) ^  ^  T?r % 
( im v e m in ts )  ^  «̂r 
w 'T^?T ^rm- t  I t  ar?5r

^ «̂5TT r̂̂ cTT f  % fsTT «t<r1f f̂r

(cross exam ination) f%?r 

<1T *P^ I ^
«PT ?nT5y (tria l) ^  i ^

3i?t 3ft*r5 ^  (overt a ct)
^  arTcT ^  at^ ’TC WfR«I ^  ?W5ft

t  8iH  3̂̂  % M  »rarT5 tft ^  
t  I annc ^  % %«5W> ^
f v w # v ? ? T # v  art^^% iiT?f)r 
^  JT? 51̂ 13̂ ' ? ?RkIT t  f¥ ^  f?^

»f 5T̂  «rr I ^1# ^

?r ift ^  JRTf ifV
fOT?i%3i|‘h:¥TO^^ (docum ents) 

WK ?r% I 
sfli IT 3Ti® afh: 5T?iift
^  I 3rr5T ^  ancrr t  •

îfe'Ji % fn+rtH % ^  !f\ JT^ ^  
ffjHT % ^  «Tf ^  3TKifr

^  ^  ^  t t  ^  11 ^
% 3n^>  ^  ^

% ^Tjr ^fjr I ^  ^
9n% (ad vocate) ^  ^  i

'̂̂ 1 I 'iH ^
 ̂ srra ft: anrr ^  ^

5OT5TT ^  ?ft ^  ^OT I A ^
^  JT̂  <i'»i^  ̂ ¥t *ft I 

♦ii*iwi % 1̂*1*1
«TTcr>TTV3rrf$%iT̂  a m ^  (official 
am endm ent) sttjit «rT f% JTf 
srorr r̂r̂ y % ^

^ f̂ PT ^ ^
f̂t <T̂  '̂ * r̂ cT *T I ^  ^  ^i«

^ 5nmfr »TTf5TT 5t?TT «r: i 
^%5T in  ̂ cfsNhr ^  >rf
f% ^  arra^ sil«‘4md TT 
^  gm >T?̂  5Tf| #' ^  % *(iT
5?rt WRT 3p:% ?n> l^5T (detain ) 

^»F-  ̂ t  I t
art' ?TM
r̂ 5JTKT ^  5T ftrar 3Tr$ i 5r?5r 

3ft !FrjjT
*T  ̂#  5TP ^  ^W?ft t  I w w r^  ^
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f w  <?T %  srrjfT ^
t  % % 5>r firPT^
(certify ) ^  |  %?T ^  t

^  ^  fein  t ,  ^  ^  J T 5 I  %  
W  3TT<«ft ^  ftrJJT enq I
fTTT ^  Iff
*T^ *T^ 3rrar 5

f t r ^ s T  ^  %̂ r ^

fRT% f  %  Wft >TT ^  ?JTKT %fiT 
^  I ^tT 5 7 ^  if

a rm  w ? I  I it?

m f% am  4f3T^ f»TT̂ ?̂rR
jR tiT  «iT ?ft ^  ^  ^  5JNT5y

t«BT ^  ^  <rr I ar  ̂ f»r 
^  *15 5 R ^  f?r wnr^  ̂ ^  ^  |  %  

( coiifiiTDi)
>F^ I t  ’?TT??IT f  ^

»r?R5Te W  ^  ^  ^
If??? »r  ̂ ^  «rf?r
?ret?TT 5  I ^ F R T ^  ^

#  t̂p! Tsc ??r »rnT% ^
^  5rr?pn g  %  ^  «pt

^  ftrpT H T , ^  f ^ 5 T ^  5!T

q? anir (law and order) 
^  ^  3R a v  ?f5  

5T ^  ̂  JISRT ?R? ^  f ro ^ n r

•HTT 5T ^  I ^

^  ? f k  «IT 3T¥ TTHT ̂ TTfcrr i  I A
JT | Wr>ft*T jj f e w  TT <ft »T> TT̂

9T^«rf^r^ I^Mi 5  • ^  *T 5PP 5

^  3tr ft> w  % (antece
dents) WT t ‘ a#VT 1̂

^  ̂ pPT 5  ^  *T^ I ^  V|pTT ̂ Tipr^
j  %  «(ft 5̂»RR % w re 5T

^  S!W (gentlem an) w*T
t̂rtt t  I aprpc aiK*ft

AR T TT T̂TJTT I 3R
rPF «w ^  (fresh cause) ^  ^  
^  ^  ^  3|K*fy ^  ^  ITR%
% ?TT̂ ^ ?hrnT ^  fipqr ^nnr

^ o  % f5rfw<M % fertfit) f  I ;j*T

#  ferr |3iT 5  :

1^0 person shall be prosecuted and 
punished for the same offence more 
than once.”

JTft ?ft 5Tî n«Hĵ H ( prosecu
tion) >ft a(k ^  qfq^qg
(punishm ent) >f> f  1 i|^  ?r> 
ftro F««i?r I  I ^

^i'*i % 5 y  *1̂  'Ĵ fi VT¥ *TT ?tWTTT 
^  T̂TTTT llf7  I aiT? %■ 

»T¥rfer T7?TT '«TT^ f ,  gpmiWT, 
%  5fhr ‘TR W  ^  % «(«<! TT 
< f3m f5R % arT t# fw m t I 
5?t JpT (criticism ) f
aftr 5it A ar? T̂TTrT ^ r p r  g ari# 

^  pRft ?RT *rwrwitj f  J 
3T*ft*T ^  ^  3rnr cnfe 

ar̂ ST ^  T̂*T I ^fVT iblHH ^  ^  
?R*I felT 5 ^  ^  t  “

?<\ 8 R ^ , ?^V\9 fit
SR ^  «rr TfT «TT 5l> #
J15 M  3Tt Tfr «n ftr 3n^ 
ffs^^rTR v t  amr^t I ^
^  ^  ^  ^  fir T*T %■
f:»r 5^T 3rre*ft ?*nT5ir %

^  M  ft? w»iT
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I ^  ^
*T I WT ^  ^  *Tff ft* ^

’̂fd’ 3ft TR <T

(leaders) K^wr 
*IT«ft  ̂ ^  % fim # ^
^ r  iR 'TT 9 ^ '  at'tr ^
»Tife3it r̂5yH ^  115# 
m ft (h istory) ?5TTqT
5 ^  #  IT? 3T>f
^Tpr  ̂ 5T? ^  % 3F?T
T̂̂ yra' aftT ffJ mf+WK

?r ^  h t?: an
*T, ^  % 3T̂ T <H'i*i(l ^  <4lt|+l4

(b o y co tt) 3I>T firf^  t f$ R ^  
(c iv il resistance) gt «rr,
T̂JTR ^ ^   ̂ 3ft fjfT ^

5 ^  arr^ ?f^<u arrf «ft artr 
fsm  % amrfWf spt qsRTTtf^^r 
(experirnce) r̂ft «rr, ^  ^

«n- ^
n®R#s (alien  G overnm ent)
Jî t ^  anirT  ̂ ^  1 ^  375%
w 'TK *FT qs^pftfW
•T̂  «IT I 8PR ^  gPTR #  ^
% ST5JT qifT f w ,  ?ft
9̂1 % «l*ri ^wrft <1 ̂ *1 *ic •̂fs4 

(credit) ^  fsRi # annr
3T»TnT v m  I f?n5t f ^ ? r ( t  
^inf 3To WPTT snmt ^
«ft 3̂̂  «ft f̂ RFft % afk

«ird«(M ^  I arnr
^  fi^rirr ^ p r i ^ r r
^  T̂?5iT I ^  anft

# 5raJ<tT ^  ^
t  ?RRfh>T TT 5 ^
t  f r  ^ftrns? % 3Ht : ^  ^
%  ^  I

aft ftr fltrns? an% 
f  f*r ^  ^drtmi fifr 5R5TCT ^  ^

^  w  ? s r ^ t  ^
% sn^ ^

5!Tm ^  TOT 51̂  f  T̂̂ FT 
% ^  ^  ?ft Tift «f)T9̂  3 IT ^
^1 aftr ^  TOT ?̂TFT?T t  I
fT 5 rT f^ ^  #  5ft ^

W  %FT % f  ^  ^  
^T?r t  I «T5T d)|<^4T Hfft
(k idnap) %jtt sitctt t  1 inp 
^ift? ^ %5 ^  pKHyiK feJTT
3ftr ^  f% ’'TT5ft?T flTT ^  sft rft 
3tfrf I ^  ^  f+Tiiq
^  f  I ^  * eft 5*1911 ft!t

5 ^  '5’T ^  ^
3T?TRifrMt (conspiracy) % f^pw 
% ^  t  I ^  JTI '5’T îT?n̂
f3R% Hawiw ?̂t§ (evidenc©)
argT̂ cft t  > ̂
5it  ̂ ^  ^ t  ftr ^mrr q?ftf€

^  w  t, 'FTT# %
*1̂  ? I ^  ^  ‘T'̂ 'ii  ̂ f^ f%?r cTT̂  
>fl*iHI cTSSt^ 5̂ ni <^dl 5 

^  aiT̂  ^  ^
aftr ^  % ?r(t# ?ra^  ^  t  i 
rft ^  % ?iT«T ?t *Fm w ^  ^nr^t^ 
^  *811  ̂ I t  3RW Ir art 
ft? ^  ^  ^  ^  t  ^  
^ ^ ' ^ t a f t r f ^ ' t  
ijFTi^ r̂ft f w  STT ?nf^ I ^  

ar?f̂  31̂  5FT5TT  ̂ ftr ^  #
fv5$iw ^ II? ^  t  *TT » r f^
Ijarf^^ ?Ft ^  tt
jpq^ f w  3TT?rT t  f̂ râ TT f^
aftr^T felT  3tT5TT I  I f ®  JIT

w th B

% #  I ^  TT '̂ t’ft TT TIW



J ^  ^  ^JTT % ^'4'^

^  TO #  TfT fv  ^  arrr ^
^  an^ »5?v % fttwTO T W  ^ I 
4  # m r^ ^  «rr f% t  siflr

k% arre^ft t  fv  ji^
T^iiRi^fCT (B la ck  m arketing)
^  ftniT ^  ftr* ?TT̂  ^ ^
^  ?*n^ ^  ^ o  ^fto 

4 , ^  ^  ?T t  ark  *TO|[T
^npftr ^  ^  t , a m  armFr
(undying) a i ^ i i n r f v  g v ^

^  f e v ^  (decontrol) v r  ^
^ r f ^  forRm ^  ^  I 11^

(repression) 5ft  ̂ i 
<R are  ̂ #  ari TT̂ Tr r̂??iT f
f t r a n ^  W  ^  «F

^  <T5t r«T?>T ^
ftm I if- arrr ^ f

ftf« ?Rf ^i*iJn«
3TT ?w?rr 11 fs^§>«

^  ^  ^  5St*it T t
^  «r^ ? ?*T arr# ^  ^ ^
«F55T «f<T ̂  »1>7 ^

fv  ¥ifT #  5T *nnjn «Ti i ^  
an^ ^sp ^ ?TT̂  ’e'TUT 
^  >fr »f?w 4 m iT  ^
^  ^  'î rt >FT ^  t  I ?ft 
anrc w  fiw»’j >gy ^ v m r a r  «̂THr 
^ eft ??r «TŴ w) *nr-f#a «f qro 
T5*rr •̂ ifijq vff.V *Tfr ^  w  ^trff 
(hoarders) aftt JTrr«KfeTO (pro
fiteers) aftr »̂ TiTT<ifeq<t t  I 
^  OT v t  *raRifs ^
*n?i^  ^r-ir ?roft f  i A arew 
% ar  ̂ VWT Pf w  ^  % ap^ aprnr 

f  aftr ^l««i «ift % f*r
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*RW *1  ̂ Ptwai I anrr *i|[ *Trcr
(power) <t arr$5*ft ?ft w  ^
^  a(5^ ^  wi 9T f»r i*i^
5iff îftrw ^  3ft fr  f i f f f

I f tr ir w w  I *rr^?ftT^r am 
Wt̂ ft ^  »T̂  l̂*T ^ I ?ftai*rT<ul*( 

^  ^^ft ?T*T9»̂  t  ftr ar<TT̂  vr 
?t5TT ^rf^ IT? 'TTT̂  *n4#r

% IT t̂jft ^t1^ I apRjr^Trar 
^  |[t*ft ?lt 

?HF!r VT  ?r%ift I

H ^ fa<niqd ^  ftnfit an^
m f 3n>it5PT ^ ^n rr  ^

f5̂ 5T an f̂inflf 
^  *̂iiX 5t*T r*iPi(«^
#  i R T ^  «ft f tr  ^  ^ arK fjpff ^  p R -  ■ 

9 m T p R »T im r«T T ^  i t r  5T ^ « tt i ft>?ft 

^nf # aî tsftsPT (opposition) ^  
5TCB F *T̂  ^  T aFW
fnTRRRt % 3(t ^
*lf t  ^  fW 5T 5T^ «ft, f ^  ^  

? R ft^ , ^ R w r ^ T ,  t  JTI5 fiTvm w r 

^  ft? a r ^  ?PF ?n  a n r r  m
t ,  ar?t ?!▼ ftr 
(essen tia l su pp ly) VT 

f ’ff ^  % 3F<T 4 # %?ft f?R»T ^  
^  f iw w d  f tr  f?T f t T ^

%l 3T̂ t̂ n âiT I
f w n m  T f f  I  ? f t i m n r  ^  

t  ftf ^  % « W t arra ^  (secu
r ity  of S ta te) VT I, fv 
^  fip#t v^^Prt r̂rf JTT

nrrf «r; jit M t  a ftr v t  «n5?r

*nn I T̂ft ?w* ^  vr ^wrw ^ ^  ^
ftnnw  t  ftf fTtt ¥T%«TO ffr w
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^  ftniT »nn i ^  
qicfwwc (particu lar cases) 
% i r t  V 51^ VK 1% JTT
fr*r5T^i y r f i R t ^ ^ far wff 
^  ?? 3T 3runr ^  I ^ftnr ^
^  *T? ^5'ii f% ffnpT *Ft *T ^•rnn' 

^  iRfhr(t 5T T<Sn 5IT̂ ,
I fvf®anfi^HH

•T 5H> TT*r ftl>JTT ?ft ^  ^  3r{'T
?RT ftWTTa I ^  q55J
% ^ ..........

Shri Rairhabachari (Penukonda): Is 
there one case where you have
punished an officer?

STFT **rnhr : snrr

IT? t  ^  TT  irtr

?f^KI« T(^ ...........

Mr. Speaker: Order, order. The hon. 
Member may proceed with his argu
ment without replying to the questions 
pi’*.

8ff T iRrfw: rft ann
f ’FTTT ^  f  sftr I R R ^

»TT 3r>T 11 3fN % aifesnr
^ ^ fv 5ft RtVT 9>i (ID ala
f id e ) a ^  TK arK̂ ft *p> fiiT-
•RHT ^  !Pr35 T̂iTT ^  I

3fr 3 0 ^  iR W  (goodfaith) ^
^  ^  ?nrT 

?¥ w *i*jn arnr % ?it*t ft’TT i
%TT qr % ITT 3TK»ft ^  

t, »3!̂ 3rsr ^  !&5RT !T  ̂ T̂OTT 5ft ^  
*R arrr f  f% w  ^  ?ft?
5R anfo ?fto (I. p . c.)
^  >1̂!: JT>#5*ft̂
ViV ^  ^  ^
^  ^  f  I anrr w  *i’35 ^
t  ^  t  ^  ?*T ^

^ fv w  ^  1 3PR
W  v r iNr ?Rf % ?f%*n5y

^  â T flwci 1̂  VT  ̂ ^  tl'̂ T

(aim )T«% f afk^rf JT^t ^  W
^  ^ am> apTPT ^  tn f ^
W ^  ^ ?tf ^  art ^ < |5? #
?  ^  ?TT5
apiJft (p ersonality) ^
arâ  (a tta in ) ^  i w ^
H n fW  I' I

5̂" '^Hdi ^ Vnr % ^ysnfw*.

f  I aftr anr 5HT ^
ftrf f̂ êr % arft«y sf̂

f n ^  >rr^1r #
f w  fr  a m  ^  (m ethod)
Tt I  I ^  a r^
4«ry f t  ^  “sn t ITT 5T

t  aRar" ^  3r  f
%  CR> ; ^  W W  r̂*J»T
^  JIfTRJT fw^iTd
fn^ipT (hum ane) aik ^
% )T f  I q f ^  5frtf % >ft

^  t  ^  ^
I ,  w f%  3I1R ^  ^  5T  ̂ fti l̂T
*RTT ?ft ^  îT I 5IW ^  ^  ?nrr

aftr WT ?RT fWt ?
w

»IT r̂nr T̂T̂  ^  R̂T I JTf 
?o\9 % 5T%5iTO «yt*r ?;?nn
^  t  ^  r̂nrar annt

^  t  ^  ^  I  ft> fSR 3||?f»Wf
^  I  IT? % WinrT

an^^if ^
anw

*T ini»% <T, *r? ^  ^^H ?r
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[#RT
% ^  «nm t  ^  WT-
v h n f iv s  (p sy c h o lo g ic a l)

ftf 3Tt wrnft tsftftw e
(p atholog ica lly  deficient)
^1% ^  ^i|r TW I ^*R*t ?it?^
^  5f^ t  I  fv

W ^  ^  ^  f’RTT
aftr 3*1 wWt >Ft %  *̂T

^  ^  ^  lit, ^  % ^<fa<?iT«fc 3Tt 
V m if f  ^  ^  ^  5T ^  I (IW 
fp w  ^  13ft i) gpTR ^  ^  «nr 
*nft f , 4  3R f*R? >ft artr «̂>r5T

Pudtt s. C. M iahn (Monghjrr North- 
l>ast): By the debates that have taken 
place in this House we can to a great 
degree understand what the fate of this 
Bill is going to be. But before this 
august House passes this Bill into an 
Act, I think it is proper that it should 
hear the view-points of eve^body who 
has got a view on this subject.

I know it is very difficult for me or 
lor anybody else on this side of the 
House to prove his bona fide s as soon 
as he stands to oppose this Bill. As 
soon as a man stands up, the other 
side scan him with a mental telescope. 
Well, is he a communist? Then, for 
them, there is a ready made reply: he 
has got a guilty conscience, he wants 
to make misuse of his freedom, and, 
therefore, he is opposing this Bill. If 
it is somebody like Dr. Syama Prasad 
Mookerjee. then another formula is 
ready! perhaps, he will not misuse it 
himself, but he is in bad comoany. 

•These two handy formulas are always 
there. Therefore, if we oppose this 
Bill, either we are subversive, or 
somehow we have fallen in bad 
company. (Interruptions).

Mr. Speaker: Order, order, let him 
proceed.

PaadH S. C. Misbrm: I wish to hear 
their Questions—^what is the harm?

Now, I wish to say that many of my 
friends on this side have been fighting 
for the freedom of India for the last 
thirty years. May be certain people on 
the other side are placed very high,

because their achievements have been 
great. For example, when a steamer 
sails on the high seas, some people may 
be standing high on the decks. But at 
the same time there are certain people 
who are down below. It would be a 
great mistake if at the end of the 
voyage one were to say that those 
people who were on the deck were 
responsible for the success of the 
voyage and not those who were stow
ing coal below.

An Hon. Member: If they are making
holes below?

Mr, Speaker: Order, order .
PaadH S. C. Mlshra: Now, where do 

they find themselves at the end of 
thirty years. So long as we are here 
in this House under your protecting 
arm, or by the proximity of a great 
leader like our Prime Minister, we are 
safe. But, I wish to tell the House that 
as soon as I go outside and put my 
first step on the roads, immediately, an 
idea comes into my mind that I am 
walking in this great city of Delhi not 
by right—I am not speaking of tb^ 
privileges of an M.P, that has been de
monstrated to be a fiasco, I am speak* 
ing of the rights of an ordinary man— 
but because the great God of Delhi, I 
do not know what you call him, the 
Deputy Commissioner or District 
Magistrate’s eyes have not fallen on 
me.

We have not been used to living on 
favours or sufferance all this life. That 
is why we stand here to oppose this 
measure. The hon. the Home Minister 
said that it is only thirteen or five, 
people who have been detained accord
ing to this law. But what I say is 
whereas only five people might have 
been actually in jail when he said that, 
as soon as this measure is put on the 
Statute Book, you put your clawed 
foot upon the liberty of every right 
thinking man. It is not a question of 
your detaining him or you do not put 
him in jail. But the liberty and free
dom of every right thinking man is 
put under duress as soon as this Bill 
becomes law. Please accept that posi
tion. You cannot run away from this 
position. (Interrnvtions). I under 
stand why you interrupt me. I am 
sorry I have forgotten Lenin’s dictum 
in which he said: never should you ad
dress them as you or we; that class 
must always be addressed q.s they. 
They ask: unless a man is wicked, how 
can this law be applied against him. I 
will not say everybody on the other 
side, but many people on the other side 
in their whole Ufe have never known 
what it is to differ from authority. 
How can they understand my position?
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With all respect, I will not say every
body. But if those friends introspect 
aimong themselves they will find that, 
for the life of them, many people on 
that side have never felt it, and shall 
never feel it. Of course, for them there 
cannot be any preventive detention. I 
ask my friends over there : whether a 
law is a good law or a bad law, well, 
the test is not how it acts on the ruling 
party, does it? In the worst days of 
Nazi rule or Nazi terror, 1 ask you, 
was any man of the Nazi Party put 
under detention or put to torture? I 
do not mean to say that the Congress 
Party is as bad as the Nazi Party. No.
I say it mvy be a hundred times or a 
thousand times better. But that is not 
the Question. Whether the ruling 
party is a good party or a bad party 
does not matter here. Anybody who 
for the time being happens to find him
self in agreement with the thoughts 
and ideas of a ruling party or a bat
talion or a clique—I am not at all con
templating those things with respect to 
the Congress Party—but I say what
ever a ruling party is, any man who 
happens to be in consonance with that 
party, well, he can never understand 
what the meaning of a bad law is. They 
cannot.

What is the meaning of a right-think
ing man? The right is to be able to 
differ, to have different views, to think 
dilTerently. Is that a hypothetical right 
only? No. It must be tested in action. 
And what do we find here? The hon. 
the Home Minister said that this 
measure is not intended to be applied 
against any party, and therefore our 
friends on the Congress side may say: 
well, friend, why are you afraid of it? 
The Home Minister may say: I am not 
going to apply this Act against any 
party; therefore whether it is the Com
munist party or the Socialist party or 
the Praja party or any other group, 
they need not be afraid of this. I wish 
the Home Minister had been pleased 
to put this Act against parties. Why? 
Because, then we would have known 
and a man would have been able to 
choose where to stand. If you say that 
the Communist party is declared to be 
an illegal party, well, then it will be 
up to that party to decide what it can 
do, and if it reaUy represents the 
wishes and the needs of the people it 
will survive; otherwise it will go. If 
you nut it against the Praja party or 
the Socialist party and declare that 
everybody who chooses to become a 
member of these parties will be put 
under detention because the Govern
ment has decided that their actions 
are subversive, then again it will be 
open to us and to the whole country to 
decide whether to side with this party

or not. And things may be decided 
quickly.

But what does this measure choose 
to do? The gracious Home Minister 
said that it is directed against indivi
duals. Now, is there any method—at 
least I do not know and I cannot think 
of any method—by which a man can 
abjure bemg an individual? ^  man 
can abjure being a Communist or a 
Socialist if he chooses, but there is no 
conceivable method by which a man 
can choose not to be an individual. 
Therefore, what is this law and this 
Act? As soon as you pass this, certain
ly it is not against any party, but I say 
it is against every right thinking man 
or every man who may be an individual.

Well, Sir, our great leader is not 
here. He had always been saying that 
a young man who does not think 
dangerously has no right to live. It 
is a great loss to the country that the 
lineage of our revered leader who is 
no more in this world, I mean Pandit 
Motilal Nehru, has not been represent
ed further t o d a y  by some male scion.
I am sure if there had been a younger 
Jawahar today, he would have been 
here on the opposition benches. I can 
say that.

An Hon. Member: Never.
Mr. Speaker: Order, order.

Pandit S. C. Mlshra: I tell you one 
thing. It was in the ,year 1930. The 
Home Minister might remember 
it. The District Magistrate of 
Allahabad_ simply wrote a 
letter to our hon. leader—he 
was still then my leader of course, 
though he is not my leader today—and 
a notice was served on hun “Yea don’t 
proceed to Bombay this week”. The 
reply immediately was—I remember 
those electrifying words, “I am not ac
customed to taking orders from any
body save the institution which I 
serve”. And it was a grand reply. It 
was a reply that sent the whole youth 
of India in thrill. He has said so 
many times that those who cannot 
think dangerously have not got a right 
to live, they are not the real sons of 
India, they are not young men. My 
friends can say that Panditji has made 
a complete somersault, and he may see 
the necessities just the other way. But 
I say you have not burnt all the writ
ings of that Pandit Nehru. If you had 
burnt or banned those books, young 
men anywhere would not have gone 
through those words. But the books 
are there and. in spite of whatever is 
said in this House, they will produce 
the same effects ihat they produced in 
those days. For thirty years, along
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with that great and beloved leader we 
had been ^ h tin g  to make India liv
able, not livable on favours and suf
ferance. Favours and sufferance were 
there of course and there were 'good 
boys* then— there are better boys now. 
Yes, they have. Who can say that? 
But the question is we have been fight
ing to make India livable for every- 
b<Sy.

After this Act it is not livable for 
everybody. You may say that people 
will not be put in jail because they 
belong to certain parties. But certainly 
they will be put in Jail t>ecause they 
do not fiatter the authorities. And 
from here to the district towns and 
below to the thanas if you go down 
and down, it will end In a complete 
flattery, subjugation and what not.

I will bring out certain things and 
show how this Act will in the end 
operate. For the present I am confin
ing myself to this remark that what
ever you say, this Act that 
you arc going "\o put on 
the Statute Book—somebody 
took exception to article 22 of the Con
stitution and said it was a blot—I say 
that this Preventive Detention Act will 
be a desecration of the Statute Book. 
My hon. friend from the Punjab has 
argued that there are so many laws and 
they have not spoken one word about 
those things. Perhaps there are 670 
sections—I could not be a vakil at any 
time—Perhaps there are six hundred 
and odd sections in the Criminal Pro
cedure Code. It has been said that 
there is no conceivable thing in the 
whole world that cannot be brought 
under the purview of that Penal Code, 
yet people do not object. And they 
put the simple question; unless .these 
people are subversive or have a guilty 
consrieT'^® how is It that though they 
can nut with so many sections of the 
Penal C^ie but they make a big hue 
and cry over this very innocent piece of 
legislation that tl^p I^m e Minister has 
introduced? I may just put the ques
tion in the opposite way. 600 and odd 
sections have been made in a very 
grand book by higher brains and I 
know that they have made it complete
ly to subjugate the country; but how is 
it that you find yourself not competent 
to deal with any situation that might 
arise in the country and you are hug
ging to this one section? Why are you 
hugg’ng to this section! It is not that 
we create this impression in the minds 
of thp oeople. They are clever enough 
to und^*rstand that ♦he Government 
have got so many sections and still they 
are introducing Uiis one section. It

must be something novel; it must be 
something dangerous; It must be some
thing like an atom bomb. There are 
at least three legs on which a civilized 
state stands; the executive is one 
branch, legislative is another branch 
and judiciary is the third branch. What 
is the attempt here? I say that parlia
mentary democracy has given India a 
new field and we are holding on to it 
and trying to survive. The British peo
ple might be very great people and they 
might go on with the same methods of 
Parliament and spve their Government. 
But here in India very soon you and 
I and everybody have to think what to 
do. What is happening here? Some
how the executive now controls the 
legislature and I ask the 500 and odd 
friends sitting here to consider one 
point. We are not here as the execu
tive. We and they, all of us are not 
here as executives but we are here as 
legislators and we and they should 
understand what the country demands, 
where the good of the country lies and 
not simply be dictated by what the 
executive demands. We must not go 
on and give them ever3̂ hing that they 
want. The hands of the executive are 
pretty long and they are putting their 
legs on the legislative section of the 
country.

Now a vep^ peculiar thing is happen
ing with this Act and that is, now the 
executive want to make the judiciary 
either impotent or they want to put 
it into cold storage. This is the third 
attempt that is being made to control 
the legislature by the executive. The 
executive is trying to control the judi
ciary. Judge after judge from the 
Supreme Court has said that. They 
say that these laws are lawless laws 
but we are bound hand and foot and 
we cannot interfere. That was quoted 
by every hon, friend here. With thfs 
one piece of legislation that is being 
introduced in this House, we are 
transgressing the very ancient
boundaries that have been placed upon 
the rights of the '-rfK^utive. They some
how had captured one branch. Now 
they are putting their leffs upon the 
second branch and therefore I say: 
They cannot understand and they can 
never imagine the oossibility of ever 
hav’nfif to differ with the executive and 
with the Government. Of course, they 
shall never realise our position but 
there are those who think that they 
have a right to differ and to think in 
a different manner and if necessary to 
think in a dangerous manner. They 
ran understand that thev pre n o t  fo  he 
in a JaiK The whole of India is like a 
jail. The whole of India is convert'^ 
into a detention house. Therefore the
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objection that ranges from this side has 
not been that you are putting in jail 
a lew people here and th ^ e  but with 
this piece of legislation you are putting 
in jeopardy the liberty of every citizen 
who does not happen to be on the Gov- 
v^rnment side. If that is your inten
tion, then have it. We cannot stop it. 
After this law is passed into an Act, 
if our India does not become a State 
of Slaves, certainly it would become a 
State of serfs. 1 would like to remind 
my friends on the opposite side that 
all serfs were never tortured. Only 
those serfs were tortured by their 
Lords who happened to oppose or differ 
from the will of their masters and ex
actly in the same way you have placed 
India in the same position. It is pain
ing us to find that after fighting all 
our lives in the attempt to make India 
sa le  for everybody to live, we find that 
our country has again been thrown 
back lo a state of serfdom. There is 
still time to think about it and I know 
you can very well do without this Act. 
Certainly you can do it, but the thing 
is that tigers generally live on ante
lopes but once the tiger tastes human 
blood, the whole apetite of the tiger 
for the antelope disappears and after 
that it cannot live on anything save 
human blood. I was greatly puzzled 
and surprised when I found a lady 
Member of this House demanding 
blood. In the history of India we know 
of great ladies in Rajputana and every
where in India who had played a noble 
part, but now I find the lady standing 
up from the Congress benches and de
manding blood. If you were to accept 
the position which the lady Member 
had propagated, then the whole of 
India would become a detention camp. 
She has given us many examples from 
the State of Delhi. I will now read 
one Quotation for that lady Member. I 
am reading from th& Statesman of July 
12th:

“On October 20, 1950. Ram Singh 
a cycle repairer was taken into 
custody in connextion with a cycle 
theft.” (The first time I had read 
this, I thought the man concerned 
was a cycle lifter). I quote : “On 
October 24th Raizada Bodh Raj a 
Delhi lawyer applied for bail in the 
court of Mr. Bhanot who ordered 
Ram Singh's release. His refations 
took the warrant of release to the 
police station but Ram Singh was 
not set at liberty. They visited the 
Police Station again on the morning 
of October 25th and were told that 
Ram Singh was being interrogated 
in a room in a comer of the fcot- 
wali. They knocked at the door 
of the room and when it was open
ed they were horrified to see that
120 PSD

Ram Singh, who was in hand'cufls, 
was standing against a wall, the 
chain of the handcuffs was tied to 
a peg in the wall and several con-̂  
stables armed with lathis were 
beating* him.”

*The relations of Ram Singh 
begged of the Sub-Inspector, Jinda 
Ram to spare Ram Singh, but Jinda 
Ram said that he would continue 
to beat until he gave a clue to the 
stolen property.” (I think that so 
far the hon. Minister will be with 
the Sub-Inspector.)

“They handed the release order 
to the Sub-Inspector but the latter 
said that Mr. Bhanot had no right 
to accept bail and that he would 
not release him. The Sub-Inspector 
asked Ram Singh whether he had 
bought cycle parts and when he 
replied that he had not bought any, 
the Sub-Inspector, it is alleged, 
kicked him and told his relations 
that he was going to kill him. Ram 
Singh begged of them to get him 
out of the clutches of the police as 
they had been torturing him and 
were likely to kill him. The Sub
Inspector took the surety bond and 
other papers from Ram Singh’s 
relations and told them to leave the 
police station immediately.

They then presented a fresh 
application to Mr. Bhanot the same 
day—2 5th October—complaining
that the police had flouted his 
earlier orders, Mr. Bhanot asked 
for an immediate report in regard 
to the allegations made and on 
October 26, Jinda Ram submitted 
a report to the effect that Ram 
Singh had been released in one case 
and arrested in another.”

I am reading this specially for 
the Home Minister.

“On October 26, the prosecution 
alleged, the police took Ram Singh 
to the court of Diwan Ram Swamp, 
a magistrate, and presented an 
application that he be aUowed to 
remain in police custody for 14 
days—the minimum period. The 
magistrate remanded Ram Singh to 
police custody. As soon as the 
order was passed Raizada Bodh Raj 
entered the room and presented two 
applications, one for Ram Smgh s 
release on bail and the other for 
his medical examination as he was 
alleged to have been tortured by 
the police. The magistrate revoked 
his previous orders and directed 
that Ram Singh be produced before 
him the following day. He also 
directed that he should ^  exam in^ 
by a medical officer. Ram Singh 
was not produced by the police 
before Diwan Ram Swamp on
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October 27, but he was produced in 
the court o£ the Tehsildar at Delhi 
and remand was obtained up to 
November II.”

This is what happened. Please hear.
**Ram Singh was found dead on 

November 3 in the House of the 
Assistant Sub-Inspector.*’ This was 
fill in Delhi.

S ltfi H . G . V alahnav (Ambad): On 
a  point of order. Sir, is this connected 
with any detention order?

P a n d it S. C. Bflshrm: If it is a point 
ot order, I shall reply. {Interruptions).

M r. S peaker: Order, order. Let there 
be no heat about this. His contention 
apparently seems to be that, though a 
law may be enacted here he is expres- 
smg his fears of this type about the 
administration of the law. The police 
action was not in pursuance of the 
Cnmmai Procedure Code. He wants 
to invite the attention of the Govern
ment to the fact that the Government 
have to be careful in administering 
the law if enacted. Thart is his point.

S h ri C. D. P a a d e  (Naini Tal Distt. 
cii?n Almora Distt.—South-West cum 
Bareilly Distt.—North): On a point of 
information. Sir,...

M r. S peaker: No, no; it is not neces
sary. I do not want the hon. Member 
to interrupt.

S b ii  R. K . C h aad h ttry  (Gauhati): 
On a point of information, Sir, does the 
hon. Member want the law to be chang
ed on this ground?

M r. S p ^ e r :  Order, order. The hon. 
Member is advancing his arguments 
and I think he is entitled to do so with
out interference. It is for each hon. 
Member to hear him and interpret his 
argument as he likes. He must have 
an opportunity of expressing his views.

PaB dIt 8 . C. M ishra : What I wish to 
draw the attration of the House to is 
this. I am glad that the Leader of 
the House is also here to hear this 
report of what is going on in Delhi. A 
very poor man, Ram Singh— ĥis age is 
not given here; may be 18, 19, or 22—is 
put in custody and he is being tortured. 
When his relations go to see him, he 
begs of them, ‘Save me, save me; I am 
being killed'. They try their best. They 
run after magistrates; they obtain bail; 
they are running about. Every day the 
victim is bei'ng taken from court to 
court and in the end, his dead body 
comes out. For these 13 days a grim 
drama was going on in this great city

of Delhi. Sir, if you would excuse that 
expression, the Servants of India 
Society was working there. By ser
vants, I mean Government staff. 1 
know my hon. friend the lady Member 
will say, that in the inter-communal 
marriage case, perhaps one man had 
been stabbed. I know that full well. 
But, he had been stabbed by somebody 
in the heat of the moment. Now. for 
full 13 days, the victim, a very helpless 
young man is being killed in the city 
of Delhi. Not one Sub-Inspector, but 
the constables were beating; the Asst. 
Sub-Inspector is there. He is found 
dead in the house of the Asstt. Sub
Inspector. At least five or seven of 
these servants know that a man is be
ing tortured to death for full 13 day^.
1 would ask the Secretary and every
body here. I know that if a man is 
stabbed, perhaps, you will say I can
not save him. Here in this great city, 
where this Parliament is sitting, a 
young man, perhaps a poor man, he is 
being killed and nobody is able to save 
him. He has got his vakil; his rela
tions are running about; but they could 
not take him out alive. Even the magis
trate.*; were there. I know that Sub
Inspectors have not been armed with 
this power; but the district magistrates 
have been. As soon as some papers 
are placed before the district magis
trate by the Sub-Inspector, or what
ever you may call him, who will take 
the odium of refusing*  ̂ I would ask 
of the Home Minister this. If people 
nre to be detained, let them be detain
ed under the signature of the Home 
Minister here or the Home Minister of 
the States. They will say, ‘No, no.* 
Do you know why they say, ‘No, no'? 
They will say, why should we make 
our hands dirty; let our conscience be 
clear; we can po and tell the people, 
we cannot be looking to every case; 
there may have been abuses and mis
uses; you cannot blame us for these 
things. It is exactly for this purpose 
that they are arming the district magis
trates with these powers. I say this 
to him and to my friends on this side, 
it would be a pleasure to me to know 
that Dr. Katju had himself personally 
considered my case and he has signed 
or the Home Minister of my State had 
considered my case and has signed it. 
There would be the satisfaction that 
the case has been judged by a peer of 
my own status. That has been the one 
thing for which the whole world has 
been lighting. Here also, I say trials 
are Jury trials. Anybody would have 
had the satisfaction that he had been 
tried by some Jury. But, our Home 
Minister is not going to give us that 
much satisfaction. I want to remind 
the Home Minister one thing. When
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you utilise such wide powers for the 
rtrst time, people think that perhaps 
ther? is an emergehcy. 1 shall quote 
bome examples from  history. Th e  D e- 
iciice of India A ct was passed in 1914. 
Thousands of our young men, the 
flower of our country were clapped 
in jail. A t  that time everybody knew 
that the British Government was 
fighting with its back to the wall, 
llierefore, they could condone it. W hat 
happened in the year 1919 when they 
wanted it to be put permanently in 
the Statute Book in the form of the 
Kowlatt Act? I  would again quote the 
words of our Prim e Minister. He said: 
“So long as it was a w ar measure, the 
fountry had somehow put up w ith it, 
but at the end of the w a r”— and his 
words were these— **Indian people
were shocked to find there were some 
trials, but they had been like con
spiracy trials”— about Kamagatamaru 
and certain other incidents. “Th e  
Britishers staged some trials, but they 
looked like conspiracy trials, and there
fore the whole of Indian youth, the 
whole of Indian manhood stood up 
against the Rowlatt Act.”

I wish to tell the Home Minister, the 
Finance Minister, and everybody else 
— I wish to tell them: Yes, at one time 
you may say it and people w ill take 
your word at its value. Th e y w ill think: 
Perhaps there is some emergency, let 
them have those powers. Th e y  will 
think, perhaps: “ I  should sacrifice some 
of m y liberty for the sake of m y 
country.” When you are making it a 
permanent Statute, the same thing w ill 
happen. Th e  people w ill not be able 
to understand your attitude. Th e y  w ill 
think: “These people have tasted blood, 
and they cannot do without taking our 
liberty” .

Some people have spoken about 
Rajasthan and Saurashtra. Do you 
know what is going to happen? When 
a man begins to take opium for the 
first time, a little drop w ill do. It  is 
the first stage. Th e  next month, that 
dose must be doubled. Six months 
nfterwards. what is going to happen 
you all know. Yes, this is that very 
dose that our benign Government is 
taking. Yes, for the first time, you 
have restored peace and order in Sau
rashtra. Make it a permanent Statute 
for which you are just preparing. If 
at the end of these two years, the Hom e 
Minister is still there, he w ill come and 
ask for more powers. Those people 
would have found out how to evade 
these orders. Th e y  w ill certainly, and 
then new orders, new Acts, and re w  
regulations w ill be required. And, 
therefore, I  shall ask this House, every 
friend on the other side who happened 

bo associated— m any of them were

associated w ith the old fight for free
dom— I  wish to ask them very hum bly, 
as a comrade in that fight, where w ill it 
lead to m  the end? It  w ill go on de
teriorating and deteriorating till this 
India w ill become itself a Nazi camp 
and nothing else. You raise yotur 
fingers at Russia and this and that, in  
a very few months, everthing w ill have 
vanished, and we shall t>e there in a 
dictatorial camp, and wider and wider 
powers w ill be required to keep peace 
and tranquillity in our country.

I  w ill tell you w hy this Act w ilL n o t 
suffice. I  w ill read one little quotation 
again. You can pass as m any detention 
tion orders as you please, but you w ill 
not be able to keep peace if you go 
this way. Th is  is dated 12th Ju ly , 
again somehow; this is from  Bombay, 
Satana:

sft ?3TSn 'T’T

^  m  3TT5ft arrcJT̂ ciTT ^  #  i

WiTFT I

I  hope you have understood it.

Several Hon. Members: No, no.

Pandit S. C. Mishra: A  graduate. Sir, 
not an ordinary graduate— a graduate 
in agriculture— ^perhaps if the Finan
ce Minister had allowed the river val
ley schemes etc. to go on, he would 
have been required— this man— I  wish 
to draw the attention of the revered 
D r. K a tju — this man has done such 
a bad act. He has deprived our 
motherland of a very good flower, of 
a bright, shining youth who would
have been of very good use to this 
country. I  wish. Sir, this Preventive 
Detention Act had been passed ear
lier by our friend, and this man had 
been detained and prevented from 
killing that graduate. I  wish it had 
somehow been found possible to de
tain him before he had killed himself. 
It is a very gruesome act.

[M r . Deputy-Speaker in the Chair]
Lakhs and lakhs of graduates are 

living unemployed in this country.
I have not got the time, and you have 
not got the patience to go into it. You 
may have files and files of those gra
duates who have not been able to 
find a living and they are on the point
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[P a n d it S. C. M ish ra ]
of choosing one of two things. Th is  
agricultural graduate— I  think if the 
hon. Leader of the House were here, 
he would say he was not a man worth 
the name. Yes, he was not a man 
w orth  the name because before he 
killed himself, he ought to have tried 
to kill that atmosphere, that situa
tion w hich was strangling him . He 
did not do that. B u t what about all 
the other graduates who are now on 
the verge of starvation? Pass as 
m any detention Acts as you like. 
E ve ry  graduate is faced w ith  this 
situation that he shall either choose 
to k ill himself, or shall say that he 
w ill dedicate his life to the changing 
of such a system, a system which is 
putting him  in this position. A n d  for 
him  no detention Act, no preventive 
detention is enough.

O n  F rid a y  last, you know, a friend 
on this side caused a scene here, but 
if you take into consideration w h y 
heat was not generated on any other 
occasion before, and w h y it was 
generated on that occasion.......

m r. D ena ty -S peaker. It  is not ne
cessary to refer to that.

P a n d it 8. C . MIshrm: Th e  friend here 
rather expressed himself very grie
vously, but w hat was it that he was 
going to tell? W hat was it that bis 
fettered soul had to express? I  say 
hundreds and thousands and millions 
of such educated people outside are 
on the verge of starvation, on the 
verge of putting pills of poison on 
their tongues. Now, every man on 
this side feels like this: “H o w  shall I 
go outside and tell the people of India, 
the right-thinking man, the dangerous 
thinking man, if he asks: what were 
you doing here?”

M r. D epn ty -S peaker: There  are
other Members also to speak.

P a n d it S. C . B fishra: I  remember 
one incident. Sir. during those free
dom days when certain young boys 
were beaten by the Police w hile they 
were picketing wine drums. Th e y  
were badly beaten, and when the 
Police tried— I  was myself present 
there— I  was so much upset that I  
flung myself right under the drum  in 
order that I  m ight get on me some 
in ju ry , and I  know when a yoim g man 
on this side grievously mis-expressed 
himself, what does he mean? H e wishes 
to register a protest, and the protest 
is: If  you must pass this Act, pass it.

8 h ri Syed A hm ed (Hoshangabad): 
H e  w ill commit suicide?

P a n d it S. C . M ishra : B u t before you
pass the Act, you w ill have to  w a lk
pvcr Qur bodies. Th a t is w h a t h e

wanted to say. H e  w ill be able to 
tell his friends outside: did m y
best but even w ith  all the protest I  
could put in. these people, those who 
govern India, they have passed this 
B ill into law.” Th a t was what was in 
his h ea rt

I  w ill come immediately to the B ill. 
5 P34,

M r. Deputy-Spemken Th e  hon. 
Member m ay reserve it to a later oc
casion. Hon. Members are anxious to 
exercise their right to speak, and are 
coming to the C hair one after the other. 
Th e  hon. Member who is speaking now 
also came to the C hair to get an 
opp>ortunity, to talk. He has been 
given an opportunity, but if that 
opportunity is taken advantage of tfi 
bar other Members from speaking, 1 
can only say that that is not right.

Th e  hon. Members also said that 
there is one other Member from his 
own party, M r. Sarangadhar Das who 
should be also called upon to speak.
I am w illing to call him. B u t if this 
is the manner in which the hon. M em 
ber has taken possession of the House 
for such a long time, it is rather un
fortunate.

Pandit S. C . M ishra: I  have taken
only about 25 minutes till now.

M r. Deputy-Speaker: Th e  hon. M em 
ber has taken 50 minutes already. 
Th e  previous speaker Pandit Th a k u r- 
das Bhargava finished at 4-10 p.m . 
and it is now 5 p.m., and so the hon. 
Member has taken already 50 minutes, 
and he is starting discussion on the 
B ill only now.

Pandit S. € . Mishra: T i l l  now 1 was 
opposing the B ill on general princi
ples, w hy such a provision ought not 
to be in the Statute Book. N ow  I  
shall come to the B ill itself.

In  this one session of this House, 
we have passed so many Bills and are 
sending them to the people in the 
form of gracious presents. Th e  peo
ple w ill be charmed to find that this 
new Governm ent is certainly now 
sending them great things. We have 
passed the Crim inal La w  Amendment 
B ill, and so m any other Bills, and this 
is another which we are proposing to 
present them. I  am afraid, the wish 
of the hon. the Home Minister seems 
to be to divide India into two sharp 
camps; either the people come into 
his camp and escape detention, or 
they get detained and go into M r. 
Gopalan’s camp. His wish seems to bo 
that there should be no other 
shade in India, except these two shades. 
It has also been provided in this B ill 
that anybody who attacks the foreign 
relation policy w ill also be detained,..
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Pandit Thaknr Das Bharfava: W hich 
Section or Clause of the B ill is the 
hon. Member referring to?

Pandit S. C. Mishra: I thought the
hon. Member had gone through the 
Bill. I shall just give that Section.......

Mr. Deputy-Speaker: Th e  hon.
Member need not waste his time in 
satisfying another hon. Member.

Pandit S. C. Mishra: Yes, Sir. Th a t 
w ill help me also to a certain extent.

O nly two days back, I  was ta k in g  
in the lobby to some of * m y friends: 
“W h y is it that we cannot say to the 
Pakistan Government: *Well, give us 
back our dear and beloved Badshah 
Khan. We want him back. H e is a 
very great part and parcel of Ind ia ?
I told them that there m ight be some 
difficulties. Now  I know after this 
B ill has come, what the difficulty is. 
We wish to have good foreign rela
tions with Pakistan. Therefore if any 
Indian attacks Pakistan’s foreign 
policy he might talk in a w ay which 
might be prejudicial to that theme. 
Now you w ill agree with me that 
Pakistan also has a foreign policy to
wards India which is just the opposite 
of ours. When Badshah K han attacks 
Pakistan’s foreign policy he can be 
detained also under the same Preven
tive Detention A ct as the one we have 
got here, and the hon. the Home M inis
ter is telling in so many words to the 
Pakistan Government: ‘‘You are per
fectly justified in killing him  with 
your Statute on preventive detention, 
because he also attacks the foreign 
policy of your government.” Section 
12 of the original Act contains a pro
vision that a person who attacks the 
foreign policy of a government can 
be detained. If  we pass this B ill also, 
we w ill only be telling Pakistan: 
“Detention till death of Badshah Khan 
is justified.” (Interruption). Some
times, Sir, they are becoming a little 
less careful about their appearances 
as, they were so much meticulous 
about their coats and pyjamas, but 
about other appearances our benign 
government have nothing to tell us. 
Th e y  do not want to save their own 
appearances.

It  has been said that this B ill has 
been introduced in a form which has 
been improved, improved to the bene
fit of the detenus themselves. I  had 
taken pains myself to find this out. 
I do not know whether our hon. M inis
ters themselves go through these things, 
or they only read out what has been 
worked out by their assistants, but it 
has been said that the B ill has been 
amended for the better.

F o r instance, I  shall just read out 
clause 8 of the B ill which seeks to 
substitute the words 'revocation or 
expiry’ in place of the word ‘recovery’, 
in sub-section (2 ) of section 13 of the 
principle Act. Th e  original Section 
read Uke this:

“Th e  revocation of a detention 
order shall not bar the m aking of 
a fresh detention order under 
section 3 against the same person.*’

I  hope m y hon. friend M r. Chatter- 
jee has dealt at length w ith this matter. 
One day I  was there in the Supreme 
Court. B y  chance m any detenus were 
brought— I  do not know from  which 
province, but they were all released 
on only one point, on which the A t 
torney-General or somebody repre
senting the Government could not 
satisfy the judges. Th e  orders of 
detention that were passed on these 
detenus were to expire b y the 31st 
December of that year. Fresh orders 
were served after a period of 24 hours 
or so, in  all the cases. Th e  lapse on 
the part of the Governm ent is sought 
to be amended now. I  quite under
stand the Opposition objecting to this. 
Th e y  have a right to protest against 
this measure. B ut once the B ill is 
brought before the House, w h y should 
not the Hon. the Home Minister say: 
“We have amended the original Act 
on this side by this clause and that 
or on the other side by this clause or 
that,” W h y should he leave it for 
the Opposition to fiunble and say that 
the Detention B ill has been made the 
worse. B y  the addition of one single 
word ‘or expiry’, I  think all the de
tenus who have been released or are 
likely to ba  released can be still de
tained under a fresh order. A n d  yet 
it is said that the B ill has been im 
proved to the benefit of the detenus.

Now  I  come to clause 7 of the B ill. 
The  proposed new Section 12 A  fixes 
the m axim um  period of detention as 
follows:

“The m axim um  period for which 
any person m ay be detained in 
pursuance of any detention order 
which has been confirmed under 
section 11 shall be twelve months 
from the date on which the said 
order has been so confirmed.”

Th e  earlier provision was that a person 
can be detained only for a shorter 
period. But now a period of twelve 
months has been provided. Now  you 
sav that for one 3rear at one stretch 
with one order you can detain him 
and you can certainly renew that
order whenever you like. (Interrupt 
Hnn). And you say that the B ill has 
been liberalised— that is what has
been put before the House. Now, Sir,
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[Pandit S. C. M lshra]

one amendment clause 5 ot the B ill 
reads: “ (2 ) Notwithstanding anything 
ccmtained in the Code of C rim inal 
Procedure, 1898 (A c t V  o l 1898) e v ^  
ofifence under clause (b )  of sub-MCtion
(1 ) shall be cognizable*’ . In  m any 
cases because the offence was not cog* 
nirahiA, therefore the arrest could 
not be made. N o w  on four important 
issues you are m aking the B U I worse 
and still you say that you are libera
lising i t  I  do not say that you
have no right, but please put before 
the House everything; let it a clean 
statement of facts. W h y  is it a hide 
and seek’ game, I  do not understand. 
Yes, you have got the right to hang 
pe<«»le. to do anything you Uke, but 
let the wrtiole tru th  come before the 
House. T h a t is one complaint I  have 
to make.

S hri N am dtaari (Fa zilk a -S irsa); 
S ir, the hon. M em ber has taken more 
than half an hour.

PaB dlt 8. C. M isbia: Therefore, 1
say that Governm ent should either 
^ d r a w  this B ill or if they so wish, 
take some more time, say two or three 
months, and extend the B ill for that 
oeriod and in the meanwhile they 
should ascertain public opinion. Chal
lenges have been throw n on that side 
— Go and ask the people. Some peo
ple said: “W e have come w ith  a m an
date” . A  friend on th a t side was 
describing that such and such man 
w ho has been elected when he was 
going about in the country was say
in g ’ “ I w iU  slay such and such man . 
Are' we to take it that he has got the 
mandate to slay? I  do not think that 
because he was talking like that dur
ing the election, he has got a mannarc 
to slay. S im ilarly I  say: Yes, you 
are elected, I  know. B u t you cannot 
say that you have got a mandate to 
make this A c t a permanent Act. Th a t 
is what I  wish to draw  your attenr- 
tion to. W ith  these few words, I 
would request m y friends to consider 
the B ill from  all angles.

Prof. Agarwzi (W a rd h a ): Some hon. 
Members m ay be perhaps a Uttle sur
prised that one who is mterested 
mostly in education and economic 
planning should choose to speak on 
this subject, but I  am constrained to 
stand today here because I  find that 
G andh iji’s hallowed name is bemg 
used to cover all kinds of sins and 
acts including those of violence. One 
hon. M em ber said that when people 
had to rise against vested interests it 
was but natural that they resorted to 
violence because G andhiji, he said, 
obswved that it was better to use 
violent methods than to be cowards

Th is  is of course true— that G a n d h ijl 
did say that it was better to use vIck 
lent methods and not to be cowards, 
but in what context? H e was trying 
to pohfit out that non-violence has to 
be of the brave and not of the coward, 
iviy friend forgot volumes that G a n - 
dhiji wrote on non-violence, but he 
choose to quote that particular phrase 
while defending the creed of violence. 
Then there were some observations 
regarding G andh iji’s name in connec
tion with the Rowlatt A c t  It is true 
that Gandhiji was not in favour of ex
cessive laws. B u t we do forget that 
in this very country there have been 
people— and perhaps are— who killed 
G andhiji himself and when such anti
social elements have to be suppressed 
and have to be placed under control,
il is but necessary that some measures 
of this kind have to be enacted. U n 
fortunately, there are one or two G a n - 
dhians— and I am very sorry to say 
that— who have given some impres
sion to the country that after all there 
is not much diflerence between Gan
dhism and Com munism . There  are 
some people who have said that Gan
dhism is Communism minus violence 
and the participation of some of the 
Gandhites in the international peace 
conferences has unfortunately given 
an impre.ssion that there is not m uch 
dilTerence between the tw o creeds. I  
.Stand here today as one who has been 
a close student of Gandhism for the 
last ten or flfleen years to say that 
this suggestion that there is not much 
diiTerence in ideology, there is Just 
som e difTerence in technique, is a 
completely erroneous notion. If  we 
study the basic principles of Gandhism 
and Com munism , we find that they 
are poles as under. (Interruption), 
We know how Communism depends 
on the materialistic interpretation of 
history, on the philosophy of dialec- 
ticism, thesis, anti-thesis, synthesis, 
how it attaches the greatest impor
tance to matter and regards spirit only 
as a bye-product, how it stands on the 
principle that the end JusJjilcs the 
means, and not what Gandhiji said 
that it is the means that is most im 
portant, and when we see all this I 
am astounded how G a n dh iji’s name 
could be used to cover all kinds of 
acts of violence. I  m ay say that 
Acharva Vinoba Bhave when he un
dertook the Telengana w alking tour 
^ ie d  his very best to plead with the 
Communist friends to declare in ve ry 
clear terms that they abjure violence. 
He said: ‘1  like your cause of land 
red istrbuition and I  am prepared to 
w ork w ith  you shoulder to slu^ulder, 
but if you do not denounce violence,
/ clearly indicate that you

do not stand for th is  philosophy of
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violence, till then how can I  w ork 
w ith  you?*’ He Interviewed people 
in  Jails— the Com munist friends. 
Later on, perhaps many of us w ill re
member, how M r. Dange wrote to 
Vinobaji and Vinobaji said in his 
reply: “I  am convinced that so long 
as the Com munist friends do not dec
lare in clear terms that they do not 
stand for violence as a philosophy, it 
is impossible for anybody to w ork 
with them or to appreciate their 
cause” . It m ay be that in Telengan^ 
there have been some police excesses 
and it is» of course, the duty
of any Governm ent to see that
such excesses do not recur. B ut
so long as there are people in this 
country who regard violence as one 
of the inevitable methods for the wel
fare of the poorer classes of people, 
I fail to understand how the duty of 
any Government can be performed 
without having some legislation which 
would give them enough powers. 
When I speak of the Communist 
friends, therefore, I would beg of them 
in the interests of their own party
and of the country and the pQor peo
ple for whom they stand, to consider 
this open invitation of Vinobaji very 
seriously. Still he is saying— he said 
so at the last Sarvodaya Sammelan 
at Banaras— that he would invite the 
Communist friends if they really care 
for the interests of the people to sit 
with him, to discuss with him his pro
gramme of land redistribution and to 
work with him  but with a very clear 
mdication and clear announcement that 
they do not stand for the main philo
sophy of violence.

Then there are people in this coun
try  besides the Communist friends 
who have tried to exploit the economic 
situation. I speak of the businessmen 
and the capitalists who have 
during the last few years tried to 
hoard and blackmarket and tried to 
exploit the poor people. And now 
that the policy of decontrol has been 
launched it is very necessary, as was 
said by m y friend there, that these 
tendencies of blackmarketing and pro
fiteering are curbed and for that also 
I  would plead with the Government 
that they should take very strict mea
sures in this way and acts of hoard
ing should be very severely punish
ed.

There are also other cases. There 
are some communal forces still who 
dream of ‘communal raj*. There are 
people who in the name of science 
— I am very sorry to say that— or 
some sort of famine prevention so
ciety are throwing bombs at 
the po?dce. And it is said that 
they do not believe in violence 
but in science. How  is it possi
ble for any Government to overlook

such acts? In  spite of the clear indi
cation in the Constitution about u n - 
touchability, in the Punjab and in 
severnl other parts of the country 
there are still people who continue to 
harass the untouchables, the H a ri-
jans, and I would raise m y voice 
here and say that the Governm ent 
should not allow that sort of anti
constitutional acts any longer, and the 
arm of this Preventive Detention A ct 
ought to be extended to that section 
of people also.

Therefore, I  feel that the Govern
ment is justified in enacting such laws 
but I  would say in all hum ility that 
the Governm ent should also realise 
that such laws ought to be used very 
sparingly. I t  does not mean that be
cause there is this law  as soon as 
there is any trouble in any area the 
police ofiAcers should at once rush to 
the provisions of this law. Th e y  
should try  to exhaust all other possi
bilities and this A ct should be resor
ted to only if absolutely necessary. 
Further the Government should also 
realise, and I  hope it does realise, 
that after all ultim ately it is not mere
ly legislation, it is not merely force 
that matters. If  conditions have to 
be improved then the Governm ent has 
to launch a far-reaching economic 
programme. Land distribution, solv
ing the problem of unemployment and 
under-emplojmnent through the spread 
of small-scale industries and other 
avenues of emplo3Tnent. levying of 
death duties or inheritance duties, and 
such other things in order to bring 
about more of economic equality. 
M any things have to be done and done 
quickly because ultimately, as Chan
cellor Hutchins of the Chicago U n i
versity said to Americans, if commu
nism or any other violent influence has 
to be effectively kept in check the 
economic order has to  improve. I  
have no doubt that the Government 
would realise that if these elements 
have to be kept in check— and they 
have to be kept in check— then we 
have to proceed with far-reaching eco
nomic reforms at a very early date.

So far as the B ill is concerned, the 
Government has already made some 
improvements, for example, about in
forming the State Governments w ithin 
15 days, also about inform ing the 
Central Government, and also giving 
more right to the detenu to appear in 
person before the Advisory Board. I  
hope that the police authorities w ill 
be given instructions to use this Act 
very sparingly and also to frame 
charges more carefully and intelli
gently. If  that is done I  think the 
Government would be Justified in 
having this legislation because It 
would be used only in emergencies 
and Government w ill be fulfilling its



UOl Preventive Detention i i  JULY 1952 (Second Amendment) Bill UOi

p rim a ry duty of ensuring safety and 
democracy in  this country.

Dr. & P. Mookerjee (Calcutta South- 
£ast) : W e have discussed tor two
days this B ill which has now  come 
befoi^ this Parliam ent lo r the first 
time. We have discussed m any matters 
in  connection w ith  the B ill which 
although arising out of its provisions 
m ay not be strictly relevant to i t  B u t 
that was but natural because feelings 
had been roused in the House and also 
outside and there was some manifesta
tion of such feelings in the delibera
tions. I  shall attempt to place before 
the House as dispassionately as possible 
the principal reasons w hy we are 
opposing this measure and also w hy 
we are dissatisfied w ith the provisions 
of the B ill as it stands amended. It 
is nobody’s case, in the first instance, 
that Governm ent should not take 
adequate steps if crimes are committed 
in the country. We have a lurid 
picture held out before us by various 
Members belonging to the Government 
P a rty depicting how lawlessness has 
developed in various parts of the 
country and how the situation has 
deteriorated in some areas. Nobody 
has ever suggested that Government 
should acquiesce in such occurrences. 
Further I  would assert that it is 
nobody’s case that personal freedom 
in any country can be absolute. 
Lim itations are imposed in every part 
of the civilised world, and naturally 
when the interest of organised society 
demands certain limitati<;ns they are 
w ilfu lly  accepted by the citizens of 
every country. Here we are consider
ing, comparatively speaking, a small 
issue— small in its content but 
extremely important so far as the prin 
ciple goes— namely, whether a man 
should be arrested and kept under 
detention without trial. Here also we 
have conceded that a situation m ay 
arise in the history of any country, 
during a period of w a r or during a 
period of crisis, when the per
sonal IQ ^ rty  of a citizen has 
to be tem porarily curbed and he has 
to be kept under detention without 
being placed before a court of law. 
Reference has been made to the 
Constitution of our country. -Dr. K a tiu  
is surprised at everything now— he w ill 
pardon me if he himself surprises us. 
He says that the Constitution has made 
these provisions. If  the Constitution 
had not made such provisions p£>rlia- 
ment today could not have considered 
this piece of legislation. We were 
re p e a t^ ly  told, and rightly told, when 
the Constitution was framed that ours 
being a w ritten Constitution the powers 
and functions of Parliam ent and 
td! Legislatures in India have got to 
be properly clarified and embodied in 
the text of the Constitution. Is it

suggested that because the Constitution 
provides for detention without trial 
Governm ent w ill take advantage of it 
and make use of it even though the 
occasion does not demand it? Is it 
suggested that it w ill become a sort 
of permanent law of the land and not 
a law to be utilised in times of 
emergency? W hat is it that we did 
in our Constitution? We had certain 
emergency provisions. N aturally those 
emergency provisions ore (*f a drastic 
character because there the Consti
tution is virtually suspended barring 
the operation of the H igh Court. No 
doubt it can be brought into operation 
In an entire State or in any part 
thereof but that would mean the 
deprival of the citizens of piactically 
all rights and liberties. If  the situation 
did not assume such serious proportions 
and yet the exigencies of the 
circumstances required ti>at the 
ordinary law  of the land should not be 
allowed to function, we had those 
provisions of preventive detention law 
under our Constitution, But this was 
admittedly a permissive provision and 
nothing more.

So, here the question is very simple: 
Has the Governm ent placed before the 
country and before i^arliameat suffi
cient facts to justify continuance of 
the Preventive Detention Act? Th a t 
is the question which ihe House has 
to answer and how are you going to 
come to a reasonable conclusion? In 
1950 Sardar Patel brought this B ill 

before the House. We ail remember 
the extraordinary circumstances under 
which that B ill was passed into law 
in the course of four hours but limited 
to one year only. In  1951 R ajaji came 
and brought forward a B ill for the 
extension of this A ct for a fu ilh er 
period of one year. As m y hon. friend 
Pandit T h a k u r Das Bhargava has 
pointed out, certain alterations were 
made at that stage but both Sardar 
Patel and Shri Rajagopalachari pc inted 
out that this was nothing but an 
emergency legislation and the circum 
stances then obtaining in the country, 
they claimed, justified its extension. 
When D r. K a tju  came before the House 
about four or five months ago, he made 
certain declarations from which he 
cannot resile today. He said :

**I suggest to you most respect^ 
fu lly  that the six months m ay be 
a ve ry trying and testing period 
for that. If  these professions are 
genuine and nothing happens, ve ry 
likely there m ay be no necessity 
for the A ct or there m ay be no 
necessity for this ve ry  modified Act.
Let us see what happens, I  say 
and I  r^>eat once again that there 
had been m any recent profusions
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during two or three months. We 
will watch, we will coniiider, we 
will see whether they are genuine 
or not.”
Dr. K atju : I agree with what I had 

said.
Dr. S. P. Mookerjee: Dr. Katju says 

"1 agree”. I hope he sticks to what 
he bad said at that time.

Or. Katju: I do undoubtedly.
Dr. S. p . Mookerjee: Th a t was on 

the 28th February. 1952. A t  that time 
D r. K a tju  announced that about 1100 
persons had been kept in detention in 
the whole of India. Th e  figure is here, 
and on the 15th June. 1952 the figure 
had come down to 989. I asked for 
information on a very simple matter 
of fact. I  requested D r. K atju  the 
other day to let the House k ro w  how 
many persons were put under 
detention since the 1st March. 1952. 
I have not got the answer. T h ^  other 
day I spoke to the Home Secretary, 
who sent me a reply to the letter that 
I had written to the Home Minister 
and he said that the Covernm eot of 
India did not possess that information. 
But he agreed with me that the 
number would be very Fmall. Th a t 
w ill be the real test. If  the Home 
Minister had given this assurance to 
Parliament that he was prepared to 
abandon this Act or modify it drasti
cally. provided he found that, during 
the period between then and the 
present occasion when the House is 
being asked to consider the extension 
of this Act, the country had reacted 
favourably— if he had done that, then 
I would ask him to produce full 
information before the House. He has 
not produced it yet. W hat is the 
principle involved? D r. K a tju  is 
surprised, “ What is this opposition for? 
W hat has happened?” W hat has 
happened is this, that you are 
adopting a principle of law v^hich is 
repugnant to any democratic Consti
tution in any part of the civilized 
world except at a time of emergency 
or crisis. There are toUlitarian 
countries where Home Ministers— if 
they exist there— shake their hands as 
D r. Katju  is shaking now. Th e y  may 
say that they do not recognise this 
sort of personal liberty. B ut ours is 
a different Constitution. If  you say 
that you do respect individual liberty, 
that you do not want that the executive 
should become supreme and take away 
the liberty of any individual even for 
a temporary period except in an 
emergency or crisis, if you stick to 
that ideal, then you must admit that 
this B ill is comepletely unjustifiable 
under the circumstances through 
which India is passing today.

I have been going through the 
proceedings of the Indian Legislative
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Assembly during the days when the 
Leader of the Opposition in this very 
House was no other than Pandit 
M otilal Nehru, when the Swaraj P arty 
was here and the place of D r. K a tju  
was taken by Sir James Crerar. whose 
mem ory must be still fresh in the 
minds of m any Indian. Bills like the 
present one then came before the 
House. There was one great B ill, the 
Public Security B ill. Pandit Th a k u r 
Das Bhargava who spoke eloquently 
in support of the principles of this B ill 
was a member of the Swaraj Party 
then and Shri B. Das and Babu 
Ramnarayan Singh also were 
Members. I  could lind oniy these 
three Members amongst tiriose present 
here.

Pandit Thakur Das Bhargava: 1
belonged to the Nationalist Party.

Dr. S. P. Mookerjee: A t least I  saw 
your name. Y o u r party does not 
matter. You were a Member of the 
House.r Th e  party label was not given 
in the list of Members. In  that House 
the Public Security B ill was brought. 
It was a B ill directed only against 
foreigners, not even against Indians. 
It affected only foreigners coming Into 
India and suspected of spreading 
communistic ideologies, and they were 
to be treated in an arbitrary fashion 
without any fair trial. Th e y  were to 
be detained. Th e y were to be got rid 
of the soil of India. It was a 
memorable House. There sat Pandit 
M otilal Nehru. There was Lala I.ajpat 
Rai. There was Pandit Madan Mohan 
M alaviya. There was Srinivasa 
Iyengar. As I was going through the 
Debates, Pandit Motilal, I  found, 
raised a point of order that the whole 
B ill was out of order, as m y humble 
self did this time on another consi
deration. Th e  reason given was that 
the Government of the day was not 
prepared to disclose the evidence 
which would justify the passing of 
such a measure. There sat in the 
Chair the President, Shrl Vitthalbhai 
Patel. After the debate had finished 
and as the President was about to give 
his ruling. Bhagat Singh v^as standing 
in a corner in the gallery and a bomb 
fell on the Treasury Benches. It was 
that historic occasion. Th e  House was 
adjourned.

An Hon, Member: It w;)s a foreign 
Government.

Babu Ramnarayan Singh (H azari- 
bagh W e s t): Th is  Government is worse 
than the foreign Government.

Dr. S. P. Mookerjee: The next day 
Vitthalbhai Patel ruled tha B ill out of 
order. He said that if the Government 
was not prepared to place the evidence 
before the House, the House was not 
going to consider that B ill. Sir James
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Crerar, the Hom e Minister, did not even 
raise a protest, but w ithin half an hour 
the then Viceroy and Governor-General, 
Lord  Irw in , came to tne House and 
personally announced that the B ill was 
being passed into law through the 
ordinance-making powers of the 
Governor-General. Th a t is the tradition 
of the Congress P arty, H o w  is it thfit 
you ar^ proceeding today? I have got 
some cuttings and some extracts from 
Pandit M otilal N ehru ’s speeches. It  is 
not an abstract philosophy on the 
principles of Com munism , about Wiiich 
m y learned friend gave such a good 
lecture. It  dealt w ith  a very jir t in e n t 
question and the same question is 
before the House, namely, is it justi* 
liable to have detention without trial? 
Pandit Motilal N ehru’s thesis was that 
if- there was a crisis, if there was an 
emergency, then of course things should 
be different, but norm ally, he said that 
he “detested” such a provision. What 
he said sums up the position in a few 
words. I cannot express the same 
idea so eloquen^y in so few words. I 
wish that Pandit Jaw aharlal Nehru was 
here to listen to vrhat Pandit Motilal 
Nehru said sitting in rhis place when 
a sim ilar B ill was under discussion in 
1929. He said :

**My submission is that the 
principle of the B ill is a very 
simple one” ,
D r. K a tju  m ay listen—

“and it comes to this. Where the 
courts w ill not convict, give us 
power to punish. Th a t is the 
principle of the B ill. You may 
conceive it in any embellishments 
of style, but that is the thing to 
which it resolves itself.”

A n d  then he proceeds to demolish the 
arguments which were advanced by m y 
hon. friend Pandit Th a k u r Dtes B h a r- 
gava who said. “W e give you an 
A dvisory Committee. Look at that. 
W hat a great act of benevolence it is. 
W e give a copy of the grounds. There 
sits the Advisory Committee to consider 
the grounds, and yet you say that we 
are doing an injustice to that cian.” 
Th is  is the reply which Pondit Motilal 
Nehru gave to Sir James Crerar. 
There was a provision there also that 
the detenu’s case would be placed 
before a tribunal of three High Court 
Judges. There was no question of an 
A dvisory Committee. Th e  grounds had 
to be communicated to the accused. 
Th e  judge must have access to other 
papers also, but only on the basis of 
the grounds supplied the tribunal 
would be able to decide what was to 
be done. He said ;

•This man is to be brought 
before three experienced judges.

I say that if this man were to be 
brought before three angels, they 
would not be able to do rnjrthing 
for him. A nd why? Sim ply 
because though the judges are 
their, they are crippled, they can
not exercise their functions.^'

Interrupts at this stage m y late 
lamented friend M r. Kabiruddin 
Ahmed. Those hon. Members who 
know him  would appreciate the value 
of such interruptions. O f course, 
Pandit Motilal Nehru did not seek the 
protection of the Chair. He was there 
to reply to every interruption in his 
inimitable way. Asks M r. Kabiruddin 
Ahm ed : “ W hy?” Pandit Motilal Nehru;

“Because the evidence is one
sided, because they are told not to 
lay the whole of the evidence or 
the facts betore the accused.”

Let the House listen to this— the 
first Parliam ent of free India. Appre
ciate the seriousness of the decision 
which the House is going to take— not 
a matter to be laughed at or joked 
about.

“ What can a judge do in those 
circumstances” , he continues. 
“ How can he possibly expect the 
case against the accused to be 
disproved, unless tlie accused 
knows what was the case. A ll that 
you give to the accused is a general 
statement. These tnree learned 
judges sit there. Th e  counsel of 
the accused has no access to the 
documents, the confidential docu
ments, and the accused— what tan 
he do? So, the poison is there to 
taint the fountain of justice and 
the man is not made acquainted 
with the allegations and evidence 
against him. Th is  is called 
ju stice ! Can there be anything 
more barbarous than this?”

I rfo not know whether D r. Katju  
is taking note of the word “barbarous” , 
or he w iy  protest against it.

D r. K a t ja : I  am just listening.

D r. S. P. M ookerjee: Pandit Motilal 
Nehru concludes by saying this. 
Pandit Bhargava says that brilliant 
men w ill be members of the Advisory 
Com m ittee; distinguished men w ill be 
there. Th e  reply that Pandit Motilal 
Nehru gave was th is ;

“ I  say, don’t please give* me 
These three judges. G ive me three 
men from  the street Produce an 
your evidence before these tnree 
men.”

And the Congress Party then
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Babp Ramaarajran Slnch: H ear;
hear.

Dr. P. M ookerjee: “Hear ; hear’* 
w ere loudly uttered by C*ongressmen 
then, as m y hon. friend Babu  
Ramnarayan Singh does today;

•*And let me cross-exam ine him  
and criticise that evidence. Then 
you can do what you like w ith  
him. There is no use giving three 
High Court Judges. You m ight 
give me three Privy Councillors. 
With that restriction on their 
power they cannot help the 
victim .”

That sum m arises in a nutshell 
certain fundam ental orinciples from  
which India cannot depart whether 
India is under foreign rule or whether 
India is a free country.

I came across. Sir. another statem ent 
of a shorter nature, from a compara
tively  sm aller man, but still very  
important, and I shall just read out 
to you a few  lines. This Kentleman, 
a distinguished lawyer, wrote a Fore
word to a book ten years ago on 
“Recent Judgm ents in India,” including  
some very notable judgm ents delivered. 
And this is what he says :

“Detention on mere urdisclo«ed  
and often on groundless suspicion  
without charge or trial is opposed 
to all notions of natural justice  
and all canons of civilised  
administration.”

That gentlem an’s name, I find, is 
Dr. Kailas Nath Katju. 1 do net know. 
Sir, whether he holds the same opinion 
having become the Home M inister of 
free India ; I suppose it is a case of 
Dr. Jekyll and Mr. Hyde.

Now, Sir, Pandit. Motilal Nehru was 
a man of emotion and when the discus
sion on that Bill took pi m e. he gave 
certain names to the Bill. We are not 
going to the Select Committee, in view  
of the attitude taken by Ciovernmenl.
I shall speak about it later. But I shall 
suggest some amendment to the title  
of the Bill, because it comes from no 
other person than Pandit Motilal 
Nehru. Dr. Katju may consider it.

•‘If a name has to be given by 
me to this Bill, I am disposed to 
call it “Slavery of India Bill—No.
I”, because I expect others to 
follow, or the “Safety of Bureau
cracy B ill”, or, if you like “Public 
Danger Bill.”
It is a big ch o ic e ; let Dr. Katju 

choosy pne of these as he likes.

Here is a speech, of course, not 
delivered in the House, delivered by

Pandit Jawaharlal Nehru him self in 
1936 about the principle of detention  
without^ trial. The House m ust not 
m isunderstand me. I concede that 
occasions m ay arise in ih e history of 
a country when detention without trial 
m ay bfe justified. But you cannot just 
treat it as sandesh and rasgulla that 
you make it a normal part of the law  
of the land and start relishing it. That 
is  the principle on which w e are 
fighting today and if Dr. Katju can  
show us by facts and figures that a 
crisis ex ists—which I am going to 
refute— which justifies a Bill like this, 
then it will be a m atter for us to 
discuss. Pandit Jawaharlal Nehru also 
spoke about the Detention B i l l :

“A Government that has to rely  
on the Criminal Law Amendment 
Act and sim ilar law s that suppres
ses the presses and literature, that 
bans hundreds of organisations, 
that keeps persons in prison w ith
out trial, is a Government that has 
ceased to have even a shadow of  
justification of its existence.”

Not m ere justification, but a 
shadow ,...shadow  all round the House.

Sir, what are the justifications given? 
When it fell to my lot to oppose the 
introduction of the Bill. Dr. Katju got 
up vehem ently and said that he was 
going to give a reply when the time 
came and he would flood the house 
with facts. The next day I thought 
we m ight have a repetition of the 
Assam  floods on the floor of Parlia
ment. But what floods came? It was 
a flood of m isplaced eloquence ; it was 
a flood of anger, of vituperation, of 
unworthy invectives, against those who 
m ay not have the good fortune to agree 
with him today. What are the facts 
given? One is Saurashtra. Look at 
Saurashtra. Let us look at it. What 
is happening in Saurashtra? Was not 
a Preventive Detention Act already in 
existence in Saurashtra? Was not 
there a Government functioning? Was 
there not a Government functioning  
in Delhi? Why were things allowed  
to deteriorate to that extent? And 
who is this Bhupat? Has he risen up 
from ‘Bhu’—suddenly he was born 
out of earth? Who is he? I hear he  
was a police officer under the Bombay 
Government. I hear he and his gang 
were of great assistance to the 
Congress in capturing Junagadh a few  
years ago. He was a loyal citizen  
helping in a great cause. Now today  
he has gone astray. Let us get hold 
of him. The other day one hon. 
Member said he was being helped by  
police officers; w e are told he was 
helped by one section of the Ministry. 
We are told that there was a lot of 
conspiracy, party split, etc., in the tiny
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little State. It requires a different 
treatmeyit, perhaps of a more drastic 
nature than the Preventive Detention 
Act. Why did you allow things to 
deteriorate to that extent? How could 
Bhupat run away to Pakistan? Where 
was the police? These are inconvenient 
questions.

So far as Saurashtra is concerned 
I can assure Government that if redly  
the situation is so bad in that part of 
India, let Government come out with 
full facts and figures and ask for 
special powers and there will be none 
in this House who will oppose the 
granting of such special powers. If 
law and order cannot be restored in 
one particular part of India for certain 
extraordinary circumstances, do not 
play with this Preventive Detention 
Act alone, for it is a negative measure 
and only irritates the People. Here you 
can put anybody whom you do not like 
behind prison bars.

What was the other case? Hyderabad 
is of course there. There we are 
having conflicting reports. At any 
rate, nothing has happened there since 
the 1st of March, 1952. You cannot 
go on referring to what happened in 
Hyderabad two years ago and make 
that a justification for the continuance 
of the Preventive Detention Act now. 
If you feel that things ore .still wrong 
in Hyderabad and if you feel that 
there are charges against an organized 
party, the Communist Party of India, 
have an enquiry. Why allow them to 
come here? If any of them are 
implicated, get hold of them. But do 
not do it in accordance with the Star 
Chamber procedure. Do it openly. If 
you want* have a secret trial, a trial 
in camera. But place everything and 
let the truth come out.'

What other case was referred to? 
Calcutta, Calcutta! What has Calcutta 
got to do with the Preventive 
Detention Act? It is no use Dr. Katju 
drawing from his exxperience as 
Governor of West Bengal when things 
were bad two years ago. He himself 
admits that normal conditions have 
been restored. Now, what happened 
in Calcutta? Today the Food Minister 
made a statement. It is a most 
unfortunate situation in that unfortu
nate city. There was a food crisis 
there. Famine has come into existence 
in some parts of the province. It is 
admitted. The Food IVIinister goes 
there and propounds a scheme. I 
also met him and we assured him—all 
parties—that we would stand by the 
Government in eradicating famine and 
solving this food problem if a really 
generous policy is put into operation. 
All parties came forward. But con

fusion has started as regards the 
implementation of that policy. The 
House must appreciate what the point 
is. Today the whole province is 
broken into so many units and 
fragments and you have drawn lines, 
cordons. Those hon. Members who 
come from areas where cordons 
exist—not cordons between one 
district and another, between one 
sub-division and another, but cordons 
even inside a sub-division—know what 
the results a re : suffering, corruption,
misery. And the scheme of Mr. Kidwai 
envisaged that those cordons should 
disappear. So the people clamoured: 
give effect to it now, let us get some 
advantage out of it now. There is 
some confusion as to whether the 
necessary stocks will be available.

Now, a demonstration was there. If 
lawlessness is there, lawlessness has to 
be checked. But how did the situation 
develop? There is no question of 
Preventive Detention Act here. They 
came out. Suddenly section 144 was 
widened and they attempted to break 
the cordon, they attempted to hold 
meetings. I have just got a paper 
cutting here which will tell you that 
we are following exactly the same 
method as our previous Government 
use^ to follow in such cases. This is 
a report which was published in the 
“Amrita Bazar Patrika” which, as is 
known, is not unfriendly to the 
Congress, or, if I may put it positively, 
is quite friendly to the Congress. If 
I may read a few lines, it just describes 
how the police creates a situation 
whereby there is loss of life, breaking 
of heads and a great deterioration of 
the situation. This is written by a 
staff reporter who was present on the 
spot. You know the Ochterlony monu
ment. The police came and surrounded 
that place. There was jtist a handful 
of young boys and some girls who 
were sitting under the monument at 
4-30 p.m. The police allowed the 
meeting to be held and there was no 
obstruction. Crowds collected and 
were standing further away from the 
place. And in between the two, the 
mighty police force of West Bengal 
were standing.

“The progress of the meeting 
was uninterrupted and was not 
interfered with by the police, 
standing close by. 'Fhe only move
ment effected thus far was in 
respect of a batch of the mounted 
policemen, who shifted from the 
west to the south-eastern direction 
of the monument. There was an 
immediate reaction to this move
ment and the small crowd of 
listeners who had gathered at the 
rally thinned away.
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At 5 o’clock the order was given 
by a sperior Police Officer to break 
the meeting and arrest the deflers 
of the law. The mounted police
men quickly encircled the base 
and completely isolated the group 
of youngmen and boys from the 
vast crowd of sightseers. Lathi 
charge then followed on the im- 
armed and unresisting breakers of 
the law, wih scanty consideration 
if the situation merited it at all.
A few who did not apprehend 
the development beforehand were 
evidently frightened, but that did 
not in any way mitigate either the 
humiliations or sufferings they
were put to. The prison van was 
quickly filled in by the arrested.

The reaction to this sickening 
scene on the crowd in the outlying 
areas was quick.”

Mark it, Sir. The report is that they 
started throwing stones and brickbats 
which took the situation beyond
control. Who led the situation beyond 
control? The police and not the 
unlawful assembly of just a handful 
of young boys. They might have been
arrested and taken to the police
station.

“Stone chips and bricks began 
to be rained vigorously against the 
policemen, who could however 
utilise the mighty column of the 
Monument as a screen to shield 
themselves against these missiles. 
The newspaper reporters, however, 
were less fortunate and though 
they were not interfered in their 
work by the authorities they 
occupied a point which was open 
and afforded no protection against 
flying missiles. One of them was 
hit by a stray chip right in the 
centre of his forehead rather 
seriously.”

And the other column contains the 
official statement issued by the West 
Bengal Government. About this lathi 
charge, those hon. Members who have 
seen the Bengal papers would have 
seen those pictures of how the bodies 
were all scattered in the streets and 
how they were dealt with by the police 
and how law and order were being 
maintained. The Government state
ment said that whatever the police did 
had to be done because stones and 
brickbats and other things were being 
thrown at the police and therefore the 
police had to take action. The same 
white-washing as before!

You talk of Calcutta. Are you going 
to solve the problem by the Preventive 
Detention Act? The real problem has 
to be tackled. There may be some 
mischief-makers. I do not say there

are not. There may be, there will be 
everywhere. You can control them. 
Is it possible anywhere, in any part of 
the world, that suddenly housands of 
men will start running and organize a 
demonstration unless there is some
thing burning in their hearts, unless 
there is some affinity, some feeling of 
sympathy which makes them go and 
join with those organizers of 
demonstrations? Do not behave like 
Hallet and Maxwell. Look aeep into 
the matter and by all means preserve 
law and order. I do not say that the 
country should be handed over to 
goonda elements. Not at all. But at 
the same time, proceed symptomati
cally. Find out what is the real cause 
for these disturbances. Otherwise you 
yourselves will be ) landing over the 
country to those who want to create 
chaos. Why is it that no Bengal 
Minister, no Congress leader in 
Calcutta has come out in the open 
streets? Where are those people gone? 
why do they not appeal to the people, 
ask them to listen to them? The city 
nay many places outside the city, are 
handed over to the police—simple 
police, complex police, armed police, 
this police and that police have all 
come out and surrounded the different 
parts of the city. Are you going to 
have a police raj? That was another 
example which was trotted out by the 
Home Minister.
6 P.M.

Why not find any other example? 
Another argument he gave which was 
an argument against his own thesis. 
Dr. Katju said : “I am not applying
this against any party as such. No. 
Not the Comipunist Party, not the
Hindu Mahasabha, not the Jan Sangh 
Party, not the Socialist party, not any 
party as such but only dangerous 
individuals.” I could have understood 
if you had said that your attack is 
against a party, that this is a party 
which has a subversive programme, 
that Government is convinced of it and 
you want to crush it. The other day 
the Home Minister sa id : What a
miracle it is that all communists, 
communalists, industrialists, ex-rulers, 
independents all have combined? If 
you like to caU it so it is a miracle.
We do differ from the Communist
Party. I have come here fightings 
against the Congress and the 
Communist Parties, I was slrndered 
and I was attacked. Many of my 
friends here went and spoke in my 
constituency against me. I know where 
I differ from them. They know it £lso. 
Yet there may be, will be matters of 
common interest. Similarly there are 
many others in the Opposition with 
whom we do not agree on all points, 
but we have set up a standard in this 
House. I shall claim we are 126
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Members of the O pposition; we may 
be groups of three or four or five or 
different parties with clilferent ideo
logies but w e have not allowed 
ourselves to be made a play-thing at 
the hands of the Government benches; 
we are trying to form a consolidated  
Opposition on m atters where we are 
agreed. The Communist Party sup
ported the Government on the Kashmir 
issue and they are keeping company 
with Dr. Katju. I do not support the 
policy on Kashmir. My hon friend, 
Mr. Nambiar went to Agra and made 
a terrific speech in support of Pandit 
Jawaharlal Nehru so far as Kashmir 
is concerned. That is all right. We 
agree to difler, but yet, we can agree 
on certain fundamental issues, this is 
one such fundamental issue, end we 
are able to combine together. I thought 
the hon. Home Minister would 
congratulate the Opposition that the 
small groups have combined into one 
bigger group for certain purposes. You 
laugh at us. I hold no brief for the 
Communist Party. If there is any 
evidence against the Communist Party, 
come out with it. You flirt with them  
whenever it suits you. You attack 
them whenever such an attack is 
necessary. That game w ill not do. 
You are being unjust to the people of 
India. If you feel that it is a party 
which has sold itself to foreign 
countries, if you feel that it is a party 
that is receiving funds from foreign 
countries, if you feel that it is a party 
which is playing a double game here 
as some hon. Members said this 
morning that outside it is UG and here 
it is OG, if you feel like that, I say 
it is the duty of Dr. Katju, the Home 
Minister to bring forward a charge to 
their very face and prove it. If it is 
found that this is true, we wouid 
support the Government. We do not 
want any party to raise its head which  
owes its loyalty to any foreign 
country. We may differ on any n atter  
and that is fundamental (Inter
ruption), We are not aware to the 
extent that the hon. interruptor is aware 
because he belongs to the ruling Party 
and I do not like this sort of attitude. 
The Communist Party is functioning. 
None of them has come here by the 
grace of the divine Home Minister of 
India or the divine Prime Minister of 
India. They have fought with us and 
they have come with the mandate of 
the people. Forget not one thing. 
Wherever you have carried on your 
repression, be it Hyderabad or be it 
West Bengal it is there that the verdict 
of the people has gone against the 
Government and against the Congress. 
The people have given their verdict 
against the Congress. It Ts no use

being satisfied with their solid strength  
inside the Parliam ent at Delhi. Hear 
the rumblings outside. The people do 
not want to support the Congress. 
They supported people like Tushar 
Chatterjee. He was released seven  
days before the voting took place and 
he floored the Congress candidate with 
a majority of thousands of votes. 
These are the miracles which the Home 
Minister should think about in his 
heart of hearts. What is the use of 
saying that there is a miracle because 
we have combined here? What is a 
communalist? If it is to love one's 
country, to love one’s community and 
not to think ill of another community, 
if we feel with and attempt to unite 
30 crores of Hindus livm g in India, 
India that has been liberated after 
1,000 years, if w e try to recover our 
lost position in a manner which is 
100 per cent, consistent with the 
dynamic principles of Hinduism for 
which Swami Vivekananda stood, I am 
proud to be a communalist. If you say 
I am a communalist who thinks ill of 
any community, I have no place to live 
in India as a Hindu. You have been 
entirely mistaken. The Congress 
surrendered itself during the last 
thirty-five years at the feet of the 
communal leaders. Did you f5ght 
against the Communal Award? Who 
gave the communal percentage for the 
purpose of having some pact with the 
Muslim League? Who agreed to 
partition the country against the advice 
of Mahatma Gandhi? You might have 
done it with the best of intentions, 
because you thought that you could 
thereby get rid of the British Govern
ment but having sold the country at 
the altar of communalism, to come 
forward and say that we are 
communalists is a perversion of truth. 
What are these gentlemen the many 
thousands and lakhs who are outside? 
The white cap covers a lot of good 
things and a lot of bad things. You 
can find among them people who stand 
for castism. (Interruption). Is it 
not a fact that there are people who 
have stood on a caste basis? Is it not 
a fact that there are amongst the 
Congressmen many who are also 
soaked in communalism of the v/orst 
tjrpe? Is it not a fact that there are 
many amongst them who were great 
communal leaders in the days when 
the Muslim League was in power, 
whose hands were literally soaked 
with blood, about whom there were 
cases in the courts of law and today 
they are putting on white caps and 
they have become sadhus real 
tapasis or great souls. We who have 
spoken out one kind of truth, we 
becon>e communalists. We are mot 
going to tolerate these remarks any 
more. We would ask those who
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make these remarks to exam ine our 
puiitical or other views and say w e  
are wrong in this or that. Defeat us 
in arguments, but if you want us to 
be defeated by abuse, to that extent 
we are not non-violent but we w ill 
give you back in the proper coin.

Sir, I hold no brief for the 
ex-rulers but it is surprising that Dr. 
Katju had a fling at them. Is it not 
good that they have become democrate? 
Is it not good that they have come 
down from their ivory tower? They 
have come to this House as elected  
representatives as Dr. Katju has been. 
They have not come as nominated 
Members. If these communalists, 
communists, industrialists, ex-rulers go 
and join the Congress ranks, they  
become great patriots, but if they have 
the courage of conviction and 
independence to say that they will 
remain in the opposition they become 
communalists and undesirables and for 
them the Preventive Detention Act has 
to be put on the Statute Book. V/hy 
is it that we are opposing this measure? 
I have given the reasons and the 
further reason is that you have grossly 
abused the powers that you have in 
your hands and for that reason you 
cannot legi:imately demand that you 
should further be trusted. Case after 
case has been placed before this 
House.

Reference was made to the inter- 
communal marriage in Delhi. One 
gracious lady Member spoke out of 
her heart this mornirjg. It is certainly 
open to any adult in India to marry 
any other adult under law. My per
sonal opinion is that it is a 
private afTair and no one should 
interfere with it. But this was not 
such an easy matter. If it was a 
private matter, who gave it tnis wide 
publicity? You, Sir, know the 
Secretary of the Constitution Club 
well. I had requested him to tell me 
whether the Constitution Club knew  
that this marriage was going to be 
solemnized there and he told me that 
they never knew that the Constitution 
Club was being hired for celebrating 
the inter-communal marriage. Who 
issued those 600 invitations? The 
bridegroom was one who was drawing 
a salary of Rs. 100 or Rs. 150. Who 
were these great leaders, marriage- 
minded leaders, inter-communally 
marriage-minded leaders who were 
behind the scenes? Where did they  
?et this money from for getting the 
invitations issued? Was it something 
that had to be trumpeted and who was 
this bridegroom? I am told that he 
was a Muslim Leaguer till 1947, 
a communalist to the core, a Secretary 
in charge of the Muslim National 
guard—a Salar. After the partition he 
puts on a white cap and he gets a job 
and he gets the status of a Congress

man and the more the merrier he is, 
because he marries a Hindu wife. 
This is the great transformation of 
communalism mto secularism in this 
great secular State of India.

Who supported it? That is the point. 
The Preventive Detention law should 
have been applied against persons who 
were meddling with the affairs of 
private people and trying to foment 
this marriage leading to chaos. That 
good lady wept that women today are 
not being properly looked after, that 
they are not being protected, that they  
do not get the respect that they 
deserve. How can a lady who goes 
about and interests herself in a 
marriage when she knew that the 
father of the girl was against the 
marriage, expect any respect from any 
quarter? That father came to me. I 
cannot forget his face. He wept. He 
was there in Lahore ; he had a house 
in Lahore. He had lefit everything  
there in 1947. His words which are 
ringing in my ears are these : ‘‘If I
wanted to hand over my girls and 
sisters to Pakistanis. I would not have 
come away from Lahore : I came nere 
to seek shelter. Even without m y  
knowing, these Congress Leaders have 
gone about privately and are cele
brating my daughter's marriage.” I 
am not blaming the Congress ; take it 
from me. Because. I know, I have 
had talks with many important 
Congress leaders belonging to Delhi 
and outside and they were as much 
ashamed as m yself ; they were as sorry 
as m yself that this small private affair 
was suddenly given this wide publicity  
and it turned out to be something of 
paramount public importance in this 
great city of Delhi.

Then comes the Preventive Detention 
Act. Orders were issued against some 
individuals, one of whom was a Mem
ber of Parliament. The proceedings 
of the Privileges Committee have 
come to the House. I do not 
think that we will have a chance 
to discuss them this session. What 
is the strange fact that oc
curred with regard to Mr. Deshpande. 
The event took place here on the 25th, 
between the 21st and the 25th. That 
colleague of ours went to Gwalior on the 
20th and did not return to Delhi till 
the morning of the 26th. He was not 
here at all on the days of occurrence 
and when the disturbance took place  
He did attend the meeting on 26th 
evening. But, what is the charge-sheet 
which was handed over to him, under 
the Preventive Detention Act, by the 
District Magistrate of Delhi, who inci
dentally was the Registrar of Marriages 
also,—the Registrar of Marriages, who 
was very much annoyed when the 
order of the Sub-Judge was goin^ to 
be served on him, the order by which
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he was restrained from performing his 
delicious function as the Registrar of 
Marriages on this occasion. Sir, I am  
disclosing no secret, because w e have 
said that in our M inute of Dissent in 
the Privileges Committee report that 
the statement made by hte District 
Magistrate before the Privileges Com
m ittee was to the effect that Mr. Desh- 
paride was organising the whole thing  
from Gwalior. We were most amzed 
at that statement. We thought it 
might have been a mistake. But, he 
persisted in the statem ent and said  
that he had everything to do with the 
occurrence in Delhi and he was doing 
it from Gwalior. I ask the Home Mi
nister whether h e w ill enquire mto 
the matter. That has relation to the 
Bill that w e are considering. Such 
oases w ill never go to the Advisory 
Committee What is the lacuna in the 
BUI? For six weeks, anybody in any 
part of the country can be spirited  
away under the orders of the District 
Magistrate, w ithout anything being 
done on his account. W ithout any res
triction that arbitrary power has been 
handed over to the Executive. It is 
proposed that we should continue it in 
times ol peace. I  have requested the 
Home Minister that we should have 
some answers; there must be some evi
dence to show that a Member of Parlia
ment. who was being arrested under 
the Preventive Detention Act, was 
organising such demonstration in Delhi 
from the interior of Gwalior consti
tuencies where he was fighting in 
favour of Dr. Khare, who was a candi
date for election. Not he alone. I 
do not wish to take the time of the 
House.

M r. D e p n t-S p ea k er: Would the order 
not be confirmed within 15 days, under 
this Bill?

Ur. S. P. Mookerjee; He has been 
released.

M r. Deputy-Speaker: Any p re v e n tiv e  
d e te n tio n  o rd e r  p a ssed  by a m a g is tra te  
will have to be re p o r te d  e ith e r  to  tne 
State G o v e rn m en t or the Central Gov
e rn m e n t w ith in  15 days.

Dr. S. P. Mookerjee: Quite true; but 
he has been released alter six days.

M r. Deputy-Speaker: It is not for
one and a half months.

Dr. S. P. Mookerjee: Even for 15
days, he can be spirited away; he can 
be taken away without his case being 
claced before anybody.

Mr. Mauli Chandra Sharma, and Mr. 
Joshi, advocate of Delhi and others

were detained, one alter another. 
Grounds of detention have been m en
tioned which are utterly false. What is 
the protection of the citizens against 
such false grounds. They cannot go to 
the Home Minister. The law does not 
give them any protection. In fact, I 
was amazed to find that as many as 
five gentlemen were charged with hav
ing presided over the same meeting, on 
the same day, at the same hour at the 
same place. Were there five charis, 
one on top of another? Was it a lad
der, one Chairman sitting above an
other? What is it? They did not even  
care to know. There is a charge that 
in 1947 some gentleman .had broken 
the ban on the Hindu Mahasabha ses
sion at Bhagalpur. That session was 
held in 1941, not 1947. I, as a Minister 
of the Government of Bengal, had the 
proud privilege of being arrested as a 
dangerous man under the Preventive 
Detention Act and kept surrounded by 
about two dozen armed policemen at 
Colgong in Bihar. That it distorted 
and mentioned as a reason for deten
tion in June, 4952 in the city of Delhi.

I gave notice to the hon. Home 
Minister, according to your instructions, 
of another case which has recently  
taken place in Ajmer. If this sort of 
incidents happen, even if one happens 
it puts the Government at once into 
discredit. This gentleman is one Mr 
Kaka Trilokchand, a Sindhi gentleman, 
who has been a member of the Pro
vincial Congress Committee, a mem
ber of the All India Congress Com
mittee and what not, till 1947 in Sind. 
Since they have all come away, they 
have settled in Ajmer. I have got here 
a copy of the detention order and a 
copy of the petition submitted by this 
gentleman before the District Magis
trate of Ajmer,—the facts are these. 
Dr. Katju says, I have nothing to do 
with 48, 47, 1950. He said on 18th 
July: “Give me taja things, absolutely 
crisp; I do not want old thing”. Here 
is a crisp case; the man is still in Jail. 
Kumari Bhagavanti Devi, aged 16, a 
Sindhi refugee girl, came from Kalyan 
camp to Ajmer, accompanied by z 
certain Shafi Mohammed, who was 
aged about 55 or so. This girl was 
found to file an affidavit saying that 
she had adopted Shafi Mohammed as 
her father and that he treats her as 
his daughter. There were pleaders 
present. They were surprised—who 
this gentleman was and who this g in  
was. Suddenly a Hindu girl comes and 
says that she has adopted this gentle
man as her father. Why?. Some ^ Q u ijy  
was started. They went to the District 
Magistrate and to the police officer and 
said that this matter was to be looked
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into. Nothing was done for three days. 
Then, on the 3rd, a public m eeting was 
called and there was great feeling in 
th e  city of Ajm^r. The public m eeting  
w as banned by the orders of the D is
trict Magistrate. There was no viola
tion of the order. The organisers res
pected the ban and did not hold the 
m eeting. At night, Kaka Trilokchand  
and another prominent gentleman, 
Pandit Jialalji were put under arrest 
uwder the Preventiivie Detention A ct 
for internal security.

Shrl Jwala Prashad (Ajmer North): 
No, it is wrong. Jialalji was not 
arrested.

Dr. S. P. Mookerjee: Very w ell. I 
beg your pardon. It was Mr. Bachan 
who was arrested. I give you another 
nam e Mr. Trilokchand and Mr. Bachan  
were arrested. Apparently that gentle
man knows something about it. Pandit 
OialaUl w«nt tQ flie  VbMd M a g l B ^ t e .  
That is not the important point. Then 
there was great commotion in the 
City with the result that the next day 
these gentlemen were released. Some
thing happened. Later on, enquiries 
were made and it was found that 
against this alleged adopted father 
there was a warrant for the innocent 
offence of kidnapping or abducting, and 
th is gentleman had escaped, and so the 
warrant had been issued. And so this 
girl, as soon as she went back, the 
Police got hold of the girl, and the al
leged adopted father escaped. On 3rd 
July, 1952, Kaka Trilokchand was again 
arrested under the Preventive Deten
tion Act, and I have got here a copy 
of the order. Four reasons are given 
for his detention according to our pro
vision, and the first two grounds are 
In connection with Kumari Bagwanti—  
the same grounds are repeated after 
one month— and the third ground Is 
that ‘'On 10-6-52 you were heard mak
ing communal propaganda in . connec
tion with the murder of a Sindhi boy 
whose dead body was recovered at... 
Ajmer, on 2-6-52.” Apparently a Hindu 
boy was found murdered in a Muslim  
locality, and there was some feeling in 
•the City. The Police enquiry is going 
on. Nothing has been found out so far.

Then, “As Editor, you wrote an 
article in the paper under the caption 
^Challenge to those who keep an eye 
on Sindi girls’. This article is calculat
ed to incite Hindus against Muslims, 
and in furtherence of your aim to 
create trouble, you delivered a speech 
at a public m eeting on 16-5-52.”

And he was arrested on 7-7-52, i.e., 
three weeks after he had addressed the  
m eeting.
120 PSD

And then, the next is—  apparently  
m any girls are kidnapped—in the 
secular State, communal parity m ust De 
maintained— on 25-6-52, a Sindhi girl 
was illegally kept by a Marwari gentle
man. Groimd No. 4 is: “You raised  
this alarm, and there was some dis
turbance on that ground”.

Now, an appeal has been issued. 1 
have got a copy here. Sir. A  public 
appeal has been issued about this ar
rest which is signed amongst others,—  
communalists, industrialists there may 
be; I do not know whether there are 
Communists. I have not counted 
them—there are some Congressmen 
who have signed this appeal and pro
tested against the arrest in very strong 
terms. The gentlemen who have sign
ed are: Ch. Shivnarain Singh, Secre
tary of the Congress Party in the As
sembly. Chagganlal, Chief Whip of 
the Congress Party. S. S. Deedwania, 
Advocate, leader of the Congress Party  
and Member of the Provincial 
Congress Committee and a host of 
other people, 17 or 18 people who have 
protested against this. And the most 
alarming thing is in the reply which 
this gentleman has filed before the 
Magistrate, he has brought forward this 
allegation that he had been against 
the Home Minister and the Home Mi
nister had been doing things which 
were against the interests of the State, 
and it was because of his personal 
enm ity that this arrest had been effect
ed. Pandit Thakur Das Bhargava said 
the Advisory Committees are never 
changed. In this case at least the con
stitutional Advisory Committee has 
been changed after this man was ar
rested, and the case is now pending. I 
will not go into the details of other 
cases. But such cases have been 
brought to the notice of the Home Mi
nister. It is clear that the Act is not 
operating even for the avowed purpo
ses which have been claimed to be 
purposes by the Home Minister.

I have spoken for nearly 50 minutes, 
and I do not wish to speak long.

Mr. Depaty-Speaker: The House w ill 
rise at 6-30.

Dr. S. P. Mookerjee: Not at 8?

The only thing which I wish to say 
at the end is this, about going to the 
Select Committee. We from this side, 
from the Opposition, all unitedly made 
a request that w e should be given a 
chance to consider the entire Act. We 
do not think the Act is necessary, but 
if you feel the Act is essential, then 
these weaknesses which have been dis
covered, the abuses that w e have seen, 
must be rectified, and if you want to
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keep people under detention for a 
short while, precautions m ust be taken  
so that there w ill not be any chance of 
putting innocent men in  jail w ithout 
trial. We, therefore, wanted, in ac
cordance with the assurance given  
by the Home Minister, that the  
entire Act should be allowed  
to be considered by the House. 
Sir, that assurance was given by the 
Home Minister him self last time. I 
rose on a point of order, and the 
Speaker has ruled that it is open to 
the House to do so. He says under the 
rules he cannot do it, but if the House 
feels that the entire Act should be ex
amined by the Select Committee, there 
should be no objection. I would make 
this public appeal to the Home M inis
ter, and especially to the Prim e M inis
ter, not to shut out discussion of all 
the provisions of the entire Act. For 
the first time this very important and 
controversial m easure has come before 
the elected Parliam ent of India. Do 
not take shelter under the plea that 
it is an amending Bill and you could 
only touch the clauses that have been  
incorporated in the Bill. That w ill be 
an unworthy act of any Government 
who feel strong enough that it has 
the facts and figures to justify the pas
sing of such a measure. If, however, 
Sir, in the wisdom of the Prim e M inis
ter it is decided that this privilege 
should not be given because we are 
only amending, we cannot force our 
decisions on the House. W e can only 
appeal to the House and say that we 
should proceed cautiously. We t h i ^  
that w e can make a contribution m the 
consideration of this matter. If, on 
the other hand, that decision is taken, 
then, w e from the Opposition wiU not 
serve on the Select Committee. Let the 
Select Committee be appointed w th  
Congress Members; then, when the B ill 
comes, it w ill take its normal course. 
But. Sir, with the present policy of 
drift that is continuing. Preventive 
Detention laws w ill not save it. We 
m ust be able to put our heads together 
to think of some other measure. Here, 
for the first time, an opportunity pre
sents itself which is before the Prim e 
M inister You have the entire country 
in this House. Almost every political 
party in this country has come to this 
House w ith its accredited representa
tive elected through adult franchise. 
If there is any charge against any 
party that it is gomg astray or doing 
anything against the national interes-, 
there is the Prime M inister to make 
the charge, and w e w ill be prepared to 
question it and to reply to it. In the  
difficult tim es through which w e are 
passing, w ith the food crisis, the eco
nomic troubles, the international situa

tion developing like this and also th e  
East Pakistan situation developing in  
its own way, sh ou ld , create a better 
atmosphere in this country if a really  
parliam entary Government can be car
ried on, not a Government of th e  
majority by its brute force, but a Gov
ernment where the m ajority and the 
minority should be able to co-operate 
w ith each other. We have offered the  
hands of co-operation to the Prim e Mi
nister tim es without number. We may 
not agree with everything that is- done. 
That freedom m ust be given to us to 
oppose where w e feel such opposition 
should be made, but, if, blinded by the 
knowledge that power is in your own 
hand, that you can do whatever you  
like— the order has to come from that 
quarter, and the House w ill say “yes’*. 
We have seen the wonderful spectacle 
the other day on the motion for intro
duction of the Constitution (Am end
m ent) Bill, how MIembers shouted 
naturally from their innermost heart, 
and how im mediately the great man 
said he assented, and it was perfect^ 
all assented. It was discipline, Sir, 1 
shall not say dictatorship. I shall call 
it discipline. That is the sort of dis
cipline which should be maintained by 
any political party worth its name. 
But. if he wants that in this crisis, we 
should hammer out our differences 
round the table, that offer is before 
the Prime Minister. He can reject it 
on an issue such as the Preventive De
tention Bill on which some of us, many  
of us, all of us feel so strongly, and go 
his own way. For the consequences, 
he and his Government and his party 
will be responsible, not we.

Mr. Deputy-Speaker: I w ill call the 
hon. Home Minister to reply.

Shri Sarangadhar Das: I have the 
right to speak on such an important 
measure like this. The hon. the Speaker 
also has promised to give an op
portunity to me. -

Mr. Deputy-Speaker: I was present
here when the hon. Member and also 
another member belonging to his party  
came to the Speaker. He was prepar
ed to allow both the hon. Members to 
speak. I insisted therefore upon the 
other hon. Member belonging to his 
party finishing his speech early enough 
to alk)w the hon. Member also sufn- 
cient tim e to talk. But that hon. Mem
ber has taken a lot of time, nearly 50 
minutes, and then started going into 
the provisions of the B ill (Interop* 
tion). Order, order. The hon. Mem
ber m ust hear what I say. I even ap
pealed to the other hon. Member who 
is the leader of his party at present to
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ask him to conclude his speech. But 
h e had no control over his followers 
or I do not know perhaps he did not 
like him to sit down.

I cannot prolong the debate sim ply 
because one hon. Member w ants to 
speak. Even if it were that the House 
were to to sit •tip to 8 p.m., by this tim e 
I would have called upon the hon. the 
M inister to speak, as he m ust have the 
necessary time to reply to the various 
criticism s that have been made on this 
side. The tim e that w ill be taken bet
ween now and 8 p.m., would have 
been available only to the hon. the 
Home M inister and not the other Mem

bers. I shall therefore be calling upon 
the hon. the Home M inister to reply.

Shri Naad Lai Sharma (Sikar): W hat 
about independents?

Mr. Depaty-Speaker: There are in*
dependents, but they w ill have other 
chances.

The hon. the M inister w ill reply  
tomorrow and I shall adjourn the 
House now till 8-15 A.M., tomorrow.

The House then adjourned till a 
Quarter Past Eight of the Clock on 
Wednesday, the 23rd July, 1952.
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